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LOK SABHA

Thursday, May 25, 1987/Jyaistha 4,
1889 (Saka)

The Lok Sabha met gt Eleven of the

Clock.
[Mg. SpEAKER in the Chair]
RE: POINT OF ORDER

Mr, Speaker: Mr. P, Ramamurti..
Mr. A. K. Gopalan..

oft oy forord : 7 sqwenmnerd . .

Mr. Speaker: About Question Hour?

W WY e S
& Wy T8 Wigm w1 fs qF o9 WX
afeqrag . . ... ..

My, Bpeaker: I may point out to the
hon, Members that Mr, Kunte hag just
now given notice about voting and all
that happened yesterday. I am giving
time for that. If Mr. Madhu Limaye's
point pertains to yesterday’'s voting
snd all that, he could raise it when
we allow Mr. Kunte, He has already
given notice,

oft wy ol : & wrTor wATAT ¥
fir & vt SETAT W § 4

My, Spoaker: Then ] will have to
ukll.rxuntetomm because he
has given the notice. He has just now
given me mmmmm
1 have told him that he may move it
mmmm
ot ag femd : e 377 W
g ¥ferdgwgmagt fe wivm
swcwwafiawr . o er QF

o feafire w3 Rt o wix =k
WOTY Wt oy won wfgd @ W
T WY WHT o7 e T wene 1T

630
mAwfa@tog | IEF A TG
HTOTT & g oAt § WX X awy
a2 awdtd 1 AL Tuw
¥afiar @

Mr. Speaker: Whatever_ it is,
cannot raise a point of order mow.

he

Shri Bhashi Ranjan: The Speaker
has already said that there cannot be
any point of order when there is no
business before the House.

Mr. Spesker: H® may please res-
ume his seat.

As T have already said, Mr, Kunte
has given notice. 1 hsive admitted it
The point that he is raizing will Dbe
covered by Mr. Kunte.

ft wy fowd : F w7 WA
Sy W agam A ar oy &
agETFTTT AR TE L W

Mr. Speaker: Whether Government
goes now or after the Question Hour,
it makes no difference. Therefore, I
would request the hon. Member to
resume his seat

Wt wy fad : W Wk, o%
S wr 3T A A A

Shri Seshiyam: It is a question of
propriety of the House. There is an
sdjournment motion pending and that
has to be disposed of cne way of the
other. Till then, no other business can
be taken up.

Mr. Speaker: Allright, we will Jook
into it.

Mr. A. K Gopalsn.
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ORAL ANSWERS TO QUESTIONS The Minister of Planning, Peiro-
leum and Chemicals and Social Wel-
Fourth Fiaa fare (Shri Asoks Mebia): (a) to (c).
The Draft Outline of the Fourth
6l Shri A. K, Gopalan: Plan iz being reviewed in the light
© Shri P, BEumamurti. of the changes in the economic situs-
Dr. Ranen Sen: tion that have taken place since it
Shri Dhireshwar Ealita: was published. The review will be
m Indrajit Gupta: completed as soon as possible.
mn‘:ﬂl:g“' Shri A. K. Gopalan: May 1 know
Shrt Prakash Vir Shastri: whether it is a fact that the World
Shri . Bank and the Aid India Consortium
Bibhot] Mishra; "
Shri K. N, Tiwsry: are scrutinising 1_hl.- projects that are
Shri Madhe Li to be included in the Fourth Plan
Pr. Ram Manohar Lohla: and, if so, whether the Government
Shrl r i . of India has accepted the position of
Skri vn""'. Nai * the World Bank and the Aid India
Shri C. : pun-onlum being the final arbiters
8hri 8. l{ml m_ in this matter?
8hrl Babarac Patel: Shri Asoka Mehta: The final arbi-
Shri K. Haldar: ters of the Plan are the Members of
Shri Ramachandry Ulaka: Parliament. As far as the Werld
Shri Dhuleshwar Moona: Bank and the Aid India Consortium
8hri K. Pradhani: are concerned, they have to look at
= Hesrji Bhal: the Plan and decide where and how
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far they would be willing to provide
the assistance that we ask for.

Shri Hannmanthaiya: Why should
they have the right to look into our
Plan? That is the fundamental
question,

Bhri A. K. Gopalan: A Draft
Plan has already been submitted to
the Parliament. May I know whe-
ther another Draft Plan is to be sub-
mitted and, il so, what are the basic
changes in it and what is the reason
for that?

Shri Asoka Mebia: During the cur-
rent semsion we shall have the annual
plan for 1967-88.

Shri V.
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ments that have been formed in the
States, and as soon as the review is
over, it can be finalised; a real re-
view can start only when the various

budgets are available; we hope to

finalise the document after it and
bring it before the House.
Shri Chintamani Panigrahi: Are

we to understand that for the last
two years only annual plans are
being fermulated and Five Year plan-
ning has been completely given up?
Does it mean that for the next three
years we shall go on only with
annual planning?

Shri Asoka Mehia: The Five Year
Plan outline is before us. We have
also reached agreements with 16 out
of 17 States about the Five Year
Plans for the States. Unfortunately,
there has been marked fluctuation of
the resources available for the Plan.
For instance, when a review of the
current year’s resources was made
in Octo%ar, 1966 in consuliation with
the State Governments, the resources
that the States would be able to pro-
vide for the annual plan were worked
out at Rs., 408 crores. When a similar
review was made in April, 1967, the
resources came down to Rs. 283 crores.
When a further review was made re-
cently, the recources have come down
to Rs. 225 crores. We are, therefore,
going into this fully with the States.
I would like to poin out that as a re-
sult of increase in dearness allowance,
the States’ resources have been eroded
to the tune of Rs, 500 crores over the
Plan period. As a result of certain
concessions in taxes and certain subsi-
dies etc. given they have further gone
down hy Rs. 140 crores. Therefore,
the total erosion has been of the order
of Rs. 640 crores, and we have got to
discuss with the States whether to this
extent the plans should be revised or
whether they have some other sugges-
tions in this direction.

Shri Ranga: The only thing that
remains is a deelaration of insolvency.

Dr, Ranen Sen: Some time ago, it
was known that the Planning Com-
mission or the Government of India

1889 (SAKA) Oral Answers
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were refusing to make adequate allot-
ments for the Fourth Five Year Plan
to the States, and the State Govern-
ments were anxious about the share
that they would get for the Fourth
Five Year Plan. When the Aid India
Consortium or the World Bank were
giving help or instructions or advice
to the Planning Commission and the
Government of India, was this ques-
tion of giving help to the State Gov-
ernments for the Fourth Flan allot-
ment discussed, and if so, what was
discussed?

Shri Asoka Mehta: This question
does not arise as far as the World
Bank or the Consortium or the Soviet
Union or any of the East Eurpean
countries or any other sources from
whom we seek credits or concerned,
they are not concerned whatsoever
with what we do about financing the
State plans.

Shri Hem Barua: Some time back
the President of the World Bank visi-
ted this country and had g series of
talks with our Ministers. In  that
context, may I know how far itis a
fact that the President of the World
Bank has suggested some Indo-Pakis-
tan joint projects? If he has suggest-
ed like that, what is the reaction of
the Government to that, and has he
assured us of any financial aid for
the implementation of our Plan?

Shri Asoka Mehta: In so far as the
discussions of the President of the
World Bank wifth me are concerred,
no reference to Pakistan was made.

st Fo Ato faar@ : ey 22w
& o1 J1% fafaerT & a9 a9 oy
Frhg gE A1 1 BIg T A @A
q oz &t o1 W o} IET WHA
we & &1 W g AT o Yo
THLE G SFAT AT AR | gF a3
¥ IIFTIEE ¢ q 9% ¢ 2 SAITHAZAT
FAGN AT @I 1 HAAATAZ T
ZfF Far vy 97 ¥ @ oweEw §
At F1¢ 419 25 HIT 3 99 T T22H
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# feR¥giie 9T wT WO g, R
w1 ¥ iy wrer g € afx gt, o 3wt Foqwer
wEs A A wmrar ?

ot wwiw gy : Y @ @ oA
warel & Wy ¥, frdy aney fafret
a Wi & o gy wwi Fr 7w @ A
B ¥ v fafred dit sew
fufrest oY fagaa & 3w fpar o
I wT sy WY g T W fe
® (% w0 7% ¥ gy warm s 3w
AT awg wifgg I awe @A & v
§ dEA w6 F wr s o R Ay
sond | 3T A ¥ ww W

Shri Indrajit Gupta: The hun. Min-
ister stated in his orginal reply that
the delsy in finalising the Plan was
due to certain changes which had
taken place in the meantime. May
I know specifically what are the
changes which had taken place in the
sphere of anticipated or committed
foreign assistance for the Plan? Delay
can only mean that the carlier expuc-
tations have either been belied or the
amount that was expected has been
Specifically what are he

MAY 25, 1987
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As to what will be the total quan-
tum of external assistance that will
be avallable will be dacided after the
final Plan has been drawn up, and
then the parties concerned can say how
much or to what extent they would
want to assist us.

telling me what I am aware of I
wanted to know what clinges, if any,
are there noticeable in the trends or
the commitments or the expectations
which were there earlier as regards
foreign assistance,

Bhri Asoka Mehta: As far as any
changes are concerned, non-project
aid has been flowing in more or less
according to our general expectations.
But as far as project aid is concerned.
negotiations for it have nmot moved
forward as we had hoped them to.

Shri D. C. Sharma: From what the
hon. Minister of Planning has said,
it is obvious that the cake of oUF re-
source: for the Fourth Plan is getiing
smaller and smaller every day and the
cake of our needs for the Plan is get-
ting bigger and bigger every day. May
I know from him if the axe iz going
to fall on the public undertakings or
some other bodies wil] be taken into
account so that the gap between the
two is bridged?

Shri Aseka Mehta: The Plan consi-
sts of two parts: the public sector in-

ulti-

mately to be decided by the govern.
ments concerned. The eromon that
has taken place, as [ pointed out, is of
the order of Ra. 640 crores so far as
States resources are conoerned; it may
be of the order of Rs. 400-800 crores as
far as the Cenire is concerned. N Is
eniirely up lo thess governmonie te
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decide whather if the economy picks

o swew Tog : w1 W@ T
w1 o qgw Qur ot §, Wyt wwERAY
7 §1? wret amadm e fore g
wrivy & Jrae off frger mff 1 W
¢ 3w & g war af Swear
ww qrgir ? & @y et owiga
g fo arwd ¥ fewer 2w e § o
afen ¥ fwwar argwr amw § 0

ot weivs At @ B ST A W
fataw & qgd WY wa fiwar a1 f g
WIW ®T W ATT qiieaTie & Y
wrar g & & ofie R s
¥ fF Wt o oiterwTe S Wi
oA &1 weaea R, 99 # ot s
T AT @ aeE T wf it §1f o
AT a7 weTaE AR AT R

s awarw feg : ST e &
fext w7 nw Frawr ff wig# ?

uvew wgew : ot qraddr

wfy wre fagn € wredel : ot o e
#rf avarf § fix fewr s wror goeTe
T kfaquamm e wr ¢ fe
WW W §W AT TC R wTHT W W
oft s ¥, ax s g b fees sgrEn
o gu ik Feg gferw o ?

oft wnlvs At : frwrdw ik ot
N ww g & aw Y, oY I friew
Wt farw oft it et |

ot wyg el :  wrofie iy ¥
it @y SRt wT WA et
fow: ot it a7 & qar s e
& 3w ¥ o & Tt ¥ frwd o gwre
e aq ¥, @ SR Awrer A dwaww A
& wyg wrwr woget § e wer At e
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o awn oetfor el &
vy &t O S arif ¥, fer % wrw
o et & aw ot o, fw it o
wrfic sqratfios wawl & o il §, e
e ¥t # ik Frfewn vl Sy e
o WY |

ot e ag : wgh ow R
¥ Ty dreIe ¥ aurar qut QitwswTr
wia, $WeToR, & W W quTe §, e
argm WY qar § fis qisewor mgfaw
T ATH ¥ WA A AiwqygATA w7
arft @ dhx aw & gro ) o g fed
aX §, FTETT HT ATE ¥ IW AT AW
fawre w7 & T ifaw s ok § 0
STE ¥ Wi o srifew & oy F
qeafers w 0% & ag wifew ¥ anfy §
fs 7% T Y g Tuiic & qofes
<, ¥few ot oYf T deew @
ak wk &, faw ¥ WU oo wew
g fowmy At q G |

oy oy forord : & ag v wrgT § e
% graay wfrwa Fxgfery A Fratfor
ST ¥ fara }, &Y vy oy xw wrd o
srderft wT @ & T A W A
sl w1 gy e § fs ag warwe & ?

of o Mgy : W@ & At ¥

Ny awary wgm ye *A
miFmmard 1« W ¥ wEr o

&Y awaT areates frawar &
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is in a phase of depression and reces-
ninn.l.n ane has to envisage to what

ancy in the economy will be ultimate-
ly determined by the improvements
that will take place in  agriculture.
We have our own assessment and esti-
mate, but one has to be a little cautious
about it, As the hon. Member is
aware, the national income in the last
three years has more or less remained
where it was, if anything, it is a little
lower than it was in 1964-85. Whether
the national income will move fur-
ward adeqguately depends upon onc's
assessment of agricultural production.
We are doing it very carefully in full
consultation with all concerned, but
we would like to be doubly cautious
before we finally declde about it.

Shri Shri Chand Goel: In view of
the horrible picture that has been
drawn in the book which was supplied
to the members yesterday, the Econo-
mic Survey, where the conclusion has
been drawn that there is no escape
from the fact that in future it
will not be possible to meet the
demands of development as well as of
non-development expenditure, 1T want
to know wheiher ithe Government
has in view to drastically cutting
down the plan targets? Secondly,
what is going to be the policy of the
Government with regard to the pro-
jects which are in hand and which
have not been completed?

Shri Asoka Mchta: As far as the
first parl of the question is concern-
ed, Government's policy is that all
the outlays whether developmental
or non-developmental should be
within the resources that are avai-
lable and that could be mobilised.
Secondly, the non-developmental
expenditure will be kept as much
under control and check as possible.
The very document which ths hon
Member referred 1o points out that
every effort will have to be made
in this direction and as soon as We
have some improvement in ocur agri-
cultural production, the effort will be
to rtop up our development pro-
grammes.

MAY 15, 1907

6
As for the sstond part, m
that sre already on the ground and

are movhu forward are being car-

ried forward and care is taken to see

that no new projects are started till
the economy regains the buoyancy.

Shri Sradhakar Supakar: To what
extent wil] the size of the Fourth
Plan differ from the draft plan
which was presented to this House
last year? Will it be according to
the availability of external resources
or according to the internal perform-
ance of the economy?

Shrj Asoka Mehkta: The various
compunents that go to make up the
Plan are, firstly, the base aggregate
level at which are the exisiing taxes
and revenues that are collected and
the expenditure that is made by the
cighteen Govermments in India. That
is the first thing. One has to find out
what is available, Secondly, we
should know the additional mobilisa-
iion of returns cither in terms of

Oral Angwery

tax o- loans or small savings. The
third is the external credit. All these
are reievant factors . . . (Interrup-
tions).

Mr. Speaker: We huve spent
twenty minutes on one ques-

tiun. At this rate we can dispose of
one question per day. All right. I
Members want it like that, ler it be
be sa , .. (Interruptivns.)

off wforark wo a2w : womy Tglaq
Ty @ wv T d er =T A T g,

Mr. Speaker: 1 have called Shri
Umanath now, One from this side and
one from that side.

Shri Hem Barua: One from the
Centre also.

Shri Umanath: The Fourth Plan
had been submitted to this Parlla-
ment and is ending discumion, which
means that Parliament is selagd of
the draft Fourth Plan. It ls report-

had stated that the outlay had to be
pruned to the extent of Rs. 6,000
crores’, What is the basls on whidh
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he had made this calculation?  the responsibility of my colleague,
Secondly, what led the Minister to the Finances Minister.

give it out to the Press when the . . - -

whole thing is before Parliament? ' Shrimatl Sushila Sohatgi: In order

Why should he announce it to the
Press without taking Parliament into
confidence?

Shri Asoka Mehta: I have made
no statement that the Plan would be
pruned to the extent of 6,000 crores.
I am grateful to the hon. Member
for bringing this to my notice. There
is not the slightest basis for this and
I have made no such statement.
Because a ceriain thing is before
Parliament, should I refuse to answer
questions put to me by tihe Press
even when Parliament is not in
session? It is for you to decide, Sir,
whether as a Minister I should refuse
to answer questions about the Plan,

when they are pu. v tihe Press.
Mr. Speaker: No, no. Mr. Viswa-
natham,
Some hon, Members: One irom

this side.

Mr. Speaker: Centre also, one from
the Centre also.

Shri Tenneti Viswanatham: Is it
true that the President of the World
Bank has suggested to the Minister
in his talks that if India should expect
the same measure of external assist-
ance as was originally anticipated,
then India should make up with
Pakistan before such expectations
could fructify? This is what the
papers have reported. It is up to
the Minister to contradict it.

Shri Asoka Mehta: I have replied
to this question: (a) the President
of the World Bank never brought
Pakistan in his discussions with me;
and (b) as far as external assistance
for the Plan is concerned, this matter
has to be negotiated with a large
number of countries; these are
matters for their own Parliaments
also; they do not suddenly decide
and say, “Yes, this will be given”
This is a matter which has to be gone
into from year to year, and that is

to carry the Plan to its logical con-
clusion and for effeciing economy,
is the Government planning to effect
some retrenchment in the military
installations and the personnel of
various institutions in the country,
especially in Kanpur?

Shri Asoka Mehta: As far as plan-
ning is concerned, defence is not
under our jurisdiction, I know
nothing about what is being done in
the Defence Ministry.

Shri D. N. Patodia: As the Admi-
nistrative Reforms Commission, after
careful consideration, has submitted
that the present set-up of the Plan-
ning Commission is not suitable for
planning out the schemes and have
therefore recommended major
changes in the Planning Commis-
sion, will the hon. Minister say
whether any such proposal is being
contemplated to make a complete,
overall change in the Planning set-up
and in that case whether the revised
fourth Five Year Plan will be made
out only after the Planning Com-
mission is reconstituied?

Shri Asoka Mehta: The recom-
mendations of the Administrative
Reforms Commission are before the
Government, and are being currently
considered. The decision of the Gov-
ernment on th‘:se recommendations
will soon be announced.

Shri Buta Singh: It is only in this
House that we are concerned with
the draft outline and the finalisation
of the Plan. Outside, the great people
of India are the least concerned
about the five year Plans because of
the poor implementation of the past
Plans. May I therefore know whe-
ther in the revision that is being
made of the draft outline, any spe-
cial steps are being taken by the
Government to remove the disparity
between the richest and the poorest
people of this country and, if so,
what are those steps?
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Sari Aseka Mehta: It is not only .
in this House but in the legislatures “;,'“ !":'m"ﬁ Q"t" ah
of the 17 States and the legislatures & ¥ WY YW et

of 10 Union territories, thers iz the

same kind of interest as there is in Mr. Speaker: The vyavastha is
Parliament, Secondly, I do not You must sit down.

accept that in the last 15 years we Shri 8, M. Banerjes: In to
have not implemented our plan pro- -mmumm-:num’m
‘posals. Thirdly, as to what steps are i iy DA is one of the causes why
being taken, they are already in the plan expénditure is being increased.
draft outline. If any further propo- ; want to know whether he Is aware

sals are made, they will be announec-
ed.

shri 8. M. Banerjoe rose—

Mr., Speaker: We cannot discuss
-the whole of Planning in the Question
Hour, But if Mr. Banerjee is still in-
-sisting, what can I do?

Shri 8. M. Bemerjee: 1| am prepar-
«d to go without the chance of putting
‘s guestion, if the whole of the Ques-
tion Hour can be saved by eliminating
me.

Mz. Speaker: 1f you want to put a
question, pleaze put it. I will allow
you.

Shri Manibhai J. Patel: A point of
-order.

Mr, Speaker: Let us hear his point
of order first.

ot wiwwrg oo wiw : weaw AT
¥ iz W wrdc § 1 ag e
NETH JOTIET AT, 9 & 7 W
& e e Y e agh W wifid
or, ¥fwromd w2 & ofY v wor v
& e & frdr o1 o Praifer
Qo wfgd 1 T 4 fawft wisanlt
oy fawry awrd €, ax ¥ wfew s
farad8 ... .. .

wm mpew ;oW s

ok afr Re qiw : FT wEar
i akor ft o % arar w1
%, oY gw Wit ¥ Y oftc sy 8 g
£, 7 w1 weye vy wriey, ow & flk oY

that even today the Central Govern-
ment employees are entitled to
another alab of increase In DA on
the basis of the second pay com-
mission's report because there has
been a 10 point average rise? Is it
a fact that the Planning Minister is
standing in the way of the Finance
Minister giving that increase?

Shri Asoka Mohta: It is entively
up to the State Governments con-
cerned to decide whether they want
to increase their non-developmental
expenditure and decrease develop-
mental expenditure.

Shri 8. M. Banerjee: I was asking
about Central Government emplo-
yees.

Shri Asoka Mehia: There is no
question of my being able to stand
in the way of any Government want-
ing to do what it wants to do. I can
give my advice.

Mr. Speaker: Next question.

Shri 8. M. Banerjee: | was aszking

about the Central Government
employees, Sir.

Mr, Speaker: I have passed on to
the next question.

Publie Undertakings

-

rendta Kumar Shah:
. Secekaniam Nar:
Nirlep Kang:

€. C. Demnbs S
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Shrl V. Narasimha Ras:
Shri Baburao Patel:

Will the Minister of Fimance be
pleated to state:

(a) whether his atiention hay been

The Minister of State in the Minis-
try of Fimance, (S8hri K. C. Pani);
(a) Yes, Sir The Economic and
Bclentific Research Foundation in
their Report have suggested that for
the ten-year period covering the
Second and Third Plans the aggre-
gate notional loss in industrial out-
put has been of the order of Rs. 588
crores. This conclusion is based on
a comparison of the ratio of output
to the capital employed in 32 Public
Sector Undertakings, on the one hand,
and 432 Private Sector Undertakings,
on the other.

(b) Government do not accept the
conclusion reached in the Report of

Oral Answers 646

already investment is not

existing
_ﬂlmmmmm

m:.c.rus: When we have
the conclusion, it is

accepted
hlrdly likely to affect our policy.

Shrli Ranga: In view of the fact
that the Public Undertakings Com-
mittee, of which my hon. friend and
myself have been members during
the past 3 or 4 years, has made seve-
ral recommendations to improve the
economy ol the public undertakings
and cut down their wasteful expen-
diture various spheres, have Gov-
ernment thought of placing periodi-
cal reports before this House, at
least once in six months, as to what
action they have taken on the recom-
mendations made by the Public
Undertakings Committee?

Shrli K, C. Pant: I cannot say off
hand whether Government has taken
a decision. I shall certainly enquire
into it. But broadly speaking, the
reports of ail the undertakings and
the report of the Bureau of Public
Undertakings are placed before Par-
liament and often discussed.

Shri Ranga: What about the action
taken by Government?

Bhri K. C. Pant: We will lpok into
it.

Shri Ramga: Where is the question
of looking into It?

Mr. Speaker: It means he has no
answer evidently just nmow.

Shrisaatli Shards Mukerjes: The
minister has stated that the loss men-
tioned by the foundation iz noticoal
It is generally accepted it, however,
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for concessions which may be granted

Ovral Annoerg

for future investment by forelgn
countries in public sector under-
takings?

Shri Umanath: Maximum is Infi-
nitive.

Shri K. C, Pant: I do not know
how this question arises out of this.
There are no concessions glven to
any foreign collaborators who, have
invested in puolic sector undertakings
Interruption.

Mr, Speaker: The hon. Minister
says that the supplementary put
has absolutely no connection with the
main question.

Shrimati Sharda Mukerjee:
may rc-pharase niy question.

Shri Shri Chand Goel: The hon.
Minister does not seem to have
undersiocd the ques.ion. It wvery
much arises out of this.

Sir, 1

Mr. Speaker:
asking the hon.
her question.

That i= why ] am
Member to repedt

Bhrimati Sharda Mukerjoe: Sir,
with regard to technical know-how,
the foreign technicians we have to
employ here, the supply of machi-
nery, cos’ of machinery, marketting
and all that, one mus: be able to
know what the Governmenl's policy
§s. Are there going to be ad hoe
concessions granted as and when the
situation arises? At this rate the
public gector will never give a satis-
factory return.

The Deputy Prime Minister and
Minister of Fluance (Shri Morar}i

. Dasal): Sir, there is no question of
giving any concessions to any foreign
concern in the matter of their colla-
boration with Goverrment s0 far as
public sector projects are concerned.
There have been some turnkey jobe
given. Sometimes what is produced
here is not used but that is obtasined
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to it that whatever iz produpsd heve.
will be used. Therefore, there is no
question of giving any further conces-
sions, One thing is true, that om
account of these projects being mostly
capital intensive you cannot expect
profits immediately from these pro-
jects. We are mow taking active steps
to see that these projects are made
productive and profitable to the best
extent possible, These steps are being
considered and will soon be taken.

Shri Baburas Patel: Why do all
public sector undertakings continue
shuwing a loss from year to Year
when the Government expect private
sector undertakings to make all the
moncy and pay all ihe ilaxes?

Shri Motarji Desai: May I say
that all public secter projecs have
rot last money. . . .

Shri C. C. Desax; 99 per =ent.

Shri Morarfl Desal: Not 99 peor
cent, There are several projects which
have shown profits. When a know-
ledgeable person like Shri C. C. Desal
says this, 1 am astounded that he
ducs not aven care to go into figures
and facts. It is not 89 per cent that
are at a loss Uimterruption). Will
the hon. Members want to hear me
or will they want merely to shout?
1 do not know. I do not think this
15 right. I can give a reply. But it is
«i0t possible for me to speak if they
shout. If they do not want to hear
me I will sit down.

My hon. friend says that 98 per
cent have lost. Out of 40 public
sector projects 31 have made profila.
Is this 99 per cent? I am talking
about runming concerns and not those
which are coming up. Thercfore, ha
does not know. 1 wish he had asked
for information first; then he would
not have landed himself into making
a statement which would not baft
him. .

2, Speaker: Lot us go to the nent
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Shri 8. 8. Kothari: Bir, some more
may be allowed on

My. Speaker: Your leader have
already put supplementaries. This
is the second question that we have
finished in 40 minutes. Some hon.

do not mind
on one question. But I would like
you to consider, if we are able lo
cover only two questions in one hour,
how will it be possible to carry on
the business of the House? Shri
Manibhai Patel objected from that
corner. We have done two questions
only today so far. Is it fair to the
House? Only a few of you shouting
iz not proper.

half an hour over the first question
and only five minutes on the second.

Mr. Speaker: Question No. 62

Gold sad Waicheg Seised in Bembay

+
*$3. Shri N, K. Sanghl:
Ramachandry Veerappa:

6s0

tion Intelligence’ Bureau of the
m Clt, Police -
mechanised vesse] in the sea off
Bombay and recovered 16,000 tolas of
golg valued 5t Rs. 1574000 at the
international rate, 5,100 pieces of
watches worth about Rs. 7,14,000, 4
fishing nets worth about Rs. 81,000 and
other goods worth about Rs. 4,940. The
mechanised vessel worty about
Rs. 20,000 was also seized

{c) The seized goods and the vessel
were handed over to the officers of
the Bombay Centra] Excise Collecto-
rate for aclion under the customs law.
The case is under investigation.

Shri N. K Sanghi: A large num-
ber of cases have been reported in the
last few monthe May I know from
the Minister whether this shows that
smuggling of imported goods has in-
creased in the country or the depart-
ment has become more vigilgnt T
tracking down smugglers?

Shri K. C. Pant: The department
has certainly become more vigilant
and it has taken execufive, legislative
as well as economic measures. If my
hon. friend is interested. 1 can give
him all the details.

Shri N. K. Sanghi: With the in-
crease in smuggling in the country, is

allow the sale of these goods on  the
footpaths in towns like BomBay and
Calcutta?

Shri K. C. Pant: Not knowingly.

shri Rao Joshi: T would
like to know from the hon. Minister
as to what is the final disposal of thse
seired goods, because just now he
said that they are given over to the
Customs authorities? Are they per-
manently deposited into the Reserve
Bank, or are they auctioned, or
they and smuggle it agsin
some

e

o st
other market?
shri K. ©C, Pant: As far
they are sold in certain
they are marked as such.

f

i
i
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Shri Jagammath Rao Jeshi: They
are not auctioned.

Shrimati Lakshmikanthamma: Is it
a fact that international gangs are
working in gmuggling these goods and
sometimes when they are caught, they

attempt to fire 8t these people and
make their escape?
Shrl K. C. Pant: Yes, Bir; some-

times they do.

sy srrendye wreslt = & aTaT wTEeY
g aftemosprmr ot aw & I
Wt ¥ ¥% ot W WX wigar wdw
w1 woeTe ot e xw fawg &
ot rwiatehatl?

ot powww ww : wwftem § ar
wEAAN?

o wyltt wesh : W @aT
o1t wigat g e ¥ ur ot §, 794 )

o pomwr W : @] 1964 ¥
1900 Feat e W awgr v Wi
93098 wigat, w7y 1965 ¥ 2300 fwy
s & Wi 83,012 wfymi awf
=, & 1966 ¥ 2200 few} am W
ot 59066 wiyat s ok 4

at gre we farlt : w7 g W
t fs fandt eow B 1k QT T
wnft § a1 oifwed witg o R
vy sen gISa ¥y sRww Oy
whit Sty @ €, 20 ve@= a1 10
woilRe qY, st 97 oY wrare ¥ i
dwr arar §, frw & Fe ar wnprowr wt
waagres?

g o : Hywka
¥ v wwy gu T Ty wewW | JU AT
AT 3N o

Shri V. Krishaamoorthi: May 1 know
from the hon. Ministar as to who are
the persons involved in smuggling
sctivity

cama
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How can ha give

Mr, speaker:
names?

Shri V. Krishnameorthi: .... and
whether they have arrested anybody.
‘What is the nature of investigation
they have conducted?

Mr. Speaker: He wants to know
the names of the smuggiers and whe-
ther anybody has been arrested

Bhri K. C, Pant: We do not know
the names of the smugglers and mno
person has been arrested.

ot g w
ww ST WEE a% ) wwar § wivw W
wvw Pt arer {1 . -

i
w7 W v § ag shw oz i derarky
¥ wrow S Ow O O wry vt oY gvey
Trow Sww & firw weay o7 it et 4
niﬁ#mw‘wﬂwm
few ¥ P vew fvw Wt 1

awdysewt whww fr wr ii'
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@ pwww wn : Iy AW WY
q gyt v § 1w ¥ wrgdw w1 Bk
T i1 ogEw emer X
4

The Deputy Prime Minisier and
Minister of Finance (Bhri Morarji
Desaf): The hon. Member refers to
same other case, not to this particular
case. In that case, the position lg that
there was some which was smuggled
and some which was obtained by
licences for use for jtself. But it was
sold away to other people. Therefore,
that was alsc confiscated.

Shri D. C. Sharma: On a point of
order, Bir. The hon. Member, Mr.
George Fernandes, for whom 1 have
a great deal of regard, said that the
amuggled goods in terms of watches,

}
:
g
k
]
:

purpose and, if not, he should be ask-
ed to withdraw these remarks.

Mpr. Speaker: There is no point of
order. Next Question.

Shri Umamath: Q. 64 and Q. 65
be taken up together. g

Al right.
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demands 10 Government and have
gone on strike to press thelr demands;

(b) if so, what are their main
(c) the extent of loss suffered as a
resuly of the strike; and

(d) the steps taken by Government
to meet the demands of the emplo-
yeea?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (d). A
statement ig laid on the Table of the
House.

STATEMENT

(a) and (b). The N.P.C.C. workery'
Uniop at Farakka (West Bengal),
Chandan and Gandak (Bibar) and
Agra (UP.) submitted a charter of

with notice of strike
March 1967, 31st January 1967,
December, 1986 and 24th March, 1967
respectively and threatened to go on
strike in case their demands were pot’
conceded. Their main demands were-
as follows:

1. Revision of Pay Scales.

house rent at the mate of 15
per cent of the pay.

4. Higher rates of dearnees allow-
ance for workcharge em-
pPloyees.

5. All categories of workers be
given Project Allowance.

6. The worksrs be Ziven travel-.
ling allowance as per rules of
the Governmant of India.



9. The Management should give
Children's Education Allow-

settlement was reached in respect of

(a) whether the management of the
National Projects Comstruction Corpo-
ratinn has implesoented the Cantrel
Public Works Department Contree-
tors” Labour Ragulations and its fair
wages claues;

(b) if not, the steps taken by Gov-

ernment to implemeny these provi-
sions;
(c) whather Governmant h‘;:

ment is laid on the Table of the



697 Oral Anrwsrs JYAISTHA 4, 1889 (SAKA)

certaln nrwhih:’ of the U.P. Factor-
ies Rules such as not providing rest
shelter, not keeping a register of acci-
dents etc. The Corporation hag since
complied with these provisions.

ot syewy oW ;W aE AW
afy @ fix Sz ot gfgr & e
Q% qutie gwv a1 faw 5 o angw,
ey pifvdw, am, sw wiie &Y
wwent 9 7 ofy g, o & wxAAr
wipn § Fe T YW mivieT ¥ v
Rt war § av aff fegrar g ?

Dr, K. L Ras: The settlement rea-
ched was with respect to daily wages.
The other demands are being referred
for arbitration. g

Shri Ranga: In view of the fact that
this Corporation has been, from the
very beginning, an invalid and show-
ing only losscs agnd go much of admi-
nistrative inefficiency, how soon would

Government liquidate this Corpora-
tion?
Dr. K. L. Rao: | am sorry the hon.

Member has not been correctly infor-
med. This is one of the organisations
which are running on profit. This is
one of the very useful ventures, which
are shared by the Central Govern-
ments. Stateg and Centre are share-
holders in this and it is being used for
works in the river valley projects and
allied works and so far. it has been do-
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went on at the cost of Stateg like
West Bangal, Bihar and other places?

What was the reason that made the
Government so inert?

Dr. K. L. Rao: Actually the notice
was served and the discussions were
held. The settlement was reached on
the 11th April at Farakka

went on strike on the 12th April just

for 2 hours contrary to what the
settlement was.

) Dr. Ranen Sen: In the statement
it is siated that there was a strike for
2 hours and then again there was a
strike for another day, another shift.
They had to resort to two sirikes
before Government could intervene.

Mr. Speaker: Mr. Umanath.

8hri Umanath: This Corporation
was eslablished to eliminate the ex-
ploitation of private countractors and
this covers 30,000 workers in wvarlous
parts of the country. 1 wish to draw
the attention of the hon. Minister to
a particular portion of this Memoran-
dum

Mr. Speaker: That is not essential
This is Question Hour.

Shri Umanath:. . ..so that he can
clarify the position on this particular
thing.

“The poor Santhali women, the
workers from Rajasthan, the poor
workers from Chotanagpur and
Chhatisgarh of Madhya Pradesh
and also child labour deployed by
the management were deprived of
minimum msocial justice. If there
was some murmurring, the
officers of the NP.CC. whipped
them. boot-legged them and also
threw them out of employment.”

1If 1 were the worker, 1 would have
beaten back the officers. 1 want to
know from the hon. Minister whether
this was inquired into—those officers
boot-legging the poor Santhall women.
I want to know whether this parti-
culsr aspect was gone inlo—womnen
were boot-legged. :
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Dr. K. L. Rso: So far as Govern-
ment ig concerned, we have never re-
ceived any complaing from any
quarter,

8Shri Umanath: This Memorandum
came.

Dr. K. L. Rao: With regard to seltle.
ment that was reached, it was really
very generous, The wages have been
raised at important places like Gandak
and Farakka.

Shri Umanath: That is not my
question. My question is whether
bootlegging of women has beep in-
quired into by 1he Govermment.

Mr. Speaker: Next Question. The
hen. Ministeg’may kindly resume his
seat.

Vacation of Flats by Ex-MPs

*§7. Shri C. C. Desai:
8hrl Yashpal Singh:
Dr. Karni Singh:
Shrimat] Nirlep Kaur:
Shri Babarao Patel:
Shri Madho Limaye:
Dr. Ramm Manohar Lohia:
Skri 8. H.-Ilmjee:

MAY 35, 1987
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8Sbri George Fernandes:
Bhrl Ram Sewnk Yadav:
Shrl Arjun Singh Bhadoria:

Will the Minister of Works, Honsing
and Bupply be pleased to siste:

(a) the number of Ex-Ministers
and Ex-Members of Parliament who
had been defealed in the recent
General Elections but have not so far
vacated their houses or flats, party-
wise; and

(b} the steps taken to gety them
vacated?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(8hri Igbal Singh): (a) The Ex-
Ministers and Ex-Members of Parlia-
ment wer. allowed to retain residen-
tial accommodatlion wupto the 30th
April, 1867. All the Ministers vacated
their houses within thig periog but
37 Ex-Membery of Parliament have
not so far vacated their houses or
flats. Their party-wise break up is
given in the statemen; '»id on the
Table of the House.

(by Notices for vacation have been
issued to these Members and action
under the Public Premises (Eviction
of Unauthorised Occupants) Acgt, 1858
is being taken.

STATEMENT
Nou uf (:omu. Commu- Cuunn- LP.G. Repub- Jan Swan- U. .i\ _i.an- h T;:l N:
. ML. nn licen Sangh mira Cong- of ex-Mem-
dnnun rss  hers of
38 27 3 1 -— 1 1 2 l 1 37

N: uz-—measmﬁmim 37 ex-Members of Parlisment snd 2 bungslows were

joimly :liotted Lo 2 Perions
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Some hem. Members: Ex-Congress
M.Ps.

Shri C. C. Desal: What about 12,
Akbar Road?

Bbri Igbal S8ingh: As for as the ex-
Members of Parliament are concern-
ed, we have taken mction, as I have
already mentioned in reply to part (b)
of the question.

Bhri C, C. Desai: May we have the
names of the ex-Ministerg and ex-
M.Ps. whe have not vacated yet? 1
have not yet been able to follow what
steps Government are taking to get
these flats vacated as early as possi-
ble. ’

An hon. Member: Immediately.

Shri C. C. Desal: Are they charging
heavy rents from them?

The Minisier of Works, Housing and
Supply (Shri Jaganath Rav): As has
been mentioned in the main answer,
no ex-Minister is in ion of any
bungalow or flat.

Bhri C. C. Desai: What about 12,
Akbhar Road?

Shri 8. M. Banerjes: The Maharaja
of Baroda is therc still.

Shri Jaganath Rao: Some ¢x-M.Ps.
about 37 of them are in possession of
houses or fluts. They belong to all
the parties. {(Interruptions),

Mr. Speaker: Order, order. If hon.
Members are shouting in this manner,
they would not hear the reply at all
The Question Hour would be over in
another four minutes. Only if they
hear the answer, can they put further
questions. ‘There shoulg be some
djscipline. Hon. Members cannot go

1889 (SAKA) Oral Answers 662

answer to m specific question. We
want to know what specific steps have
been taken to have the flats vacated.
{Interruptions).

wit wwan WA, 7t AW g ad
€, % e #2 U &, ot % g e
mg T 2 G AT A St Y §
AE5FE N W HuAT ¥ § wAw
MLIAE 1 IR NA RS O ¥
Ik TR § WA AT § %
fresy T & W wE W
s )

%
w7

W W : ged qTTY ¥ o
RIRLERE Rl o 8

ot O ARt W ET § ama
1 frsamgd

Mr. Speaker: Order, order. Let the
hon, Member please sit down, 1
would ask the hon. Minister to give
a specific reply. If the reply is not
satisfactory, then some other Member
can ask another questian. Therefore,
may I request hon. Members to keep
silent su that all Members may hear
the answer? If hon. Members go on
contradicting him then they would
never get the answer.

Shri Jaganath Rao: Ags stated in the
main answer. 17 ¢x-M.Ps. are stil] in
i ion af h < or flats, All the
Ministers who have been defeated in
the last general elections have vacat-
ed 1heir houses before the 30th April,
1967. Qut of these 37, 3 houses have
not been allotted to any M.P. There-
fore, the number comes to 34. Out of
the 34 flats which are still in the
possession of ex-M.Ps., notices have
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Shri Jaganath Rao: I gm laying »
statement on the Table of the House.
I have no objection to laying it on the
Table. [|Placed in Liby, See No. LT-
370/67).

Shri 8. M. Banerjee: What gbout the
Maharaja of Baroda?

12.0¢ hrs,

Shri Hem Barua: May | submit one
thing for your information® And you
should act; it pains me to say that it
was I who had brought that mafiv: up
on the floor cf this House about same
of the Members of Parliament sub-
letting their houses.

That hag complicated the iszue now.
‘What has happened is tha: some M.Ps.
have sublet their houses t, sume other
people and those people now refuse to
be removed from those places. That
has complicated the issue.

May 1 tell you that I brought this
to the notice of your distinguished
predecvssor” He ha:  become a
Covernor now.

An kon Member: S what®

Sbhri Hem Barua: I must tell you
that he did not do anything in the
matter. Although my request  was
made repcatedly on the floor of the
House, he dig not dp anything to re-
move this corruption from some of us.

My submission to you now is that
you must act an this and act very
strongly. You must Sce that Mem-
bers who have been subletting these
houses or flats are punished adequate-
ly sad those people who are staying
in those houses or flatg are pushed out
immediately. You mus; take imme-
diate action, on this.

Mr. Bpeaker: May [ seek co-operation
of the leaders of all parties? They
can enforce discipline much better.
Whichever Party member has sublet
hkhwumayzemlhdww
his leader to cease doing that. If the
leaders of parties take serious cogal-
sance and initiate action

MAY 25, 1987
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absolutely no need for the Speaker to
intervene and enforce discipline.
I am appealing to the leaders.

Shri Hem Barua: They do nol do
anvthing.

Mr. Speaker: If all the parly leaders
tuke up this mater themselves and see
tha; hon. Members of their parties
who have sublet their flats are re-
quested to hove them vacated, nalur-
ally it will be casier. Otherwise, the
unly method is to take action accord-
ing to law.

Shri Hem Barua: You should take
action,

Mr. Speaker: The Speakcr need not
do it. The law is there.

Shri Hem Barna: Everybody in
authority is failing in this matter.

Mr. Speaker: If the luw is to take
its course, it will take some months to
enforce it. I know ot a Rentleman
who is paying a penal rent of Rs. 1,000
for the |ast ghe ycar and more.

Shri S. M. Banerjee: The Maharaja
of Barpds wil) pay Rs. 1000.

Mr. Speaker: 1f the law is to
operate. it will take one year or mure
to get them vacated. Bug if |caders
of parties take action, I think it will
be more effective. They can persuade
their Mentbers; if pecessary, they can
take action and get the flata vacaled.

oft 9o wo wal: 08 awy faw
ww it ardt, e aE ® R

Shri Hem Barua: What about the
hon. Speaker, taking action? You
are shifting the responsibility to
others.

Mr. Speaker: The Question Hour is

oY we e Wt : WwoUw wnw,
e v Tt frweser & worwr wifiyg )
wn & w g g & faq awg Pl
g, i gr wgt o o @ 4
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& xw wr? ¥ fawwa goT famar wifen
fir g w1 A% oY TIETT W T
wrdardy WY FAA AFAT AR AYE T
& T T VE AN |

oy wforarf e T@w ;. W wETET,
¥vtag frmm e aam g s &5
29 W ¥ I ATT T OoAET 4T 0
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L iadc e o F
Mr. Speaker: Shall we take up the
call atiention notice? — Shri Vajpa-
yee.

ot afawf Xo qdw : & Wl
axg  wiamfai & o faar g
# & xTe 17 Aaw fag w1 Wl ¥§ 70
w77 & afes wrt qEart gt £
oAy dTga

Mr. Speaker: You are heading for
a erisis. T am ziving this warning to
you, I have not warned any Member
before. Thix g the first time I am
warning a Member.

Now, the calling attention notice.

WRITTEN ANSWERS TO
QUESTIONS

Committee on Untouchability
*§8. Shri Liladhay Kotoki:
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made by the Committee on Untouch-
ability; and

(b) if so, with what results?

The Minister of State in the De-
partment of Social Welfare (Shrimati
Phulrenu Guha): (u) and (b). The
Guvernment ig stil] examining +he re-
commondations n consultations with
the Stateg Gov.rnmenis and other
authorities concerned. It is also pro-
posed 1o ascertain the views of the
Centra] Advisory Board for Harijan
‘Welfare.

Smalil- Pox Incidenoce

*69. Shri Manibhai J. Patel:
Shri S, C. Samanta:
Shri A, K. Kisku:
Shri 8. N. Maiti:
Shri Tridib Kumar Chandhuri:
Shri ¥ashpal Simgh:
Shri Chintamani Panigrahi:
Shri Mohan Swarup:

(a) whether the small-pox incidente
in India hes been rather heavy during

the lsst few months;
e r———— A RO



667

(b) it so, the names of the States
and Union Territories affcered by the
disease and the number of deaths
reporteq State-wise; and

{c) the steps taken to check and to
erudicate it from the country?

The Deputy Minister in the Minis-
try ol Health gnd Family
(Shri B 8. Murthy): (a) Yes, Sir.

(b) Al} the States and Union Terri-
tories were affecied by smallpox in
varying degrees. A statement show-
ing the number of deaths reported
Statewise is laid on the Table of the
House. [Placed in Liby. See No. LT-
371/67].

(c) Intensive vaccination ang re-
vaccination campaigns have been
undertaken. Additional fleld staff
have been employed for this purpose
in some States. Continuous publicity
under the National Smallpox Eradi-
cation Programme in the last few
years has helped in the reporting of
a large number of smallpox cases.
Efforts to vaccinate those sectinns of
the population, which have been left
out sp far, have also been intensified.

U.5. Investment in Fertiliser Industry
*78. Dr. Ranen Bem:

il
ir

F
i
i

i
s
i

L)
"

i
i

§ Hil!ﬂ!ll!!l!!!!!
Eidlii
E;"g

|
|

!
|
;
H

]
E

Written Ansivers MAY 25, 1967

Written Anstoers 668 .

181 on the 50th March, 1067
ing U. 8. fovestment fn | feritionr
industry ang state:

(a) whether it is a fact that the

to give them; and

(b) the attitude of Government to
further concessions to U. S. investment
in fertiliser industry in India?

The Minister of Planning, Petroleam
ang Chemicals and Social Welfare
(Shri Asoka Mehta): (a) and (b). No
further concessions have been asked
for by the foreign finvestors. As
announced in the statemen; made in
the Lok Sabha on the 3lst March,
1967, all proposals pending on the 31t
March, 1967 for the establishment of
fertilizer foctories will be dealt with
under the policy of December, 1965
provided negotiations with the con-
cerned parlies culminate in the issue
of industrial llcences by the 31st De-
cember. 18987 and the projects could
be expecteg to make a timely contri-
bution to the increase in indigenous
production. Any new proposals that
come up during the period wil] be
dealt with in the same manner pro-
vided they satisfy the same conditions.

Kadana Dam

*71. Shrl Vireadendra Kamar Bhah:
Will the Minister of Irvigation aad
Power be pleased to state:
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The Minister of Irrigation; and Power
(Dr. K. L. Rao): (a) and (b). The
terms and conditions of agreement
between the Gujarat and Rajasthan
Governments in respect of Kadana
Dam are as follows:

“Kadana Dam should be built up-
to FRL 419. The entire cost
and benefits of this project
will be borne by Gujarat. At
a later date, when Mahi areas
are taken over by Narmada
and a part of the Kadana
waters are released for use in
Rajasthan, Rajasthan should
pay to Gujarat an appropriate
cost of the dam for such use.
The exact proportions will be
fixed at the time when such
releases become available”

(¢) The benefits of the Kadana dam
fo the Gujarat State are:

(1) firming up irrigation in the

Mahi Right Bank Canal
system in an area of 4,60,000
acres,

(2) extension of irrigation under
Mahi Right Bank Canal by
an additional 1,53,200 acres.

(3) irrigation to an area of 40,905
acres through the left bank
canal taking off from the
Kadana Dam.

The methoq by which Rajasthan
Government will compensate Gujarat
Government does not arise, at present,
in view of the entire benefits from
Kadana accruing to Gujarat for some
years tgp come,

Fire in Rudrasagar Oilfields

#92. Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Baburao Patel:
Shri Ram Singp Ayarwal:
Shri Hukam Chand Kachwai:
Shri Ram Kishan Gupta:
Will the Minister of Petroleum and
Themicals be pleased to state:
fa) whether the committee set up
to investigate into the causes of the
fire in the oil-fields at Rudrasagar,
Assam has submitted its report;
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(b) if so, its main findings and
whether it has apportioned any blame
on official negligence resulting in this
disastrous incident; and

(c) the action taken thereon?

The Minister of Planning, Petro-
leum and Chemicals and Socinl Welfare
(Shri Asoka Mehta): (a) Yes, Sir.

(b) The report has commented on
the lack of organisation and exper-
ience in fire prevention in the pro-
duction section of the Sibsagar Pre-
ject and the failures of some officers
of the project.

(¢) The Commission has initiated
action on the various recommendations
made by the Committee and also ap-
pointed a high ranking officer as the
Enquiry Officer to deal with the cases
against the concerned officers.

M/s. Bird & Co.

*73. Shri Madhu Limaye:
Shri S. M. Banerjee:

Dr. Ram Manohar Lohia:
-~/ Shri George Fernandes:
Shri A. B. Vajpayee:
Shri Balraj Madhok:

Shri R. S, Vidyarthi:

Shri N. S. sharma:

Shri Sharda Nand:

Shri Brij Bhushan Lal:
Shri Kanwar Lal Gupta:
Shri Y. A. Prasad:

Shri Sidheshwar Prasad:
Shri Arjan Singh Bhadoria:
Shri Ram Sewak Yadav:
Shri Sarjoo Pandey:

Will the Minister of Finanee be
pleased to refer to the reply given to
Starred Question No. 314 on the 6th
April, 1967 and state:

(a) whether the examination/review
of the order passeq by the Central
Board of Excise and Customs in regard
to the reduction of the fine impoged
on Mls. Bird & Co. by a sum of nearly
Rs. 12 millions has since been com-
pleted;

(b) if so, the results thereof; and
(¢) the action taken in the matter?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant):
(a) In view of the importance of the
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matter, the Government have sought
the opinion of the Solicitor Genersl
an the appellate orders passed by
the Central Board of Excise & Cus-
toms in the cases relating to Messrs.
Bird & Co. The question as to whe-
ther the Board's orders should be re-
viewed or not would be decided in
the light of the advice that the Gov-
ernment reccived fromn the Solicitor
“leneral.

b) and (c). Do not arise.

Re-schednling of External Debts

*34. Bhri D. C. Sharma:
Shri Madbu Limaye:
Dr. Ram Manohar Lohia:

Shri Indrajit Gupim:

Shri S. M. Joshi:

Shri Slkdbheshwar Prasad:

Shri Virendendra Eumar Shah:
Shri K. N Pandey:

Shri Trididb Kumar Chaudhuri:
Shri §. C. Samanta:

Shrimati Tarkeshwari Sinh:.
Shri 8. K. Tapariah:

Shri D. N. Patodia:

Will the Minister of PFinance be
pleased to state:

‘a) whethe; a request was made to
the Aid India Consortium for re.
scheduling of India's rxternal debts:;

“b) if so, the reaction of the Cun-
moprtium thereto; and

‘c) the decision taken in the mat-
‘or?

The Depuiy Prime Minister and
MBsister of Finance (Shri Moerary
Desal): (a) The Aid India Consor-
tum has been requestied to conaider
debt relief in the context of and as &
formm of non-project agsistance, with
view {o increasing the net inflow of
sid, making the aid gquickly drawsble
and itmproving the flexibility in the

. The matter

is still
otnsideration of the Con.
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Fertilizers and Chemicals Travancore
Ltd., AlwaYye

*76. Shri vasudevan Nalr:
Shrt C. Janardhaman:
Sz P. C. Adichan:

1 George Fermandes:
Shri Madhu LimaYye:
Shri J. H. Patel:

Will the Minister of Petroleum and
Chemicals be pleased to stale:

(a) whether all the plants of the
Fertilizers and Chemicals Travan-
core Lid.. Alwave have been closed
down recentl¥ as their working has
beenn affected by  increased salinity
in the Perivar water;

{b) if so, the sieps taken to ensure
adequate supply of fresh water to

the plants from the Periyar nver:
and

tc) the loss of produciion due to
the closure of the plants?

The Minisier of Planning, Petroleum
and Chemicals and Soclal Weilare
(Shri Aseka Meobia): (a) Planis were
either closed down or were running
at low load from April beginning to
18th April, 1967,
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Fortiliser Factory at Trombay

*77. Shri K. N. Pandey: Will the

Minister of Petroleum and Chemicals
be pleased to state:

fa} whether it is a fact that lue
to some ‘echnical fault, the Fertilisuc
factory a: Trombay is running &' a
les: and

'h) 1if so. the steps taken to make
it a profitable enterprise?

The Minister of Planning, Pelro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) Yes, Sir.

i{by Fertilizer Corporation of India
Ltd. is examining warious proposals
ty improve the present capacity of the
plurzi, und are in contact with the sup-
plier of the plent tn find a solution.

Reorganisdlion of Customs Depart-
ment

*78. Shri N. K. Sanghi:
Shri Ramachandra WVeerappa:
Shri M. Rampure:

Shri Ebrahim Snlaiman Salt:
Shri Ram Kishan Gapia:
Shri Y. A. Prasad:

Wiil the Minister of Finamce Dbe
pleased to state:

{a) whether the Study Team .n
the reorganisatinn  of the Customs
Department which was appointed
by Gowvernment in March, 1966, hHas
submitted its report; and

(b) if so, the main recommenta-
tions made by the leam?

The Mnister of State in the Ministry
of Finance (Shri K. C. Pant): (a)
The Customs Study Team submitted
Part I of its report relating to clear-
ance of cargo on the 4th April, 1967
It is understood that the Team ex-
pects to submit the rest of its report
shortly.

(b) A statement giving the infor.
mation in go far as it relates
Arst part is laid on the Tabla
House. [Placed in Library.
LT-373/€7).
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‘Will the Minister of
pleased to state:

(a) whether the Income-tax autho-
rities conducied searches during
April, 1967 at the residence and mills
of a steel magnate of Kanpur and
have unearthed currency notes worth
about Rs. 16 lakhs; and

Finance be

(b) if so, the details thereof?

The Minister of State in the Ministry
of Fimance (Shri K. C. Fanmt): (a)
Yes, Sir. The searcheas were carried
.out in the premises of irm and the
residences of its partners, and cash
amounting to Rs. 23,60,100,- was
gelzed.

(b) The searches were carried out
from 22-4-1967 to 28-4-1967. Besides
the cash found in three iron safes,
acrount books and document: were
.also seized.

Barsuni-Kaspur Pipe-line

*3e. Shri K. 8 Vidyarthi:
Shri K. N. Pandey:

Will the Minister of Petroleum
amd Chemieals be pleased to state:

(s) whether the Barauni-Kanpur
pipe-line bas started functioning;

(b} the total cost on the project;
and :

(c) the estirasted savings effected

through the pipe-line in the irans-
mummm
10 Kanpur?
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The Minlster of Planking, Petrelonm

and Chamicals ang Secial Wellfare
(Bhri Asoka Mekta): (a) Yes, Sir.

(b) Rs. 1500 lakhs (approx.).

(c) The saving to the Indian Oil
Corporation will depend on the gquan-
tity of oil products moved, and these
will naturally vary from time 1{o
time. It has been estimated that at
maximum operstion, there will be a
saving of Rs. 101 lakhs per annum.
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Shei Madhu Limaye:
‘Shri 8, M., Jeshi:

Will the Minister of Health and
Family Planning be plessod to state:

(a) who represented India at the
Conference of Internstional Planned
Parenthood Federation in Santiago
held 1n April, 1967;

(b) the conclusions arrived at by
the conference; and

(c) how India stands to benefit by
participating in this Conference?

B. 8. Murthl): (a) to [(c). A statement
containing the required information is
laid on the Table of the Sabha
[|Placed in Library. See No, LT-374/
67,

Foreign Leans

*8}. Shri Amdul Ghanli Dar:
Shri 8. R. Damaai:

Will the Minister of Flmance be
pleased to state:

la) the intercst payable annually
on the foreign loans before the
devaluation;

(b) the

total interest payable

3 et out of nur
Soreign '+ i from ex-
Dovis and s incres-
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sed rupee value is a charge on' our
budgettary resources, which alsv be-
nefit by increased rupee accruals cor-
responding to & given level of fresh
foreign aid receipts,

an
a

I

Will  the Minister of Fimance be
pleased 10 state:

(a) the amount and all types of
aid available to India from the Aid-
India Consortiam  after its meeting
held in April, 1987; and

(b) how much of the aid would be
available for fulfilling the targets of
the Fourth Five Year Plan?

The Deputy Prime Minister and
Minisier of Fimance (Shri Moerarj
Desai): (1) At the meeting of the Aid
India Consortium held in April 1967,
a target of approximately $1300 mil-
lion (Rs. 975 crores) for pew aid to
be provided for the year 1967-68 in
pon-project from, inclusive of tuhl
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countries are yet be decided. No
agreement in respect of the 1967-88
assistance has been gigned so far;

(b)) Aid that would be available as
a result of the decision made by the
Consortium in April 1967 will be for
the maintenance of the ecconomy
within the capavity already installed,
It is not directly related lo investment
schemes in the Fourth Five Year
Plan,

‘P" Form

*85. Shri A. K. Gopalan:
Shri P. Ramamaurti:
Shri Yogendra Sharma:
Shri Prakash Vir Shastri:
Shri Raghuvir Singk Shastri:
Shri D. C. Sharma:
Shri D, N. Patodia:
.Shri Mohammed Imam:
Shri 5. K. Tapuriah:
Shri Y. G. Gowd:

Will the Minister of
pleased to state:

(a) whether the Administrative Re-
forms Commission has suggested the
abolition of P* Form; and

(b) if so. the steps Govermment pro-
pose to takc in the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) No. Sir.

{b) Does not arise.

Finance be

s
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Shri Manibhal J. Patel;
8hri Mohan Swarup:

Shri Hukam Chang Kachwai:
Shri Jagannath Rao Jeshi:
Shri D. 8. Patil:

Shri R. Barua:

Shri S, Supakar:

Shri D. N. Patodia:

Bhri C. C. Desal:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 33 on the 23rd
March, 1967 and state:

(a) whether the Dearness Allowance
Commuss:on hus since submitted  its
report;

{b) i so. the recommendalions

thereof; and

(¢} the recommendations accepted
by Government and the steps taken
to implement them?

The Minister of State in the Ministry
of Finance (Shri K C., Pant): (a)
No, Sir.

th) and (¢) Do not arise.

Marriageable age of girls

*a8. Shri Baburao Patel:
*Shri Bibhuti Mishra:
Shri K, N. Tiwary:
Shri Ram Singh Ayarwal:
Shri Hakam Chand Kachwai:
8hri Onkar Singh:
Shri Sradhakar Supakar:
Shri K. N. Pandey:

Will the Minister of Health and
Family Planning be plessed to siate:

(a) whether Government propose to
raise the marriageable age of giris to
21

(b) if =0, whether Government have
the

(e)lrtn.ihdruu-nlm-



(d) whether Government have also
taken- into consideration the moral
hazards involved in placing such res-
trictions on girls in puberty; and

(e) whether the law revising the
marriageable age of girls will be en-
forced on all communities ir the
country?

The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B. 8. Murthy): (2) to (¢). The Govern-
‘ment of India is considering the
question of raising the minimum age
of marriage for girls and boys. Be-
fore undertaking legislation for the
purpose, all relevent advice will be
taken and various aspects considered.

Realisation of Penalties from Dirce-
tors of Ms. Bird & Co.

*89. Shri Indmajit Gupta: Will the
Minister of Fimante be pleased o re-
fer to the reply given to Starred
Question No. 314 on the 6th  Apritl,
19686 and state:

fa» whether outstanding balunws of
the unrealised penaltics on M s, Pil-
kington and Michelmore. former direc-
tors of the M s, Bird & Co, have since
bevr realiscd; and

(b il not, how 1t is proposed to
reaiise them®

The Minisier of State in the Ministry
Finance (Shri K. C. Pant): (a) No,
Bir,

il Certaficales specilyving the
amount due from each onc of the
two persons have been sent lo the
District  Collector of 24-Parganas,
West Bengal for recovery of the
amounts as if they were arrears of
land revenue as per Section 142(1)
(c) of the Customs Act, 1962,

Drinking water sheriage in  Famine
Affected areag

*99. Shri Chandira Bhekhar Singh:
Tarkeshwari Sinha:

D. C. Sharma:

Jagapnath Ras Josh :

1 Bibhatl Sishes:

K N ‘Thwary

i
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Bhri K. M, Madhukar:

Shri Madhn Limaye:

8hri § M. Banerjee:
Dr. Ram Manohar Lohla:
Gearge Fernande,:

Will the Minister of Healtp and
Planning be pleased o state:

(a) whether there is an acute short-
age of drinking water in the drought
and famine affecied areas of Bihar
and U. P.

(b) whether the Governments of
Bihar and U.P. have sought Centre's
assistance in meeling the watwer pro-
blem in these areas;

(¢} if so, the nature and 2xtent of
the assistance asked for: and

(d) the action taken thereon?

The Depuly Minister in the Mrinistry
of Health and Family Planning (Shri
B, 5§ Murthy): (a) Yes, Sir,

(bi Yes. Sir.

{c) and (d). A statement is laid
on the Table of the House. [Placed
in library. See No. LT-375/67].

Penslons

25%. Bhri Ranjit Singh:
Shri B. S. Sharma:

Will the Miaister of
pleas=d o state:

Finance be

ta) whether the tempocary and ad
hoc rates of increase in pension made
since 1947 are applicable 10 the retired
employees of the Central Government
living abroad and drawing pension in
foreign currency; and

(b) the date of last increase in
rates made applicable to such. persons?

The Deputy Prime Minister and
Minister of Fimance (Shri Morarj
Demai): (a) Temporary Ad hoc in-
creases in pension at the rates pay-
able in India are applicable, if other-
wise admissible under the orders in
force, to the following categories of
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pensioners in respect of pensions paid
outside India:

(i) Officers retiring on or after
the 1st April, 1955 other than
Buropean Officers who before
the 16th August, 1947 belonged
to the Secretary of State's
Civil Bervices;

(ii). Officers or their dependents
in respect of whom extra-
ordinary pensions are granted
from or after the 1st April,
1955 other than European
Officers who before the 15th
August, 1M7 belonged to the
Secretary of States Civil

(iii) Any non-European pensioners

residing in any of the count-

ries specified in Article 118

of the Account Code, Volume

1V. viz. Ceylon. Singapore &

Malaysia,
(iv) Central Government pen-
sioners drawing their pen-

sions through Indian Embas-
sies in Nepal, Gyantse, Tehran.
Baghdad and Jeddha.

(b). The last increase was given
with effect from 1st October, 1963.

Keep-the-Capital-clean Schemes

258. Shri Ram Kishan Gapla: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether a modern system of
refuse disg 1 and sch to keep
the capital city of NMew Delhi clean
has been formulated; and

(b) if so, the main features there-
of?

The Depuly Minisier in the Minletry
of Health and Family Flanning (Shri
B. 8. Murthy): (a) and (b). No. How-
modernising the
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mittee. The installation of a modern
plant for the disposal of refuse in-
volves a heavy expenditure in foreign
exchange and it will be quite a long
time before & final declsion is taken
in the matter.

Takiog over or financing of major
Projects by Centre

259. Shri Rap Kishan Gupta: Wil
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unsiarrced Question No. 690 on the
Gth April, 1967 and state:

(a) whether Government have since
iakcn any decision with regard to the
proposal to take over or finance some
major projects; and

(b)Y if s0, the nature¢ thereof?

The Minister of Irrigation and Power
(Dr. K. L. Rag): (a) and (b). Some
selected major projects ure  being
Riven 100 per cent earmarked loan
assistance by the Centre. The criteria
for seluclion of additional projects for
which Centra] assistance might be
carmarked in the Fourth Plan is under
consideration.

Legislation for Surgival Operations

260. Shri Baburag Patel: Will the
Minister nf Health and Family Plan-
ning be picased to state: .

(a) whether in view ol the serious
charges made by a well-known ENT
specialist, Dr. V. S. Subramaniam, °
while presiding over the 18th Con=
ference of Olo-Laryngologists of India
on the l4th January, 1967 in Poona
abou,. the conduct of special opera-
tions, Government propose to under-
take legislation 1o prevent or regulate
surgical operations in the country;

(b) if so, when; and
(e) If net, the reasons therefory
The Minister in the Minls-

Deputy
try of Health and Family
(Shri B. 5. Murthy): (a) to (c).
medical subject
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on the part of a medical practitioner
can be reported to the State Medical
Councll or tne Medical Council of
India. Besides, the medical practi-
tioners are liable to be sued in courts
of lJaw by the aggrieved patients.
These are considered to be adeguate
safeguards and no special legislation
in the matter is contemplated.

Violation of Forelgn Exchange Regu-
Iations

261. Shri Baburao Patel: Will the
Minister of Finance be pleased 10
state:

(a) the steps taken and pena'ty
levied for the violation of Foreign
Exchange Regulations in the {oliow-
ing cases:

(1) Shri Prabhudas Tolani,
Pedder Road, Bombay-28.

(2) Shri V. G. Motwane of Mot-
wane Lid.,, Bombay-1.

(3) Shri Maganlal Sowan; of
Shamji Kalidas & Co., Bom-
bay-2;

{b) the amount of ijllegal transac-
tions involved in each case;

(c) the stage at which investiga-
tion or prosecution against these per-
sons stands; and

(d) the reasons for the delay?

ceedings for any violation of the pro-
visions of the Foreign Exchange Re-
gulation Act, 1947, against thege lhree
individuals, Thers have, however,
been proceedings against the firms
with which the first two Individuals
are connected or had comnection at
one time. Detlails are given below:

This firm was penslised on two oc-
casions In 1961 and 1965, Total
imposed 55,000
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(2) V. G. Motwane. He is a direc-
tor of the firm, Mis. Motwane (P)
Ltd., Bombay. This firm was penalis-
ed in the year 1964, Total penalty
imposed was Rs. 31,500. No steps
have been taken or penaity levied on
Shri Maganlal Sowani or on any firm
connected with him.

(b) In so far as the iwo firms are
concerned the penaltics imposed re-
lated to the following sums involving
contravention of Foreign Exchange
Regulations:—

(1) M/s. Eastern Machi-
nery & Trading

Co.. Bombay. Rs, 75.400
(2y M/s. Motwane (P)
Lid. Rs, 89,060°

(c) In one case only. action against
M/s. Eastern Machinery and Trading
Co. is pending adjudication.

(d) As stated. adjudication is pend-
ing only in one case. The delay Iis
Jargely due to the time taken by the
party for inspection of documents and
in replying to certain directives of the
Department as also the time taken by
the Depariment 1o complete its in-
vestigation.

Unaccoudled Money and Income-tax
Evasion by Film People
282. Shri Onkar Singh:
Skri Baburao Patel:
shri Onkar Lal Berwa:
Shri Meetha Lal:

Will the Minister of Fimance be-
pleased to state:

(a) the number of raids carried out
by the Enforcement Directorate on the
houses of film people since August,
1964;

(b) the namen of the persons whose
houses were raided;

(c) the value of gold, currency and*
other valuables seized in each house
in each raid per person;

u)un.rnmtatuxandm
collected from eoch of them sg fax;

(e) the iax lﬂuu.m-whq.
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against these people as on 31st March,
1967; and

(f) the steps, civil or criminal, taken
.against those people to recover tax
arrears and the names of the persons
against whom such steps have bheen
taken?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desni): (a) Seven. Al the raids were
conducted on the 24th August, 1964.

(b) to (e). The required informa-
tion is given in the annexed state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-376/
671,

(f) Except the usual recovery pro-
.ceedings under the Income-tax Act, no
other civil or criminal steps were
taken in cases other than that of 3hri
Raj Kapoor. The case of Shri Raj
Kapoor was adjudicated for violation
of Foreign Exchange Regulationg and
a penalty of Rs. 3000/- was imposed
on him in addition to the proceedings
under the Income Tax Act.

Petrol Pumps

263. Shri Yajnik: Wil] the Minister
of Petroleum and Chemicals be pleas-
.ed to state:

(a) the number of petrol pumps
that have been installed by each of
the Oil Companies including the
Indian Qil Corporation in the whole
«country by the end of 1966;

(b) the increase in the number of
pumps of each of these Companies
during the last five years; and

(¢) whether Government have made
-any rules for fixing the minimum dis-
tance between the petrol pumps in
view of the uneconomic and dangercus
proxity of these pumps at various
points both in the towns and the
~country-side. .

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) to (e). Neces-
:sary information is being collected and

MAY 25, 1967
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will be laid on the table of the Lok
Sabha.

Import of Pyriteg for Manufacture of
Sulphur

264. Shri M. Sudarsanam: VWill the
Minister of Petroleum and Chemiecals
be pleased to state:

(ay whether Government have de-
cided to import pyrites from abroad
for the manufacture of sulphur; and

(b) if so, the quantity thereof?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). Efforts
are being made to exploit pyrites de-
posits in the country. But it will be
some time before pyrites actually be-
come available for the manufacture of
sulphur and sulphuric acid. Tt may
be necessary to import limited quan-
tities of pyrites as an interim measure
ti'l such time as indigenous pyrites
become available. No final decision
has, nowever, been taken as regards
imports of pyrites.

Loans given to States

265. Shri Eswara Reddy: Will the
Minister of Finance be pleased to
state:

(a) the total amount of loans so far
advanced by the Centre t® the States
since 1950-51 with year-wise and
State-wise break-up: and

(b) the total amount so far repaid
by the States?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). The requisite
information for the years 1950-51 to
1965-66 is given in the statements
laid on the Table of the House. [Plac-
ed in Library. See No. LT-377/67].
Details for the year 1966-67 are not
yvet available.
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‘Grants gtven to States

208, 8zl Eswara Reddy: Wi'l the
Minister of Finanoe be pleased to
state:

(a) the tota] amount of grants so
far given to the States by the Centre
with year-wise and State-wise break-
up since 1950-51; and

(b) the criterion adopted by the
Centre in disbursing grants-in-aid to
the States?

The Deputy Prime Minister and
Minister of Floanee (Shri Morarjt
Demal): (a) The information is being
coliected and wil] be lnid on the Table
of the House.

(b) The grants-in-nid to the States
fall into three broad categories—the
statutory grants, Plan grants and
non-Plan grants. The distribution of
the statutory grants is governed by the
decisions taken on the recommenda-
tions of the Finance Commissions.
The Plan granis are determined with
reference to the developmental out'ays
in the States the recources position
and the patterns of Central assistance.
The non-Plan gronts are decided with
reference to the requirements of par-
ticulay situstions that arise from time
to time.

Harijans of Gea, Din and Daman

M. Shel 8 M. Sidayya: Wil the
Minister of Social We'fare be pleased
1o state:

(n) whether the Harijans of Goa,
Diu #ngd Damaen have been notified as
Scheduled Castes:

(b) if not, the reasons therefor: and

(c) whether Government are aware
that on account of the delsy in  re-
cognising them 33 Scheduled Castes,
they have been denied all the special
conosssions provided for them in the
Constitution of ladia?

Paairgnn Guhe): (2) and (b). No.
ADLED--L

-

The entire question of specifying the
Scheduled Castes and Scheduled
Tribes in Goa, Diu and Daman had
to be examined from a'l angles. The
matter is presently under active con-
sideration and ils expected to be fina-
lised shortly.

(c). Yes.

Foreign Private Capital

288. Shri Yajnik: Will the Minister
of Finance be pleaged to state:

{(a) the totsl amount of foreign ex-
change permitied {0 be exporieq as
profits, interest charges ang instal-
men's of loans on the foreign capital
invested in the private sector in the
m:;ntrjr during the last five wyears;
an

{b) whether Government have de-
vised any ways and means for 1ibe
progressive reduction om this drain of
foreign exchange?

The Deputy Prime Minister and
Minister of Finance (Shri Morarf
Desai): (a) A Statement showing the
remittances of profits, dividends, in-
terest and principal repayments of
foreign loans for the years 1961-62 to
Scptember, 1964 is laid on the Table
of the Lok Sabha. [Placed in Library.
See No. LT-278/67].

(b) It has been the consistent policy
of Government to allow the remit-
tance of profits. dividends etc. There
is no intention of changing this policy.
Care is taken at the time of approv-
ing foreign investmenty to see that
these are in the overall national in-
terest. ‘The remiltances should not
therefore be looked upon as a drain
of foreign exchange.

Kamia-Balan Embankment

268 Ahri 8. C. Jhi: Will the Minis-
{er of Irrigation and Power be pless-
ed to state:

(a) the length and breadth of the
Kamia-Balmn embankment neay Jhae
jharpui in Bihar;
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L)
(r) how long were the breaches
that repeatedly occurred in 1965 and
1966;

(c) how much further high and
wide, the embankment is contempla-
ted to be made in view of the flood
of 1866; and

(d) the length and breadth of the
Western Kosi Canal and the estimated
cost thereof?

The Minister of irrigation and Power
(Dr. K. L. Rao): (a) The Kamla
Balan embankment has a length of 70
km, on the right bank and 61 km, on
the left bank. It has, on an average
10 ft, width at the top, 65 ft. width at
the bottom and an average height of
11 44,

(b) Threc bresches cocumpad Ll 122
embankment in 1965, as well as in
1966. The aggregate length of these
breaches in 1966 was 1065 ft.

(c) The State Government have in
hand raising of the embankment over
a length of 5 miles upstream of the
railway bhridge to 5% feet above the
high flood level of 1966. The average
section of the raised embankment will
be 10 feet at the top, with average
bottom width of 100 ft.

(d) The scheme is yet to be fully
investigated. The length of the main
Canal will be about 70 miles with a
bed width of about 200 feet. On pre-
sent investigation, the Jlength of the
entire Canal system (excluding the
water Courses) will be about 800
miles. The bed widlh will vary bet-
we:zn 200 ft. and 5 {eel. The estimated
cost as per 1960 estimate is Rs. 1349
lakhs excluding cost of water courses.
A rough revision indicates that the es-
timate may now go up to about Rs.
20 crores.

Flooq Control Schemes in
Maharashtra
270. Shri D. S. Patil: Will the Mini-
ster of Irrigation and Power be pleas-
ed to state:

(a) the amount of loan asked for
by the Maharashtra Government for
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flood control scnemes for 1966-67 and
1967-68 and for electrification of rural
areas in the current financial year;
and

(b) the amount sanctioned so far
by the Central Government?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). Requests
for financial assistance for ffoog con-
trol measures and rural electrifica-
tion for 1967-68, are yet to be received
from the State Government, For
1966-67, the Government of Maha-
rashtra sought a Ioap assistance of
Rs. 2:22 lakhs for flood control
schemes but nmo loan was sanctioned
for this purpose, as available Central
assistance for the year 1966-67 was
allocated to other sectors.

Industries in Manipur in Fourth Plan

271, Shri M. Meghachandra: Will the
Minister of Planning be pleased to
state:

(a) the industries and projects that
are keing taken up in Manipur during
the Fourth Five Year Plan;

(b) what is the cutlay for industry,
project-wise;

(e) whether any work has been
taken up towards the setting up of

. the industry or installing the project

and the progress made so far;

(d) whether, in view of the pro-
posed pruning of the plan outlay by
a substantial amount, any of the pro-
posed industry or project will be aff-
ected; and

(e) if so, to what extent?

The Minister of Flanning, Petroienm
and Chemical and Social Welfare
(Shri Asoka Mehta): (a) to (¢). Pro-
posals for the establishment of a
spinning mill and a cement factory
in Manipur have been tentatively in-
cludeq in the Fourth Plan, subject te
ldetailed techmo-economia studies. A
provisivh of Rs, 150 lakhs has been
tentatively made for this purpose un-
der Large & Medium Industries., Im
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addition a provision of Rs. 100 lakhs
has been mede for village and small
industries. The techno-economie
studies on the spinning mill and the
cement factory are currently in pro-
gress.

(d) and (e). The Fourth Plan pro-

grammes are currently being reviewed
and no final decision has been taken.

C.H.8. Doetors

2T Shri M. Meghachandra: Will
the Minister of Health and Family
Planning be pleased to state:

{a) whether any new list of Central
Health Service Doctors which affect
the seniority cadres of the doctors of
Manipur has been drawn up;

(b) i wo, the basis and factors
taken into account in drawing up the
list;

(c) whether applications complain-
ing of supcrsession of jumior doctors
over seniors have been received: and

(d) if so, the aclion taken thereon?

The Deputy Minister in the Ministry
of Health and Family Planning (Shri

B. S. Murthy): (a) and (b). Lists of
officers including those in Manipur
appointed to the Central  Iealth

Service uptp the 8th Scptember,
1966 approved for appointment to
the various rcvised grades of the Ser-
vice have been prepared in accord-
ance with the provisions of Rule 7
read with Rulce 7A of CH.S. Rules,

1963, ag amended by the CH.E.
(Amendment) Rules, 1086
(e) and (d). Representations

against exclusion of names from the
Service and fixation of senlority have
been received from some officers.
Declsions on the representations will
be taken in due course.

Incemw Tax Ofice at Jharsugdn

273, Shri Dhirendranath: Will the
Minister of Finamoe be pleased to
state:

(a) whether it iz & fact that an
Incorse-tax Ofice was functioning at

Jharsugda (Orissa) sometime back for
the benafit of assessees; and

(b7 ¥ 50, the reasons for shifting
the Office to Sambalpur, (Orissa) caus-
ing great hardship to the Income-tax
Payees?

The Deputy Prime Minisier and
Minlster of Finance (Shri Morarjl
Desnl): (a) Yes, Bir.

(b) The Income-tax Officer at Jhar-
sugda had jurisdiction originally over
two Districts, namely, Sundargarh and
Sambalpur and the office was located
at Jharsugda because it wasg conven-
fent to the assessees of both the Dis-
tricts. A new Income-tax Office was
opened at Rourkela for Sundargarh
distriet. Thercfore, the Income-tax
Office for Sambalpur was shifted to
Sambalpur which is the Headquarters
of the District.

Development of Goa

274. Shri N. Sreckantan Nair: Will
the Minister of Planning be p'eased
to state:

(a) the total amount allotted to Goa
during the first year of the Fourth
Five Year Plan;

{b) whether Governnment have pre-
pared any special developmental pro-
Er for imp! tation in Goa;
and

(c) whether there is any programme
to develop the Mormugoca Port Area?

The Minister of Planning, Pelrolcam

(Shri Asoka Mehta):
crores.

(b) In the discussion held in Dccem-
ber, 1966 with the Lt Governor, Go&,
Daman & Diu the Fourth Plan outlay
was agreed at Rs, 40'24 crores.

(c) A detailed project report for the
development of Mormugoa Port in the
Fourth Plan has been drawn up at an

Five Year Plan includes a provision
of Rs. 15 crores on account of this

project.
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Questlon Mo, TIl
1967 and state:

on tne Oth April.

(a) whether the foreign exchange
of £3246-5 released in the case of
the elder son of the Prime Minister
was absolutely necessary, and whe-
ther the nature of studies was such
as were not available in India; and

(b) the exact nature of the appren-
ticeship course which the younger son
of the Prime Minister is doing in
England and whether the same course
is not avallsble in India?

The Depulty Prime Minister and
Minister of Finance (Shri Morarli
Desal); (a) Foreign exchange was
rcleased in terms of the normal policy
governing remittances for educational
purposes. The regulations do mnot
stipulate that students intending %o
study abroad should take up only
those courses for which focilities are
not available within the country.
Consistent with facilitieg available
herc and need for studies abroad a
policy is drawn up prescribing various
types of courses and the conditions
under which remittance facilities for
studies abroad will be available.

(b) The younger son of the Prime
Minister is attending a S-year ap-
prenticeship course in Automoblle
Engineering with a reputed Company
in UK. and is, simultanecusly, pursu-
ing a Course of Studies for a Higher
National Certificate. There i3 an
approved list of flelds of technical
study in which apprenticeship courses
abroad may be taken up and Auto-
mobile Engineering is one of them.

Supply eof Essentisl Commedities
at Concessionnl Rates Lo Cenirsl Gev-
ermment Employeces
%78, 8hri D. O, Sharma:

Shri Parthasarathy:
Wil the Minister of Flmance be
plaaseg to state:

() whetber Government have
m m&m w proposal to

ernment employees esséntial cormmo-
dities at concessional rates; and

(b) if so, the details therenf?

The Deputy Prime Minkster and
Minister of Fivance (Shri Morarfl
Desal): (a) N., Sir. However, the
Dearness Allowance Commission has
been asked, inter alia, to consider and
recommend alternative formt of as-
sistance which might be given to en-
sure real benefit to Governmment
employees.

(b) Does not arise.

Import of Mobdil Ol

219. Shri Abdul Ghani Dar: Will the
Minister of Petrolemm a.nd Chemicals
be pleased to state:

(a) whether it is a fact thal mmport
licences for mobil oil and other oulx
have been issued to private firms and
foreign companies;

(b) if so, the number of licences,

their amount, litreage issued during
the last three years;

(c) the names of the firms, compa-
nies and individuals to whom the
licences were issued and the reasons
for the issue of licences to these
individuals'firms or companies; and

(d) whether it is also a fact that the
India Oil Corporation is not compe-
tent w0 impart mobil oil to meet the
demands of the country?

The Minister of Stale in the Minis-
try of Petrol & Chemicaly and of
Plamning ang Social Welfape (Shri
Raghu Ramajah): (a) Yes, 8ir; it is
presumed by “mobil oil” and “other
olls” is meant lubricating oils.

(b) and (3). The information is
being collected and a statemenp will
be placed on the table of the House in
due course,

(d) No, Sir. But permission to im-
port is given to the Indian Oil Coe-
poration and other oil companies ac-’
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Drinking Water Supply fee Indar Puri,
New Delhi

280, Shri Manibhaj J. Patel: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that no ar-
rarigements have so far been made to
supply filtered water by the Delhi
Municipal Corporation to an approved
colony called Indar Puri adjacent to
the Pusa Institute, New Delhi;

-
{b) whether it is also a fact that 80

per cent plot-holders in the Colony
have constructed their houses and
many more are under construction

and that development charges have

been paid by them; and

(c) if so, the time likely to be taken
te supply water and to lay sewerage
system in the Colony?

The Deputy Minister in the Minis-
try of ITealt® and Family Fiaaning
(Shri B. S. Murthy): (a) Arnange-
ments to supply filtered water on res-
tricted basis in Indey Puri Calony
have been made.

(b) It is understood ihat only about
30 per cent cf the plot-holders have so
far constructed their houses in that
Colony. It j5 also understood thit the
Delhi Municipal Corooration have so
far realised less than Rs, 4 lakhs as
devclopment charges as against
Rs. 13-5 lakhs due from the residents
of that Colony.

(e) It wily take the Waiater Supply
and Sewage Disposal TIndertaking
abeut 6 months {0 lay internal yeater-
mains and about one year to lay th-
internal gewers afte; th. development
charges are a:er'.e_ive{i hv them.

Renmayment of T.eans hy Bihaor
Governmeat

281, Syt Manibhai J. Patel;
Shri Bishwanath Roy:
Shri Mndhu Limaye:

Shri' 8. M. Banerjee:

" 2am Manohar Lohia:
Shri Ceorge Fernandes:
Shri Kam Kishan Gupta;
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Shri R. S. Sharma;

Shri Onkar Lal Berwa:

Shri D. C. Sharma:

Shri ¥asiipal Singh:

Shri &. C. Samanta:
Shrimatj Tarkeshwari Sinha:
Shri P. K. Ghosh:

Shri D. N. Patodia:

Shri £. N. Pandey:

Will the Ministerr of
pleased to state:

(a) whether it is a fact that the
Bihar Government have declared or
propose to declare moratorium on
the payment of dues to the Central
Governmeant;

Finance be

(b) the totzl amount due from Bihar
up-to-date;

(c) whether it is also a fact that the
quantum of Central financial assistance
to Bihar is too meagre to meet the
famine conditiong in the State; and

(d) if so, the reasons therefor?

The Deputy Prime Minicter and
Minister of Finance (Shri DNiorarji
Desai): (a) The Governinent of India
are not aware of any decision by the
Geverament of Bihar to declare a
maratorium on the payment of dues
to the Centre, However, the Goveirn-
Bihar recentlv sought postponement of
the repayment of Central loans and
they have /been advised that they
should adhere to the terms of repay-
ment.

(b) The tctal amount due from
Bihar in 1267-88 on account of Joans
and inter<st is Rs. 59.50 crores, as in-
dicated in ithe State Budget.

(¢) No, Sir.

(d) Doas not arise.
All-Indja Yrrigation Commission

£32. Shri Mauibhai J. Patel:
Shiri Sharda Nand: -
Shri Bharvat Singh Chauhan;:
Shyi Banjit Singh:
Shri D, C, Sharma:
Shrimati Tarkeshwari Sinha:
Shri Bibhutij Mishra:
Shri . N. Tiwary:
Shrimati Jyotsna Chanda:
Shri Vishwanath Pandey:

s o e
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Shri Madha Limaye:

Wil} the Minister of Irrigation and
Power be pleased to refer to the reply
Eiven to Starred Question Neo 204 on
6th April, 1867 and state:

(a) whether an All-India Irrigation
ion has since been constituted;

(b) if =0, the personnel of the Com-
mission; and

(¢) the terms of reference of the
proposal Camissiony

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) Not yet,
Sir.

(b) and (c). Do pot arise.

Contradand Gold

283, Shri Manibhal 3 Patel: Wil
the Minister of Finante 1, pleased to
stote:

(u) the quantum of contraband gold
seizexl mince Januory, 1807 with appro-
ximate valug thereof;

(b) the places where this gold was
seized; and

(c) the number of person. npprehen-
ded with thelr natioaality~

The Deputy Prime Minister and
Minister of Timahce, (Shri Morarfi
Desml): (a) to (c). The information in
this regard js being collected and will
be laid on the Table of the Sabha.

Sixth Fower Usil ta Durgaper

28¢, Dr. Ranea Sen: Wil the Minis-
ter of Merigution Ang Pewer be pleas-

od 1o giate:
{a) whethay the stieniion of Govers-
went e Heen drewn. 1o & report
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in the Calcutta Statesman of the 13th
April, 1967 to the effect that the West
Bengal Minister for Industry and
Commeroce hag been informed that the
foreign exchange component provided
by U.B. aid for setting up 150 MW
Sizth Power Unit in Durgapur will not
be available; and

(b) if o, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Bao): (a) The news-
paper report referred to has been seen,
but it mentioas of foreign exchange
for the Sixth Unit of 150 MW of
Durgapur Projects Ltd. as having not
yer been made available. The agree-
ment with US AID for financing the
foreign exchange cost of the Sixth
Generating Unit of Durgapur Projects
Lid. was signed on the 1st June, 1988.
The Loan Agreament, however, re-
requires the Borrower to fulfll certain
conditions before actual financing un-
der ¢he Loan can cvmmence. Regard-
ing fuliment of the conditions pre-
cedent, the matter j; recéiving atien-
tion,

(b

Der: not, therefore, arise.

Off-Shore 01 Explotation in Cambay

285, Dr. Hanen Sen:
Shri Dhireswar Kalifa:
Bhri Manibhatl J, Patei:
Shri Virrndry KEomar Shak:
Shri D. C. Sharma:

Will th: AlLnister of Petroleum aad
Chemieals e plra:ed to state:

(a) whet'cr the negotiations with
the American (il Companies for coll-
boration in Dff-shore Oil exploration
in Cambay have boen completed; and

(b) if =0, the resultg thereof?

The Minkver of State In the Minis-
try of Peircleum amd Chomicals and
Pianping and Social Weifare (Hhsl
Raghy Ramalak): (a) No.

(b) Does not ariee.
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Farakka Barrago Scheme

286. Dr. Ranen Sem:
Shri Dhireswar Xalita:
Shri Yashpal Singh;

Will th> 2Minister of Irrigation and
Power be pleased to state:

(a) whether Governsment have re-
ceived the progress report of Farakka
Barrage acheme;

(b) if s0, the details thereof;

(¢) the steps taken to speed up the
construction; and

(d) whether the scheme will be com.
pleted by the target date?

The Minister of Irrigation and
Power (Dr, K .L. Rao);: (a) Progress
Reports on the Farakha Barrsge Pro-
jecl are received every moidth.

(b) The works in the river portion
have been taken up from both the
banks. Briefly the position is as under:

(i) Left Bank Works

Concreting of upstream gnd
Down-Btream Return
Walls, R.C.C, Flank-Walls
and upstream Floor Block
of the Lefy Abutment
have been completed All
concrete works, so far as
the Left Abutment
concerned. Are completed.
Earthwaork for spillway
upto 32 days (from Left
Bank) are completed ex-
cept minor excavation,
dressing etc.

(ii) Right Works

Wnrkonthlrlghebmkhin
progress. In the upstream

ﬂmm is
progressing various
I-nh.sumcpitdllngmd
C.C, Block protections on
the Downstream are in
prograes.

tiif) Bridge over Farakkg Barregs

The preliminsriss bhave been
completed and conetruc-

MAY 38, 1967

(c) and (d). Work on the Farakka
Barrage and the Feeder Canal has
made satisfactory progress. Iz is ex-
pected that the Project will be com-
pleted substantially by 1970-71. The

and difficulties, as and when confront-
ed, are taken at the highest level,

D.A. To Staty Government Employees

287. Dr. Ranen Ben:
llﬂ!mﬂrm
Bhri A. B

8.
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mmm«‘ Finapse be
pleased to state:

. (8) whetber it is & fact thet dille- '
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Central Goveldunieal o graat help to
the States to enable them to give ade-
guate dearness allowance to the Btate
employees to compensate the rise in
the cost of living in the recent period;

(b) whether the matter was also
recently discussed by the Chief Minis-
ters with him; and

(e) if so, the reaction of Government
thereto and the outcome of the dis-
cussions?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). Yes, Sir

(c) It has not keen pessible for the
Centre to give any assurance of as-
sistance to the States because the cost
of State administration has to be paid
for by the State Governmentg them-
selves who have to run their own ad-
ministration and establishment.

Narmada Valley Project

288. Shri Virendra Kumar Shah:
Shri Sradhakar Supakar:
Shri N. K. Laskar:

Shri Yashvpal Singh;
Shri S. C. Samanta:
Shri D, N. Patodia:
Shri Manibhai J. Patel:
Shri C. C. Desai:

Shri R. Barua:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there has been any dis-
cussion between the Chief Ministers of
Madhya Pradesh and Gujarat about
the Narmada Valley Project; and

(b) if so, the result thereof and the
attitude of the Central Government to
the matter? .

The Minister of Irrigation & Power
(Dr. K. L. Rao): (a) Not yet.

(b) Does not arise,

. ‘No-Baby’ Year

289. Shri Hem Barua:
Shrj Swell:
Dr. Karni Singh:
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Shrimati Nirlep Kaur:

Siiri Barrow:

Shri Kolai Birua;

Shri B. S. Sharma:

Shri Onkar Lal Eerwa:

Shri Sradhakar Supakar:

Shri N. R. Laskar:

Will the Minister of Health and
Fainily Planning be pleased to state:

(a) whether it is a fact that he has
proposed a holiday on the birth of chil-
dren in the country for a year or so;
and

(b) if so, the practical measures.
Gevernment propose o help people to
observe this holiday?

The Deputy Miaister in the Minis-
try of Health ang Family Planning:
(Shri B. S. Murthy): (a) Yes, the
Union Minister of Health and Family
Planning has appealed to the newly
weds not to have babies for atleast a
year or S0.

(b) The practical measures avail-
able to such couples include (i) use
of conventional contraceptives and
(ii) I.U.C.D.—for which free or highly
subsidized supplies and free services
haye been made available by Govern-
ment.

Supreme Court Judgment on
Promotion of Income-Tax
Officers

290. Shri Madhu Limaye:
Shrij S. M. Banerjee:
Dr. Ram Manohar Lohia;
~Shri Georgg Fernandes;

“~Will the Minister of Finanoe be
pleased to state:

(a) whether Government's attention
has been drawn to the Supreme-
Court’s judgment declaring promotion
of Income-Tax Department Officers
from lower ranks in excess of the
number laid down in the rules illegal:

(b) the effect of this pon the claim
of direct recruits;

(c) its effect on the legality of the
order passed by the illegal promotee
officers in the Income-Tax Department;
and
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(d) whether legislation validating
these orders ig likely to be introduced
to cancel the effect of illegal promo-
tiong by the Income-Tax Department?

Ilen.ll (a) Yes, Sir.

(b)» The implicaions of the judg-
ment as to the claims of direct rec-
ruity  vis-a-vis promotees to Class 1
arg being examined jn consultation
with the A\linistiv of Law.

(¢) Income-tax Officers and Assist-
ant Commissioners of Income-tax are
appointed under Seciion 5 of the In-
come-tux Act 1022iSection 117 of ¢he
[:come-tax Act, 1981. The notificationy
appointing the officers and Assistant
Commissioners were not challenged
before thic Supremec Court. Morcovar
the Income Tax Aet does not make
any distinetion between Income-tax
Officers. Class [ and Class II. Thoir
Qovers under the Income-tax Act are
the same. The decision of the Sup-
rcme CourT does not rend.r invalud
th: G ers possed b Invcome-lax O
rcers or Assistant Commissioners of
Income-tax.

td) Daes not arse

Fimancial Kelatious between Ceuire
amd States

291, Shri Madhu Limaye:

Dr. Ram Manohar Lohla:
ﬂ‘é-i 5. M. Kamerjoe:

Shri George 'ermandes;
Shri surendranath Dwlvedy:
Shri Hem Barua:

Shri Indrajit Gupta:

Shrl Prokash Vir Shasiri
Shri Sidhrshwiar Prasad:
Bhri M, Sundarsanam;
Shri Swell:

Dr. Karnj Singh:

Ehri Kikar Singh:

hrl Kolni Biroa:

Shri A. S8reedharan:

Will the Minwtter nf Flmauce be
Flemsed to state:

(a) whether Government's attention
tLas been drawn to the Kcrals and
Andhra Pradesh Chief Ministers’ suy-
wtation that the financial relations bet-
waen the Centre and the States should
e given a statutory basis:

MAY 25, 1007
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(b) whether it is also a fact that thig
subject wag discussed at the Chief
Ministers’ Conference held in Delhi in
April, 1067; and

1¢) if so, the reaction of Govern-
ment thereto?

The Deputy PFPrime Minister and
Minister of Finance (Bbri Morarji
Desal): (a) Governmeny are aware of
certiin  reports in the Press to this
effect,

(b) and (e), The financial relations
between the Centre and the States are
already povernod by the relevant
Articles in the Constitution.

Liberalisation of Abortiom Laws

292, Shri Madba Limaye:
Dr. Ram Manohar Lohia:
Shri 8. M. Banerjee:
Shri Geerge Fernandes:
Shri Onkar Lal Berwa;
Shrl Liladhar Kotokl:
Shri N, K, Laskar:

Shri Sradhakir Supakar:
Shri Mohan Swarup:
Shri B §. Sharma:
Shri Yashpal Siagh
Shri S C. Samanta
Shri Ram Kiskan Gupta:
Shri Kanwar La] Gupla:
Shri Meetha Lal:

Shri Bidheshway Prasad:
shr{ Ramachandrs Ylaka.
Shri Dhaleshwar Meehu:
Shri K. Pradhani:

Shri Heerjl Bhal:

Shri K. N. Fandey:

Shri Dhirendranath:

Shrl Vishwa Nath Pandey:
Shri Mohsin:

Shri Prakash Vir Shastri:
Shri Reghuvir Singh Shastri:
Shri Namblar:

Skr; A. B. Vajpayee:

Will the Minister of Health and
Family Planning be pleased to state:
{u) whether Government

propose
to introduce legislation to give effect
to the of the Shah

recommendstions
Commitiee on lberalisation of abor-
tion laws contained in the repert; and
(D) if 30, when and in Whet form?

Ty



799 Written Answers JYAISTHA ¢ 1820 i(SAKA) Written Answers 710

The Deputy Ministor in the Minis-
of Health and Famlly Planning
B. 8, Murthy): (a) Yes.

(b) After reecipt and consideration
of the views of the State Governments
©on the report of the Committee, it is
propoted to introduce a Bill seeking
suitable amendments Lo the existing
relevany provisiotis of the LPC.

Nitro-Fhesphaty Plant at Trembay

Bhri 8. M. Jouhi:
Shri N. 8. Sharmm:

sShri Ram Singh Ayarwal:

Will th» Minister of Petrolenm and
Chemicals be pleased to state:

(«) whether the Fertiliser Corpora-
tion of India have inviied a Germsn
expert to cxamine the nitro-phosphate
plant in its Trombay unit and make
recommenditiong for improving its
performance;

(h) if g0, tive reasons therefor;

(e} whether the fireign contractors
have stat.d that the plant is perma-
nently handi-:rped and that its per-
formance would never be satisfactory,
and

(d) U s0, the action taken by Gov-
ernment to investigate into the matter
and fix the responsibllity for this
tate of affairs?

(b) To .t’h?h. lhptmlhiﬁty;ﬁ
upgrading phosphatic content by
the uge of di-ammomium phosphate,
tripie-supar phowphate or phosphoric
scid 40 gy 10 reach the rated capecity
of the tactory. -

+2) The foreign contractor has ag-
reed that it would not be possible to
attain the rated captcity.

(¢) The foreign contractor has ex-
preaed his willingness to explore
methods for reaching the rated cape-
city by adopling alternative means.
Eis it agreed to come ty Indis for a
tach:uina] discussion at the invitation
of tne Fertilizer Curporation of lndia
Meanwhile, *he advice of a German
Expert also ha® been obtained.

Sindri Fertllisers

294. Shri P. Ramamorti:
Shri A, K. Gopalan;

Will the Minister of Petroleam and
Chemicals be pleased to state:

(a) whether there is a chortfall in
the total producion of Sindri Ferti-
lisers;

(ty if s0. the oxtent o5f the short-
faill and the reasons therefor; and

{~) the st.Dg taken pn overcome the
difficulties : -sulting im the shortfall?

Ths Minister of State in the Min-
lstry of Petreteum and Chemicais and
of Flamning and Secial Welfare (Shri
Raghuramaiah): (s) Yes.

{b) /A= aguinst th- t.:zet of 53,500
tonnes of nitrogen in fertilizers, actual
production was 50,088 ‘ioannes, the
shorfall thus being 3432 ‘onnes. The
shortfall was due ilo the additional
sile of gmmonia to the Indign Explo-
sives Litd, Gomia and the non-avail-
abilith of proper quality of coking
coals during th. carlier parie f the
yCar.

() Arrongememts have been made
with the Coal Contio:ler for regular
supplies of piuper ality coking
conls. Two lean gus producers have
been commissioned in November, 1988
A naphtha gasification unit is being
installed.
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Hire-purchase Housing Scheme
295. Bhri P. Ramamurii:
Shri A. K. Gopalan:
Will the Minister of Works, Housing
and Supply bc pleased to state:

(a) whether the hire-purchase hous-
ing scheme for the middle income

group prepared by the Delhi Develop-
ment Authority has been held up for
want of funds;

(b) if so, the reasons for the delay;
ang

(c) whether the Delhi Development
Authority tried to obtain loan frum
the Life Insurance Corporation and if
30, with what result?

The Deputy Minister in the Ministry
of Works Housing and Supply (Shri
Egbal Singh): (a) and (bh). The maticr
is receiving attention. Government is
trying to And resources for the schcme.

(c) Yes, but the proposal did not
materialise as the rate of interest
demanded by the Life Insurasnce Cor-
poration was considcred on the high
zside by the Central Government,
which was to guarantee the loan.

dew frolt & wivier

296. sft gy wweT
oft fte we wnf :

waqy faeer we g ¥ O wr A ER
frx :

(¥) w7 og aw § fr wfew
wrefiw T & are g sraveiay €
weny ¥ ay v A ¢ fs Fox forgwlt #
o unn fe ard, Foamd fis weneecs
weaet ¥ wyy g0 <t ¥ opere wd
o fiemy ar 8% ; W

(w) fx xf, &1 (= F5aew w aTwTC
A warsfafemr 7

Fe-myry ot o forer wofy (oft
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(w) wwar # =it qc sy gk
fawre fr war § 90 S @hwre
T HEWW TET T T o

Ywedt dwnfiw fefds
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(=) wer ff off sz
W w1 e fewr wen

298. oif wawrw ww wiel :
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ferm oY woEe & o wwy iy
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(w) frrt  wafid & fasg
wrbanlt ¥t o€ § o't W owEEf
o ot §; o

(%) oy sfenit & Freg w6
Wit wrdarr At ¥ o€ ?

39wy ot arwy furer sy (oft
sreroelt dwe€) ¢ (%) ® (7). ™
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feeoh ¥ Wt Fud gt @ R W X
T WY

299. st wrwe Tw wsh
! g W wEEw
off vw few wrEoow

w1 W it wmm S0
17 W, 1966 ¥ warafey s
#@w%qr 2551 % IAC § WA & ug
A N go w4 fF .

(®) *w207E, 1966 FAT
feedt qfta IrT Ow¥ T IT & N
TwT wdm w0 ) 1o g faze
forzdt wr A 7 3y TET o1 WA H

gtk

(w) ofe g1, @t 3 w =0
oy §; W%

(w) ofe wft, @ v ww & W=
o qu § wry o swwar f ?

Wfrew Wit veew ww N
quf wwrer wraTw swwer W Trew vt
(Megeder ) : (%) ¥ (7).
wifey gon feelt ywwy & o
I YT oWy vow v ot WEd

Driaking Water for Deltil

300. Bhrl D, C. Bharma: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether a storage plan to meet
drinking water needy of Delhi by
utilising a natural depression near
Surajkund is under consideration;

(b) if so, the decision taken in the
matter; and

{c) the steps taken so far in the
matter?

The Deputy Minister in the
of Health and Family Planning (Shri
B. 8. Murthy): (a) Yes.

(b) and (c). Studies are being
made to determine the suitability of
the wvalley in Arrangpur village, near
Suraj Kund, as a rcservoir for storing
drinking water supply for Delhi. The
proposal is at present in a very early
stage of investigation,

(a) whether new owrTency mnotes
have been issued in a smaller size;

(b) if so, the reasons therefor; and

(c) the savings, if any, expected
therefrom?

The Depaty Prime Minister and
Minister of Fimance (Shri Mararji
Desal): (a) Yes. Sir.

{b) The reduction in the size of
notes was decided upon in order 1o
effect a saving in the quantity of pe-



7 15 Written Answers

per consumed ang in foreign exchange

cost of importing that paper.

(c) The quantity of paper that
would be saved as a result of reduc-
tion in size of notes is estimated to be
a dttle over 300 tonnes per anmum.
The saving in foreign exchange cost
would be of the order of Rs. 30 lakhs
annually,

-
Loans from U.S.A.

303. Shri Vasudevan Nair: Will
the Minister of Finance be pleased to
state:

(a) the total amount of loans so far
received by India from US.A;

(b) the rate of interest charged on
these lnans:

(c) the terms for repayment of thesa
loans;

(d) the amount repaid so far; and

(e) the total amount so far paid as
interest charges on tihese loans?

The Deputy Prime Minister and
Minister o¢f Finance (Shri Merarji
Desai): (a) The total amount of the
loan agreements signed with the U.S.
Government gnd U.S. commercial banks
as on 28-2.1967 is Rs. 3152.34 crores
inclusive of those from which foreign
exchange is being made available to
companizs in the puklic and private
sectors. Of this Rs. 1,793.00 crores is
repayable in dollars.

(b) The rate of interest on these
loans varies from loan to loan and
ranges from just 3/4 per cent to 6 per
cent per annum.

(¢c) The terms of repayment of
these loans vary from loan to loan and
range from 5 to 44 years,

(d) The amount repaid as on 28-2-67
is Rs, 187.13 crores.

(e) The total gmount paid as inte-
rest charges as on 28-2-67 is Rs. 190.10
crores,
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Korba Fertilizer Plant

394. Shri Hukam Chand Kachwai:
Shri Ram Singh Ayarwal:
Shri Manabhai J, Patel:
Shri Niti Raj Singh Chaudhury:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the proposal for the
establishment of g coal-based fertilizer
industry at Korba has been re-exa-
mined; and

(b) if so, with what result?

The Minister of State in the Ministry
of Petroleum and Chemicals and of
Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). The
Fertilizer Corporation of India has
been asked to revise the earlier re-
port for Korba Project and the basis of
600 tons of Ammonia and 1000 tons of
Urea per day. The Company has also
hee‘r} asked to take into consideration
the advantages of slightly shifting the
location in Korba. The report is
awaited.

faeett A we-fawfea aficdi 7 wne

305. #t gF¥R TT FEAW :
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=it o fog -
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E1Ed
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Urban Dralnage Schemes

7. shri Hukam Chand Kachwal:
Shri Ram Stngh Ayarwal:
Shri Nitiraj Singh Chaudhary:

Will the Minister of Health amd
Family Planaing be pleased to state:

(») whether the recommendstions
of the Central Council of Health con-
tained in Resoclution No. 11(2) psseed
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in 1964 regarding Liberal assistance to
drainage programme in urban areas
-have been accepted;

(b) if not, the reasons therefor; and

(e) whether Government propose to
liberalise giving assistance by way of
oent per cent grant for survey and in-
vestigation of wurban drainage
schemes?

The Deputy Minister in the Miniks-
try of Health and Famlly Planning
(Shri B, 8, Murthy): (a) and (b).
It is proposed to give grants to the
State Governmconts during the Fourth
Five Year Plan for the execution of
their drainage schemes to the extent
of 25 per cent fo be shared equally by
the Cenire and the State Governmenin
provided sewage iz used for agricul-
tural purposes. Necessary orders in
this regard arc expected to be jssued
shortly.

(c) 1t is proposed to set up Central

i Investigation and Design

Circles in the various States with 100

Central assistance. Thesg Circles will

carry out survey and investigation of
the Urban Drainage Scheme: also.

AM from Japan

398, Shri N. K Sanghi:
Shri Ramachandra Veerappa:
Shyri M. Rampure:
Shri Ebrahim Sulaiman Sali:
Shri Y. A Pramad:

Will the Minister of Finance be
pleased to state:

(a) whether the Japanese Govern-
ment have promised to give aid to the
extent of 87 million dollars to India
fox the current year; and

{b) i s0, in what particular Indus-
‘trg the aid is likely to be utilised?

The Deputy Prime Minister and
Ministey of Finance (Shri .Morari
Desal}: () and (b). In the Aid-Ludia
mmmhﬂdhAwﬂ.lm.
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propriate. Japan is expectsd, in
suance of this, to maek available
project aid Sut the amount of ald
the categories of goods to be
chased thersagainst are yet to be

aﬁ'é i

1

Emport of Ofl from Rumanis

SMN K. Sanghi:

Shri Ramachandra Verrappa:
Shyi M. Rampure:
Shri Ebrahim Sulaiman Sait:
Bhri ¥. A. Prasad:

Will the Minister of Petroleum sand
Chemicals be pleased to state;

(a) whether an agreement for the
import of oil has been concluded with
Rumania; and

(b) if so, the main features thereof?

The Minister o! State in the Minis-
try of Petroleum and Chemieals and
of Planving and Social Welfare (Khri
Ragha Ramaiah): (a): Yes.

(b) The contracts provide for the
import of 54,000 tormes of Superior
Kerosene and 50,000 tonnes of lubri-
cating oils during 1967,

Visit by President of The World Bank
ig India

319. Shri N, K. Sanghi:
Shrimatli Tarkeshwarl Sinha:

E
§

s
113
i
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Will the Minister of Fimance be
pleased to state:

(a) the nature of talks Government
had with the President of the World
Benk; and

tb) the outcome of the talks?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (&) and tb). The discussion®
held with thce President of the World
Bank, during hiz recent visit, were of
a general natury covering matlers of
mutual interest to the World Bank
and India. The more Important
among the subjects were such ques-
tions as replenishment of funds of the
Internstional Development Association
which is the affliate of the World
Bank that gives soft loans; follow up
action regarding aid to India for 1967-
68, on which certain conclusions had
been reached at the Consortium beld
on 4-8th April, 1987, etc.

The visit enabled Mr. Woods to meet
Members of the Government and oth-
ers and to ecquaint himself with our

Farakksa Barrage
311. Shri Himatsinghs:
Dr. Banen Hen:
Sbhri Dhireshwar Kalita:

Will the Minister of Irvigation and
Power be pleased to state:

(a) the original estimate for the
Farakka Barrage;
{b) whether there has been any

change in the said estimate and if so,
to what extent; and

(e} when the work ig likely to be
completed?

The Minister of Irrigation and Power
(Dr. K. L, Rao): (a) The original
Project estimated at Rs. 56 40 crores
was approved in April, 1960. In 1962,
considering the upwarg trend in prices,
expenditure sanction for Rs. 88.50
crores, on ad hoc basis, was accorded.

(b) Due to increased costs ete.. there
has been an increase in the estimated
costs. The revised estimate is being
scrutinised by an expert committee,

(c) The work will be substantially
completed by 1970-T1,

Investment in Pablic Sector in Fourth
Pion

312. Shri V. Krishnamoorthi: Will
the Minister of Planming be picased
1o state:

(a) whether Government have any
propo<al to reduce 4,000 crores of
rupees of investment from the public
sector slone in the Fourth Plan invest-
ment; and

{b) the necessity to effect the cut in
the public sector alone?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) and (b).
There is no proposal to reduce lné in-
vestment of the Fourth Plan by
Rs. 4.000 crores. The draft Qutline of
the Fourth Plan is being ru.'-:wtd in
the light of the changes in the econo-
mic situation that have taken place
since it was published and the extent
of revision necessary will become
known after the review is completed.
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Recorganisation of Planning Commis-
sion

313. Shri V. Krishnamoorthi:
Shri R. §. Vidyarthi:
Shri Yogendra Sharma:
Shri M. R. Krishna:

Shri S. R. Damani:

Shri A. B. Vajpayee:
Shri Shri Gopal Saboo:
Shri Brij Bhushan Lal:
Shri Sharda Nand:

Shri B. S. Sharma:

Shri Onkar Lal Bgrwa:
Shri George Fernandes:
Shri §. H. Patel:

Shri Kanwuar Lal Gupta:
Shri Prakash Vir Shastri:
Shri Bharat Singh Chauhan:
Shri Ranjit Singh:
Shrimati Tarkeshwari Sinha:
Shri Ram Kishan Gupia:
Shri Swell:

Shri S. C. Samanta:
Shri A. K. Kisku:

Shri S. N. Maiti:

Shri Tridib Kumar Chaudhuri;
Shri Yashpal Singh:
Shri K. Lakkappa:

Shri T'. K. Ghosh:

Shri D, C, Sharma:

Shri Hem Raj:

Shri P. C. Adichan:
Shri Indrajit Gupta:
Shri Meetha Lal:

Shri Sradhakar Supakar:
Shri Bal Raj Madhok:
Shri Sidheshwar Prasad:
Shri Shashi Ranjan:
Shri Dhirendranath:

Shri K. N. Pandey:

Shri R, Barua:

Shri C. C. Desai:

Shri D, N, Patodia:
Shri Y. A. Prasad:

Shri D, S. Patil:

Shri 8. K. Tapuriah:

Shri Mohamed Imam:
Shri Gadilingana Gowd:
Dr. Mahadeva Prasad:

Will the Minister of Planning be
pleased to state:

(a) whether the Administrative
Reforms Cemmission has recommend-
ed the re-organisation of the Planning
Commission;
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(b) if so, the salient feature there-
of; and

(¢) the extent to which' the recom-
mendations have been implemented?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) and (b). Yes,
Sir. A summary of the recommenda-
tions as containeg in the Administra-
tive Reforms Commission report is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-379/67].

(¢) The matter is under considera-
tion.

International Monetary Reform

5314. Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether his attention has been
drawn to the suggestions of the U.S.A.
and the E.CM. Nations regarding
international monetary reform;

(b) if so, the nature of their sugzes-
tions respectively; and

(¢) how they are likely to affect

India’s international monetary com-
mitments?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji

Desai): (a) Yes, Sir,

(b) The United States of America
is reported to have suggesteq formu-
lation of a contigency plan to create
additional monetary reserves backed
by leading currencies of the world and
managed by an international institu-
tion such as the International Mone-
tary Fund. The ECM countries have
recently declared, inter alia, that the
international liquidity problem could
be met by augmenting the drawing
rights from the International Mone-
tary Fund.

(c) India will participate in an
internationally acceptable plan of
international monetary reform. The
rights and obligations of participating
countries in the schemes menticned
above have not been fully worked out
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as the various suggestiong are still be-
ing discussed in the LMY, and other
forums. It is too early, therefore, to
my what pffect these spchemes will
have on India’s international monetary
commitments.
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Seizure of smuggled Gold

317. Shri George Fernandes:
Shri 8. M. Joshi;
Shri Madhu Limaye:
Bhri J. H. Patel:
Shrli 8. M. Banerjee:

Will the Minister of Fmance be
pleased to state:

(a) the total quantity of contra-
bend gold seized by the Customs and
other Government agencies during the
iait five years;

{b) the value thereof at Indian and
International prices;

{c) how this gold is disposed of:
and
{d) whether there have been casts

of misappropristion of the gold
stizeg by certain officials?

MAY 35, 1987

Written Answers

The total quantity of
contraband gold seized by the Cus-
toms and Central Excise authorities
during the years 1082, 1963, 1964, 1985
and first half.year of 1966 is 9929
kgms. The information in respect of
the second half-year of 1088 is being
collected and will be laid on the Table
of the Sabha.

(b) The value of the gold mentio-
ned in (a) above at international rate
is Rs. 532 lakhs (approx.). The market
value of this gold is Rs. 1169 lakhs
(approx.).

(c) Golg after conflscation Is deposi.
ted in the Government mint.

{(d) No case of misappropriation of
the gold seized has come 1o the mo-
tice of the Government.

Accommodation for Homeless

318, Shri George Fernandes:
Shri S. M. Joshi:
Skhri Madhu Limasye:
Shri J. H. Patal.
Shri Yashpal Siagh:
Bhri 8 C. Sumanta:
Shri Sidheshwar Prasad:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the ber of h ded to
house the people who are either
homeless or live in  slums, dilapi-

dated buildings, hutments and sub-
standard houses;

(b) the number of houses which are
being built annually by the Housing
Boards, private and public sector em-
ployers to house thejr employees and
by landlords; and

(¢) whether Government are coh~
start  a
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was estimated at 114 lakhs. The cor-
responding figure for rural areas was
€00 lakhs,

(b) On an average, about 40,000
houses are being built annually by the
wvarious agencies under the social
housing schemes of this Ministry.
Statistics of houses being built by other
public authorities (e.g. Central Minis-
iries! Departments, States, undertak-
ings. and local bodics etc.) for their
employees and by the private emplo-
yera'landlords are mot available.

(¢) No such proposal is ynder consi
deration of thp Government at present.

Operational Programme for 1967

319. Shri C. C, Desal: Will the
Minister of Planming be pleased to
state:

(a) whether the Prime Minister has
issued a directive to all Central Min-
istries to prepare an operational pro-
gramme for 1967;

{(b) the exact significance of the
operational programme or so-called
performance budget for each Depart-
ment; and

(c) what is proposed to be achieved
by preparing such programmes and in
what way this innovation is an im-
provement for the better over the pre-
vioua position?

The Minister of Planning, Petroleuam
and Chemicals and Social Welfare
(8hri Asoka Mehta): (2) and (b).
The Ministries have been advised to
frame suitable performanc: budgets
for the next twelve months.

(¢) Performance budgeting purperis
to place the accent on actual perfor-
mance on the basis of physical targets.
etc., and implementation of program-
mes and not just on financial utilisa-

mmnm
. - et Quartove

.l.ﬁun.o.m

mmm

730

Shri J. B. Siagh:
Shr] Ramfit stagh:
Shri Bharat Stagh Chauhan:

Will the Minister of Works, Heusing
and Supply be pleased to state:

(a) the number of Government
bungalows in occupation of unautho-
rised persons;

(b) the rent being charged from
them; and

(c) the steps Government contem-
plate to get such houses vacated in
view of the shorisge of sccommoda-
tion?

The Deputy Minister in the Mimis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) 36 bangalow
1yp> accommodation.

(b) Rent iz being charged at mar-
ket rate.

{c) In some cases eviction procse-
dings under the Public Premises (Evic.
tion of Unauthorised QOccupants) Act,
1858, have already been started and
in others these are being initiated

Excise Duily on Fetrol and Kerosens

321, Shri Sequeira: Will  the
Minister of Finamce be pleased to
state:

(a) the Central i duti that
were levied on Petrol, Kerosene, Re-
fined Diesel, Light Diesel and Furnace
Oil, (i) before devaluation (H) after
devaluation, in rupees per kilolitre;

(b) the additional excizse duties
levied on each of the above products,
in terms of rupees per kilolitre; and

(c) the proportion of the sale of
each of the above products to the total
sales of all the above products?

The Deputy Prime Minister and
Minister of Fimance (Shri Morarfl
Desal): (a) to {¢). The information
is furnished in the statement laid om.
the Table of the House. [Pleced in Li~ -
brary. See No. LT-380/67]. *‘hﬂﬁ
L.l.hch-lOﬂm Ol are.
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assessable to duty of excise in terms
of metric tonne, the statement shows
the information in this unit.

Damage to Lands duo to Floody

322. Shri Abdul Ghani Dar: Will
the Minister of Irrigatiom and Power
be pleased to state:

(a) whether the Central Govern-
ment have urged the State Govern-
ments to collect data regarding the
wastage of fertile and agricultural
lands every year due to non-construc-
tion of bunds during the floods:

(b) if so, the total area of fertile
and agricultural lands wasted every
year in each State as a result there-
of; and

{c) the financis]l aasistance being
given to each State 1o construct
bunds over rivers during the next
three years?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes, the State
Governments have been requested to
supply every year information rela-
ting to flood demages, which includes
total area and the cropped area affec-
ted by floods.

(b) The floods on an average affect
an areg of about 150 lakh acres annu-
ally, of which the cropped area s
about 30 lakh acres.

(c) Fimancial amvistance by way of
loans is given to State Governments
for execution of flood control schemes
imcluding construction of mbank-
ments. The Central assistance for
this purpowe is decided every ,ur;;;

the provision in the interim budget
for the current year is Rs, 9 crores.

Iaikki Hydre-Elecirfe Prejoct

225 Shri N. Sreckantem Nair:
Shri P. Viessshimean:
Shri K. ML Abrahase:
Shyi P, F. Buthene:

Shri Vasufovan Nalr:

MAY 23, 1007

Written Anewery

SBhri C. Janardhaman:
Shrl Manglathumadom;

Will the Minister of Irrigation aad
be pleased to state:

(a) whether the Canudian Govern-
ment have agreed to the new pro-
posals of the Central Government for
the supply of know-how of the com-
ponants and the raw materials for
the Third Set of generator, in addi-
tion to the supply of the two complete
sety for the Idikki Hydro-Electrie
Project;

(b) if not, the reasons therefor;

o

(c) the present position regarding
the commissioning of the first part of
the Idikki Scheme by the year 19707

The Minister of OIrrigation and
Power (Dr. K. L. Rao): (a) and (b).
Confirmation from the Canndian
duthorities about their acceptance 3l
the proposal is awaited.

(c) According to present indications,
it is expected that the first unit of
130 MW would be ready for commus-
siong in 1970-71,

Invastmeni of Unacceuntsd Memey in
Howsiag Schames

324. Shri Seshiyan: Will the Minis-
ter of Finance be pleased to state:
(a) whether Government have con-

sidered any proposals to allow invest-
ment of unaccounted money in hous-
ing schemes in big cities, without the
need to disclose the source; and

(b) if wo, the decision taken there-
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Tapping Water from Jamuna Bed
near Deihl

327. Shri Bishwunath Roy:
Shri Sharda Nand:
Shri Bharat Singh Chanhan:
Shri Ranjly Simgh:

Will the Minister of Health and:
Family Planning be pleased to stat-

(a) whether the scheme to tap-
water from under the bed of the
Jamuna near Delhi has been finalised;
and

tb) if s0, the detsils the.eof?

The Deputy Minister in the Minis-
try of Health and Fam Planning
(Shri B. 8. Murthy): (a) Yes.

{b) M s. Mascarenhay and Tarapore-
vala whg were engaged by the Delhi
Municipal Corpuration for carrying
tul explorstions of the Yamuna bed
with a view to finding put the under.
gEround water potentimlities, have in-
dicated that water in the neighbsur.
hood of 20 MG could be obtained by
installing 7 to 4 wells with laterals at
an ostimated cost of Re. 8D to 88 lakhs,

In the first instance, the firm has
recammended the installation of only
2 wells with laterals at an estimated
cost of Rs. 20 1o 22 Jakhe. ‘These-
wells which are expected to  yield
about 2.5 MGD of water will be &
meters in diameter gunk 1o a depth of
70 ft. below the bed of the River and
2l:ting collectar pipex driven horison-
tally in 8 to 10 radia) directions from-
the walls,
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Excise Collectorate

220. Shri Sradhakar Supakar:
Shri Chintamani Panigrahi:

Will the Minister of Fimance be
pleased 1o state:

fa) whether in view of the rise in
the Central Excise Revenue and work-
load, some new excise Collectorates
are to be established; and

(b) if so, the location of the new
Collectorates?

The Depity Prime Minister and
Minister of Finance (Shri Morarji
Desaii: (a) The Government are not
considering just now any proposal for
+elting up new Central Excise Coi-
lectorates.

i{b) Does not arise,

Land Prices in Delhj

330. Shri Liladhar Kotokl: Will the
Minister of Works, Housing and Sap-
ply be pleased 1o state:

(a) whether Government propose
to review Delhi's housing policy to
bring down land prices and step up
building activity; and

(b) whether gny special change is
likely to be made in the policy as far
the employees in Government service
are concerned?

The Deputy Minister in the Minis-
try of Works, Housing and Suopply
(Shri Iqbal Singh): (a) Certain pro-
posals for liberalising the Scheme of
Large Scale Acquisition. Development
and Disposal of Land in Delhi, are
under consideration The Hodsing
problem of Delhi is also undef“eon-
stant review with 5 view tp necela.
rating the pace of construction of
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houses in the public and private arrangements with Japan under
sectors. which she would supply us vessels
(b) No against ore exports by India to that

. country;

Public Undertakings

331. Shri Liladimy Kotoki:
Shri N. K. Laskar;
Shri Sradhakar Supakar:
Shri 8hri Gopal Baboo:

Will the Minister of Fisante be
pleased to state:

(a) whether changes are proposed
to be made in Government Financial
Rules in industrial establishments to
improve functioning of the public sec-
tor undertakings; and

(b) if so, the details thereof?

The Deputy Prime Minisier and
Mimister of Finance (Shri Morarji
Desai): (a) and (b). The industrial
enterprises have their own rules and
procedures in accordance with the ad-
ministrative, technical and financial
powers vested in them under the res-
pective Articles of Assoiation Statutes,
In framing such Rules, the enterpris-
es have to keep their commercial re-
quirements in view and not merely
follow the Government Rules. Gov-
arnment had delegated some-time ago
enhanced powers to the enterprises
for ineurring capital expenditure, in-
viting and accepting tenders, creation
and filling up of various posts, ete.
within limity specified in each case.
“Thise arrangement is considered ade-
quate for the present. No specific
proposal for making any further
changes is, therefore, under consider-
stion. The position would, however,
be reviewed ay and when necessary.

“Bupeti of Ore to Japan mnder Barier
ATFaagements

‘338, Shrk A, K. Gopalan:
Shri P. Ramamurti:

Will the Minister of [Finance be
Pleased to state:

(a) whether Government are pur-
suing the propossl to have berter

(b) whether Government have
held some  discussions with the
Japanese Stee]l Mill Mission recently;

(c) if so, the progress made in the
negotiations so far;

(d) whether Government have
idered the impact of devaluation
on such a barter arrangement; and

(e) if so, the conclusions thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b). No, Sir.

(c) to (e). Do not arise,

Protected Water Bupply Scheme for
Cannanore In Kerala

333 Shri A. K. Gopalan:
Shri P, Ramamaril:

Will the Minister of Health and
Family Planning be pleased to atatc:

(a) whetlver Government have
received any representation from the
District Development  Association,
Cannanore (Kerala) about a scheme
of Protected Water Supply for Can-
nanore, Tellicherry and Mazahe;

(b) if so, whether Government have
considered it; and

(c) if 30, the steps taken by Gov-
ernment in the matter?

(Bhri B. 8. Murthy):
memorandum was submitted by the
District Development

Cannanore in August, 1966 to the Ex-
Unlon Minister for Health and Family
Planning requesting for the early ap-
proval of Combined Water Scheme for
Cannanore, Tellicherry and Mahe.

(b) and (¢). Parg I of the Bcheow
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of Ra, 8312 lakhs. Engineering
detaily in respect of part II of the
scheme are still awaited from the
Government of Kerala.

Education fer Tribal Peeple iIn
Attappadi Tribal Area (Kerala)
335, 8hri A. K. Gopalan:

Shri P. Ramamarti:

Shri E, K. Nayanar:

8hri B. Umanath:

Will the Minister of Social Welfare
‘be pleased to state:

(a) the steps taken by the Central
Government for the education of the

Tribal people in Attuppadi Tribal
area of Kerala; and
(b) whether Government propose

to construct a High School in Agall
for the tribal peoplet

The Minister of State in thes De-
partment of Focia)] Wellare (Shrimati
Phulrenn Guha): (a) and (b). The
requisite information has been called
for from the Government of Kerala
and will be laid on the Table of the
Houze as soon as possible.

Accommodation for Secrelaries and
MPs

538. Bhri Jyotirmey Basua:
Shri B, K. Modak:
Shri Mebamumad YIsmail:

Will the Minister of Works, Honslng
ang Sapply be pleased to state:

(a) the total covered space (plinth
mrea) that a Departmental Secretary
1s entitled to get for his resldence;

(b) the total garden srea that they
are entitled to get; and

(¢) the covered space a Member of
Parliament iz entitled to get?

The Doputy Minister iy the Minis-

(b) No scale has been prescribed
for garden areas but most of the old
houses in type V1II have large com-
pounds.

() No scales have been prescribed
for residentialj accommodatiop for
M.Ps. The plinth area of houses and
flats in the M.P, pool wvaries from
74.79 square meters to 407.0 square
meters.

India Automobiles (P.) Ltd., Calcutta

337. Shri Jyotirmoy Basu: Wil] the
Minister of Finante be pleased to
state:

(a) whether it is a fact that India
Automobiles (P) Lid, a frm of
motor dealers in Calcutta connected
with Hindustan Motory ILid., was
wound up some years ago;

(b) the amount of tax dues from the
Company at the time of its winding
up;

(c) whether the dues were not fully
cleared at that time;

{d) the steps Government have
taken to realise those dues; and

(e) whether it is a fact that almost
the same sey of people started a firm
in the name of India Automobile
(1960) Ltd. in the adjoining premises?

The Deputy Prime Minister and
Minister of Finante (Shri Morarji
Desal): (a) There are two concerns,
viz., M/s. India Automobiles ( firm)

and M's. India Automobiles (1960)
Ltd., (a limited 1) © ted
with Hindustan lluton Ltd. Both

the concerng are still doing business
and none of them has beep dissolved
or wound up.

(b) to {(d). Do not arise.

(e) According to the information
available with the Department, nooe
of the partners of M's. India Auto-
mobiles is connected with Mis India
Automobiles (1960) Ltd.
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Reserve Bank of India Steering Greup

on Incomes, Wages and Prices

338. Shri Ram Kishan Gupia:
shri Yogendra Sharma:
Bhri S. R. Damani:

Shri Sharda Nand:

Shri Ranjit Singh:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:

Shri Heerji Bhai:

Shri Bharat Singh Chauhan:

Will the Minister of Finamce be
pleased to refer to the reply given to
Starred Question No. 150 on the 30th
March, 1967 and state:

(a) whether Government have since
considered the Report of the Reserve
Bank of India Steering Group on
Incomes, Wages and Prices; and

(b) if 50, the eutcome therecf?

The Deputy Prime Minister and
Minister of Financs, (Shri Morar}i
Desai): (a) and (b). The matler is
still under consideration,

Central Housing Board

339. Shri Ram Kishan Gupta:
Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
Bbhri K. Pradhanj:

Shri Heer)i Bhai:

Will the Minister of Works, Hous-
ing and SwpPly be plcased to refer to
the reply given to Unstarred Question
Mo. 707 on the Bth Auril, 1967 and
state:

ta) whether final decision has since
been taken regarding the proposal to
sel up Central Housing Board; and

(b) if %o, the details thereof?
The Depuly Minister in the Minks-

(Bhri sqbal Bimgh): (a) and (b).
Yes. The proocsa]l has been held in
abeyance for the time being, in view
of the financial siringency.
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A oW o oar oweR R am-
Al g7 g7 & forerwy 9 qm
LRag sy L f

(%) @7 T, WreATIE, THET
sgvardy Wy forfery o of rare fagras
" afwg it A @ E 1 oX7 wage
vy Y af ey fagiaa AV Fr aree
%z 7% & | vk 30 9t qravEt wifg 7
waarfGi, faak o dymfaa &, 0
wark & far afrar fagmea wsrdwad
*1 91T fwar ar § 9T ¥ TRR A
il o ik &

(=) o = 1+ S FTRifaE
afradw a2 Hwr aut & w8, feT
o AW il A Al e § owgee et
T 1 ¥ A% wnT @Y7 ArnfaE A
T F gurT W WAt &, a® WA
orTE Xq T AT} "W &7 agy
TN W WA ZIAT 2 1 EOTT 3Evn
w7 oAy W™ 9 AN ;TAT &0

Apna Bazar, INA Colony, New Delhi

342. Shri Bhogendra Jha:
Shri K. M. Madhakar:

Wiil the Minster «f Works, Hous-
ing and Supply be pleased to state:

(a) the terms and econditions on
which Government have given the

premises of LN.A. colony to Apna
Bazar;

(b) whether the Ministry is asking
for 4 per cent of the gross turnover
towards rent;, and

fc) it so, the reasons therefor?

The Depuiy Minister in the Minis-
try of Works Homsing and Supply
(Shrl Iqbul Siagh): (a) Government
have allotted 234 shops in the IN.A
Colony to the Super Bazar Authorit-
ies. Economic rent is being charged.

(by No,
{e) Dose. et arive.

Purchase of Lang by Dr. Dharms
Teja

343. Shri Bhogendra Jha:
Shri K. M. Madhukar:

Will the Minister of Finance be
pleased to state:

() whether investigalion into the
transaction of purchase of land by
Dr. Dharma Teja's relations has been
completed; and

{b) if so, the details thereol?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai}: (a) No, Sir.

1b) Does not arise.

Gover t B jows kept wvacaot
in Meomory of Deceased Prime Minis-
ters and other Ministers

344, Shri Baburao Patel: Will the
Minister of Works, Housing and Supply
be pleased to state:

{n) the number of bungalows and
their jocations. kept unoccupied in
New Delhi in memory of the deceased
Prime Ministers and other Ministers;
and

(b* how long they are going to be
kept unoccupied in spite of the acute
shortage of accommodation in Delhi?

The Deputy Minister in the Minis-
try of Works Housing ang Supply
(Shri Igbal singh): 13) No bungalows
frony the general poo! have been kept
unoccupied in New Delhi in memory
of deceased Prime Ministers or other
Ministers

{(b) Does not arise.

feeelt o Y% & qeit o Wit

345. ot swx o o
Y We Weo WL :
wlt go &o freg :
oft Qe qwe AaY :
o fufew gore el :
oft werarer fory :



77 Written Angwers

oft fdere Sew :
t qwe qwe wwt :
st wWrawr W
@t W W wiw
ft wre fagrd wrodedt -

w7 varesy q Sfeare foplom sy
Tg a0 WY gor w4 fr

(¥) wf 9z a9 & f& fesiy W
m%wﬁr!ﬁmﬂivﬁumil
T ®9 gTTN FT ST R

(w) afz g, & &1 ga w1 W
5T w1 & fad oot 3y ¥ gead
=g §, W

(7) T drod Fw wgifam N

wresy qu afcare fdvor siwres
¥ Jwoh (st wo go ufr) : (%)
afwal #§ 9z ol w0 wefaw wey
gut wf @ 1 il vy fafr arol
gaz af 1

(=) wre (@), 7 & @O
qFT %1 §oIE &1 W@ ¥ Ty ye
S = wé & 9T gw 97 fawrx
@ @ & afr 9y ITvw g7 g
N ¥ AR DA TIVEE: WA A
syaamdt #§ 0§ ey | feey v 3,

qrwaTe ST 9 adia graAr §
N gdr Y ani

wawe & whlie sy

346. To T witgy Wil :
w0t oy foeed :

ot we Whe W :
Q*km
ot ot ™w :

vt e Wl qg aurr o puT
=0 s :

MAY 1285, 1087

Written Anrwers 748

(%) =% 1966-67 & wr &
wry we firwrr & viw ot @ Wt B
wiow wufe & o1 oAt w7 o ufe
& fFafor & firodr fawmereyr arody
wafife oF ¥;

(%) T R fiord amar afrefr
9k §: W7 ¥ ferx wel @ whoir @@
t; o7

(7) "™ ®T maEt qradi wr
sfan & & 797 v Twg 97 fAwzry
¥ 77 a0FTT 1 w1 399 w4 @
fr g ?

wvawm wolt o faw vt (oly
Wl k) : (¥)  wdem
AETAw. AIgE ¥ 9T 31 2, 1967
w7 57 a9 7 wfes g a1 afefy
qft wra w7 & ATHAT w0 QAT &Y
51 7912 ¥

(w) &t &% 7 wiae z97 &
wfadity 9% ¥1 wwAl w1 s YW
¥ E .

Development of Calcuttia

347. Bhri Indrajit Gupla:
Shri H. N. Mukerjee:

Will the Minister of Planning be
pleaged to state:

(s) whether discussions were re-
cently held with the West Bengal
Government regarding the Central
assistance for the State’s Ra. 50 crores
plan for Calcutia's development; and

(b) if so, the outcome thareof?

The Minister of Planuing, Petroloums
andl Chemicals and Social Weilare
(Shri Aseka Mektn): (a) Yes,

(b) The State Government have
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Peaate Oorps Volunteers

348. Bhri Indrajit Gupta:
Shri Moban Swarup:

‘Will the Minister of Finance be
pleased to state:

(a) the total number of Peace Corps
Volunteers in India on the 31st March,
1067;

(b) their State-wise distribution;

(c¢) the names and broad details of
thz project on which they arc wark-

M'; and

(d) the number of
each project?

The Deputy Prime Minister
Minisier of Flnance (Shri Morarji
esal): (a) 1256 American Pesc:
Corps Volunteers were working in
India as on 31st March, 1967,

(b) to (d). Two statements one
showing the state-wise and rojeit
wise distribution of Peace Corps
Volunteers, and the second giving the
broad details of the projects arc laid
on the Table of the House. [Placed
in Library. See No. LT-3B3/67].

volunteers in

and

Foreign Investment in Ferllliser

750+

time-limit for concessions to foreign
investors was extended recently:

(b) if so, the number of offers re-
ceived and the particulars therect;

{c) whether Government have ex-
amined these affers; and

(d) if so, the decision taken thereon?

The Minister of State in the Minis-
iry of Petrolenm and Chemicals and
of Planning and Social Welfare (Shri
Raghoramaiah): (a) No.

{b) to (d). Do not arise.

FIrx € S FTO WEET wreA
350. off T Fog W :
sft gew W www :

w1 fwe WA g% @Oe FY FAT
wHy fw

(%) #a1 w2 == & f& ¥
T AT wor FATXTA ATHE IFAA
(wem 93w) ¥1 0F ®F (Go™ qiv avf
8§ wra-w7 aar ol w7 %Y $Ter aE
THH ¥ AIAAA ¥ TEF; AT

(m) foo® qig &l & aware,
Ay ugsragT favr s S &
frrly wg nifor amw S 7

™ g sy awr faw Wl (o
sl o) (%) wix (=)
WTTEr AT ¥ YTH X6 ©F FIU 9T ¥
* wovww & greew # wr§ geAT Wi
& | fawd v wel ¥ ¥ wF ¥ agw
¥ 7 UTIET €Y TER TH TR —

1962-63 . 4,432 "
1963~64 . 4,854 @
196465 . 5,722 WA
1965-66 . 5,644 W
1966~67 . L432 WK
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amt v favst & wivsfer
araan aur feodr qfw xol & a7 w4
& agw ¥ ot fevrwT WY oW W
w9 ¥ wreA gvEIT § 99 w1 g9
IrRe Af 2 Wit ey T
FTHEET g Ay fear wrar g

Bharat Berral and Dram Manufaciur-
ing Co. (P) Ltd.

:stma.n.vmee-

wuﬁ the mmster of Peircleam and
Chemieals be pleased to refer to the
reply given to Starred Question No.
292 on the Bth Aprll, 1887 and state
the action taken against the officials
of the Indian Oil Corporation who
placed orders worth Rs 77.26 lakhs
with the Bharat Berra] & Drum Marnu-

facturing Co. (P) Ltd. after it was
blacklisted by the Ccntral Govern-
ment?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
ol Planning and Social Welfare (Shri
Raghuramaish): The enquiry institut-
ed by the Government is still in pro-
gress. On its completion, the acti.n,
if any. to be taken against officials of
the 1.0.C will be decided.

Loan Sumnctioned to Banks in Goa

252. Bhri A. B. Va!n)-'u:
Shri N. S. Sharma:

" Will the Minister of Finanee be
pleased to state:

(a) whether it is & fact that Gov-
arnment sanctioned a loan of Rs. #45
crores to banks 1n Goa without settling
4erms and conditions of repayment;

(b) if so. whether the terms and
conditions of repayment of loans
heve now been finatised;
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(¢) the ressoms for not setiling the
terms and conditions before the grant
of loan; and

(d) whether any responsibility has
been fixed for this irregularity and
the action taken against the officlals
concerned?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desail: (a) A total loan of Rs. 548
crores has been paid to the Custodian
of two banks, namely the Caixa Eco-
nomica di Goa and the Banco Nacional
Ultramarino, which were taken over
after the liberation of Gos. Rs. 1
crore has since been repaid.

(b) The terms and conditions of re-
payment of the loans have not been
finalised,

{¢) Under Section € of the Goa,
Daman and Diu (Banks Reconstruc-
tion) Regulation 1962, the Government
of India hud to make funds available
1o the Custodian from time to time to
enabie him tu discharge the obliga-
tion of payment to depositorg and
other creditors of the banks. The
amounis so made available were
treated as Joans. It was not possible
1o assess, at the time the loans, were
sanctioned, the extent of realisable
asscts of the banks that would be
availahle alter discharging the above
obligations and 1o lay down any sche-
dule of repayment of principal and
the rate of interest. The financial
position of the banks {a being ascer-
tained through audit and the terms
and conditions of loan are expected to
be settled after the audit has been
completed.

(d) In view of (c) above, the ques-
tion of taking action agninst any
official does not arise.

Fills for Family Planning

254. Shri P, M. Sayesd:
mwm
Mehan Swarkp:, .
mm
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[Shri Swaran Singh]

leaders an attitude of bellicosity. That
is all that I could think of,

At fqzgm qrem (w9mye) o
TARIT Wl ST A ST ST TN & THA
seqq fFar &, saa e ¥ § 38 S
wrEal § & gaqw aa § S avfaerr
JAT KT FHIF FAT & WX ST g qEAT
g% & —WRdIF T &a § ardig
Tl 3 9T ST A I gE 8, 39w
gy § go UFe Hio WMIFAN il 74T
gfafFar 8 7

Shri Swaran Singh: I have said that
on receipt of the message through the
United Nations observers, a cease-fire
wag arranged. The meetings have
taken place between the commanders
at wvarious levels on both sides. I
would also like to inform the hon.
Houszz that under the Indo-Pakistan
agree'ment relating to the functions of

the United Nations military cbservers,
the function of the United Nations

military observers is confined to the
cease-fire line. This area is in the
International boundary between

Jammu zhd Pakistan, but both sides
hava agreed to use their good offices
for certain occasions, and their good
offices were invoked by Pakistan to
bring about a cease-fire in this parti-
cular case,

ot amww TaR (2g0gT) o A0
TRA ' FTHIL T IF T 9% O A
2 o was aF & am a™ Far @
efF gaatews & afeea T amr
TANT T A AT, 99 73 AW
AT AR TFr TS & AT IEHT qRETA
& & ag Ry g 3 0 =i
g Py & s A =, fE
T AT ¥ o Ao W1 FA4A
"R § WAWT AT § 5 ¥ 5w
JusT § 715 O 20@T AFT T0T
2 foF wifeeamr s ofidss &1 sgewe
FIQ@T VY, WY q@ TVIE TAAT F
faars sq7 Ww, FfFET W G
T ¢

MAY 25, 1967

Pakistani Force on
Indian Patrol in J. & K.

ot @ fag : S gf, faoga a1
a1 @ & F1€ 0% 3wad W@ gg
ST TG T &, A ATIFHT FT CAI-
¥E AT F——a2 OF AT awHla
a1, TEHI TF FIA1 4gT g &1 fqs
9T i T TE AT
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St g f6g g a9 99
g, T dl IEHT A qE |

Shri Hem Barua (Mangaldai): Of
late, Pakistan has been intensifying
her hate India campaign with vitriolic
vehemence in pursuance of which
Pakistan has concentrated troops on
a large scale all along the frontier, has
violated our frontier and at the same
time she has been collecting arms and
ammunition from different quarters all
over the world, and she has establish-
ed relations, antagonistic to India, with
China, = Pakistan never misses an op-
portunity, whenever it is possible for
her, to show to the world that the
Tashkent agreement does not exist. In
the context of this, may I know from
the hon. Prime Minister particularly
since she is present here, how long
does she proposz to swear unilaterally
by tha Tashkent agreement which was
a biliteral agreement, and Pakistan
has never missed any opportunity to
destroy that agreement and has never
sworn by that agreement up till now.

Shri Swaran Singh: If I may ven-
ture to point out, the Tashkent Becla-
ration, the subsequent events and the
present position of the TashkenteDec-
laration certainly do not arise vut of
the Akhnoor firing,

Mr. Speaker: Apart from that, there
there are 50 names here. Are we go
to go through all the 50 names?

Shri Nath Pai (Rajapur): Absolu-
tely.

Shri Hem Baruwa: The minister saye
Tashkent Declaration does net arise
out of this. But this shooting inel-
dent is part of the hate-India cam-
paign of Pakistan. Therefore, I wanw
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the Central and State budgets have
been presented.

Mobilisation of Resources by States

357. Shri Chitamani Panigrahi: Will
the Minister of Finance be pleased to
state:

(a) whether the State Govern-
ments have agreed to mobilise more
resources for financing various deve-
lopment programmes of the respec-
tive States;

(b) if so, the amount of mobilisa-
tion of resources estimated by the
various State Governments for
1967-68, State-wise; and

(c) their estimates for the entire
Fourth Plan period, State-wise?

The Deputy Prime Ministerr and
Minister of Finance. (Shri Morarji
Desai): (a) to (¢). The Fourth Plan is
still to be finalised. Meanwhile, how-
ever, the State Governmets have been
asked to undertake an examination of
what resourceg they can mobilise to-
wards the requirements of the deve-
lopmental programmes in the States.

As far as the year 1967-68 js con-
cerned, certain States have already
indicated certain additiona] resources
in their Budgets so far presented.

However, the complete picture would

be known only after the State Govern-
mentsg have presented their final
Budgets for the year. '

Overdraft by Stiates

358. Shri Chintamani Panigrahi::
Shri Swell:
Shri Kikar Singh:
Shri Kolai Birua:
Dr. Karni Singh:
Shri B, S. Sharma:
Shri Onkar Lal Berwa:
Shri Kanwar Lal Gupta:
Shri R. S. Vidyarthi:
Shri George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel:
Shrimati Tarkeshwari Sinha:
Shri Sidheshwar Prasad:
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Shri S, C, Samanta;

Shri A. K. Kisku:

Shri S. N. Maiti:

Shri Tridib Kamar Chaudhuari:
Shri Maddi Sundarsanam:

Shri Ram Sewak Yadav:

Shri Nihal Singh:

Shri S. R. Damani:

Shri M. S. Murti:

Shri Ram Kishan Gupta:

Shri Rane::

Will the Minister of Finance be
pleased to state:

(a) whether the discussions with
the State Chief Ministers in April
1967 in respect of ending States
overdrafts on the Reserve Bank were
fruitful;

(b). if so, the nature of decisions
arrived at; and’

(c). whether all the State Govern-
ments have cleared their overdrafis
by now?

The Deputy Prime Ministey and
Minister of Finance (Shri Mworarji
Desai): (a) and (b). It was generally
agreed at the Conference that receurse
to overdrafts from the Reserve Bank
shoulq be avoided by the State Gow-
aernments.

(2} Some State Governments have
not yet been able to clear their
averdrafts and the matter is under
correspondence with them.

Irrigation Loan' to Orissa

359. Shri Chintamani Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the amount of irrigation loan
given to Orissa State, project-wise,
from 1955-56 to 1967-68, year-wise;

(b) the amount of interest due to
Government on these loans; and

(c) the amount recovered by way
of interest and towards the capital
up-to-date on these loans?



‘ m'mm JYAISTHA 4 1880 (SAKA) Writien Answers

Tie Minister of Drigation sad
Pewer (Or, K. L. Ras): (a) to (©).
The requisite inforeetion is being
coliscted and will be lald on the Table
of ¢ghe House.

Siz-Year Fiam

200. Shri Surendiramath Dwivedy:
Shel Ham Barea:
Shri 8. R. Damani:

Will the Minister of Planning be
plaased to state:

(a) whether there is any proposal
- under consideration to make the
Flan, a six-year Plan; and

(b) whether any State Govern-
ment has made such a proposal to
the Central Government?

The Ministey of Planning
Aseka Mehta): (a) No, Sir.

(b) No such formal! proposal has
been made, although at the Chief
Ministers’ Conference in April, 1967,
one or two Chiet Ministers casually
suggested revising the Plan so as to
cover a period longer than five years.

Usnanthorised Colonies in Delhi

(Bhri

758

houses oconsiructed in these colonies
is not available.

(b) The Delhi Municipal Corpora-
tion are comsidering the question of
regularising those unsuthorised con-
structions which are of substantial na-
ture; were put up prior to the enforce-
ment of the Master Plan for Delhi (i.e
the 1st September, 1962); and which
do not violate the land-use pattern of
the Master Plan for Delhi and can be
fitted into a proper lay-outjservice
plan.

Advances by Banks against
Foodgralne

Will the Minister of Finamee be
pleased to state:

(a) whether the Reserve Bank of
India issued on the 25th January,
1967 an amendment to its earlier
directive governing scheduled banks'
advances against foodgrains;

(b) whether the amendment
exempted from the purview of the
Bank's control the advances against
the stocks of hybrid foodgrain
seeds;

ments during the above period to
deal in such seeds?

The Deputy Prime Ninister and
Minister of Fimance (Shri Morarj
Desai): (a) Yes.

(b) Yes, gwovided the borrower
respect the stock of

R
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(c) ‘and (d). 'ﬁlﬂﬂ i “in Hethi ‘Honstilittirtg flgod confrol measures
of - the Fube, in. AL pOUTSE, , eéohamically ” feasible.
Wower Bhaxan) Schome Flood control schemes mebein'cm
mulated maintained
"'-a w up:rned by State Governments.

W tbcmmmrdm
:.nf‘.r,em.,om. .
{nrhnhwunthﬁm&ﬁow-
ernmsent: are considering to include
the Upper Bhavani Scheme in the
Fownwymﬁ

(b) ' 1¥'ss, whien" woy 1d be Analis-
ednndwhmﬂmm'umﬂdmt
and

(c) e etitaied cost ‘of the
achense ' sl * héw  huch llh’dwlll
come under ‘Wigation?

The ‘Misisfer of Irrigation and
Power (Dr. K. L. Rao): (a) The Up-
per Bhavanj Scheme hag been includ-
ed in their Draft Fourth Five Year
Plan by the Govt of Madras,

(b) The scheme is under investiga-
tion and it is tob early to say when it
would be finalised.

(c) Does not arise.

Fieod Coatrel in the Country

given to State Governments.

-The flood control measures execul-
ed by State Governments during the
Three Plans are expected to benefit
asbout 130 lakh acres during the com-
ing monsoons.

U. 8. Ald

365. Bhri Swell:
Shri R. K. Birla:
Bhri Kikar Bingh:
8hri P. M, Sayeed:
Dr, Karnl Bingh:
Shri Kolal Birua:
Shri Ram Kikhan Gupta:
Shri C. Janardhanan:
Shri P. C. Adichan:
Shri Vasudevan Nair:
Shri Hukap Chand Eachwal:
Shri Jagannath Rag Joshi:
Shri Ram Biagh Ayarwal:

Will the Minister of Fimante be
pleased to state:

(a) the total amount given by the
United States under the current aid
programme for India’s food produe-
tion and economic development;

(b) the conditions on which this
amount has been or is preposed to be
given; and

‘(¢) how this amount will be uti-

Table of the House. [Pleced in
m Ses No. LT-384/8T].
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Aid from Belgium

366. Shri Ramachandra Veerappa:
Shri M. Rampure:
Shri Ebrahim Sulaiman Sait:
Shri N. K. Sanghi:
Shri ¥. A. Prasad:

Will the Minister of ﬂmnu be
pleased to state:

(a) whether an agreement has
been signed between the  Govern-
ments of India and Belgium for the
loan of 60 millions Belgian Francs;

(b) if so, the broad details thereof;
and

(c) the particular Industry in
which this loan will be utilised?

Minister and
(Shri Morarji

The Deputy Prime
Minister of Finance
Desaij): (a) Yes, Sir.

(b) It provides for a credit of 60
million Belgian francs (Rs. 90 lakhs
arpproximately) for the impori of
goods and services of Belgian origin
required for the Fourth Plan. The
Credit carries interest at 3 per cent
and is repayable in 15 years in equal
annual instalments, commencing from
the 1st October 1972.

(¢) Apart from the import of special
types of steel ang Fertilizers, the
Credit has been allocated for the im-
port of raw materials and components
for the manufacturing programmes of
varioug industries.

Small Savings Collections
367. Shri S. R. Damani: Will

Minister of Finance
state:

the
be pleased to

(a) the collections made under the
Small Savings Scheme during the
last six months;

(b) the extent of withdrawala dur-
ing the above period; and

(¢) how does it compare with the
previous six months?

matelyl

April to Selp-tember
Rs _2_42 30" crores and

, 1889 (SAKAY - Written{ Answers 62

~The': Deputy Prin®e: Minister’Tand
Minister of 2/ Finameer (Shri Morarji

Desai); Gros
B R
period ‘from oub‘ﬁé 1966 to

1967 amounted to Rs. 279.53 cfmres ap-
proximately  (including . estimated  in-
terest on Post Office Seamnss Ba.nkﬂe-
p&ltS) QLron

(b) Rs. 201.34

crores (apprwci—

(c) Gross Srall: Savmgs bo’ﬂectioens
and withdrawals during the period

& il
[ v

AEmergency.- Rlsks lhlsumce l‘rmma

- 'me
to

sl

368 Shri S. R. Damani: Will

Minister of Finance be pleased
state:

ar1igd

Premia received

s s
ac tory)

(a) the amount of
under the Ehner%epc%r
(Goods) S h'. T =
Scheme’ during’ 1%6-67 s

(b) if so, thé é?eta_,i,ls}hhli_‘_éa;; and

(c) what was * the ~corrésponding
amount in 1965-667 L n

The Deputy Prime Minister and
Minister of Fimance (Shrl Morarji
Desaly: {a) to (e). Figures of prermia
received under the Emergéncy Risks
(Goods) &  (Factories) ' “Insurance
Schemes during, 1966-67 and 1965-66
are as follows:

1966-67  1965-66

(Figures in lakhs of Rupees)

1. Emergency Risks
(Goods) Insurance

Scheme 74 - 5,52
2. Emergency Risks

(Factory) Insu-

rance Scheme 72 15.42

Figures for '1966-67 are ' pidvisional.
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Incemc-tax asssemment of Fublle
Undertakings

389, Shri §. B, Damani: Wil the
m:.lberof Finance be pleased to
state:

(a) whether the Income-tax assess~
ment of all public undertakings has
been completed till the azsessment
year 1962-63; and

(b) if not, the uniis of which the
Income-tax assessment i pending and
since when it s pending?

The Deputy Primse Minister and
Minister of Finance (5hri Morarji
Desai): (a) and (b). The information
is being collected and wili be placed
on the Table of the House ag carly as
poasible.

ZP R
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Will the Minister of Warks, Housing
and Supply be pleased to refer to the
reply given to Starred Question
No. 268 on the S5th April, 1967 and
state:

(a) whether a final decision bas
since been taken for a permanent
residence of the Prime Minister and
tn regard to shifting her to the new
reaidence;

(b) if so, the details thereof; amd

(¢) the amount to be spent on the
renovation of the new residence for
meeting the requirements of the
Prims Minister?

Written Answers MAY 25, 1967
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mmm.hﬂ.“
try of Werks, Hossing ang Bayply
(Shri Igba} Singh): (a) No.

(b) and (e). Do not arise.

Job for surplus Workers of Feoreign
Companies ia LO.C.

71, Bari B K. Modak:
8bri Bhagaban Dus:
Bhri Ganesh Ghosh:
Shri Umanath:

Shri Mohammad Ismall:

Will the Minister of Petrolomm and
Ohemicals be pleased to state:

(n) whether Government have
offered jobs in the Indisn Oil Cor-
poration 1o the surplus workers in
the foreign oil companies;

(b) if so, whether these employees
are likely to be absorbed on perma-
nent basis without any probationary
period in the Indian Oll Corporation;

(c) whether the existing emolu-
ments of these employees are likely
to be protected in the Indian Oil
Corporation; and

(d) the total number of employees
covered by this scheme?

Corporation Limited to give preference
1o the surplus employees of foreign oil
companies in filling vacancies in the

(3) Upto 31.12-1988, 378 officess and
404 membery of staff from other
compsnies have been appointed
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the Indlan Ot Corporation Ltd The
number of such employees which
calh be absorbed in the Indian CQil
Corporation in future will depend on
the vacancies that arise from time

Bhri N. K. Sanghi:
Shri Ramechandia Voorappa:

Will the Minister of Health and
Family Planting be pleased o state:
(a) whether he had talks with the
vislting Russian Delegation in March,
1967 regarding the possibility of sett-
:wa.mrwc‘mm;

(b) it so, the cutlcome of his d&is-
oumdon?

The Deputy Minisier in the Minis-
try of Health and Family Planning:
(Shri B. 8. Murthy): (a) Yes.

(b) The talks wers only explora-
1tory. The matter will be considered
a8 and when a firm offer is received
Yrom the Russian authorities.

dio gmo 480 fafw

373. ot fawfa faw :

oft wo o fiami :

st Trrwx JwTer
e e
¥o wwrlt :
groel ok :

w1 fow #al 9 q@A W gl
w4 fr

(%) wwiet gomare ¥ AT,
1966 ¥ WIW 1967 7% To TN 480
& werly wmw fed gu waw ®
Faoky ¥ Ty WY W W o i
% fermn w1 fremer; Wi

(w) x& Ofir ¥ ek gorer
Rfow adi qu sy e & 7

$5%

T wwwy it wr faw sl (ot

Mool k) (W) T
1966 ¥ AT 1967 T% Tro THe 480
forfir ¥ Frafirfae el Frsrelt wiff :—
A Y

{0 T ¥)

AT, 1966 4.12
fawwT, 1966 3.40
F7AL, 1967 3.00
FED, 1967 6.65
WY, 1967 350.89
{14 .ses.oa

(@) sug# wafa & Freafafer
et w1 WA fear m

(w0F =i %)

(1) wr<a 5YFTC F WA 350. 00
(2) o awR AR Oz 511
(3) = =w 2. 44
(4) WA gTETTHETAY 10.15
(wTwew | & 27 73 =T & wER)

ar . 367.70

1. el yamere pro fem
s maert

{were ¥4 ¥)

(i) wrer % e weaest
MTETT-ET ST 0.52

(ii) wres ¥ gft waeet
wrdw . .

(iii) wwrafre oic wriey

et wTEt . 4.332
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i v wifec owr ifige wiz w
weeswy ger e ;e

(v) wrer #t wifes feafr
T g or WnieY & wenla wm §
fewgrow wit St ar awelv § 7

ooy, wrwrer et e slwmeng
w yohlt (s yourw fog) : (%)
It & grar @ o Ay weE &
fro wr famer wwy oz 9 o fom
war § 1 [geverm N vwt oy 1 Hed
wan LT-385/67]

(@) g osfaq &t 1. @ 2

YT §T 929 9T ' § v

) wfa@) & &7 ey war wig-
fraw, 1,52 (dT0w T qEIRT
w % fafred ow, 1952) T @ir &
w=ata w7 wfadl & frare
froamael, 1062 (fufred Wk
&, 19.2) & wEr wlaEi w9
fras s AR A fegramar

Orisga’s Fourth Plan

376. Bhri P, K. Deo:
Shri K. P. Singh Dea:
Shri Dhirendranath:

Will the Minister of Planning be
pleased to state:

(a) whether the Government of
Orissg have submitted their blue print
of the Fourth Five Year Plan;

(b) if so, what are its salient fea-
tures;

(c) how much is estimated to be
spent; and

(dy how the resources are propos-
ed to be raised?

The Ministey of Planning (Shri
Asokn Mehta). (a) to (d). Yes, sir
A statement {s laid on the Table

of the Hous~ indicating details of

Fourth Plan outlay of Orissa as
agreed to during the discussions
held on 14th November, 1966 beiween
the Deputy Chairman, Planning Com-~
mission and the State Chief Minis-
ter.

For financing the Fourth Plan out-
lay, the State Government have
agreed to find Rs. 150 crores from

its own resources and the balance
will be Central assistance.
STATEMENT
(Rs. lakhs)
As agreed
Swate  to after
-~  discussion
ment
Agriculrural Progra-
mme 7483 5700
Commtmiyl’)ﬂehp-
tion . . . 2267 1500
Irrigation & Flood
% 5 - 4615 3500
Power . " . 7315 (3] ]
Industry & Mining . 5650 Igso
Transport & Commu-
nications . - 3c30 2900
Social Serviccs 8063 5579
Miscellaneous 1158 3c3
Grand Total 39581 30000

Survey Undertaken by ON.GC. In
JaK

377. Shri Inderjit Melbotra: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a} whether the oil and Natural
Gas Commission has undertzlen any
survey in the State of Jammu and
Kashmiir;

(b) if so, how long the survey has-
been going on; and

(c) the result thereof?
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The Minister of State In thy Minis-
iry of Poiroleum and Chemioaly and
of Planning and Social Welfare (Bhri
Raghu Ramaish): (a) Yes, Sir,

(b) Since May, 1967.

(¢) The results from the ghallow
}'d-hdnnednnrmnutm-
ng

Public Undertakings in J. & XK. State

378. Shri Inderjit Malhotra: Wil
the Minister of Planning be pleassd to
state:

(a) whether any major Public
Sector undertaking is proposed to be
located in Jammu and Kashmir State
during the Fourth Five Year Plan;
and

(b) if so, the nature thereof?

Thre Niinister of ¥Flanning, Petroleum
and Chemicals and Socia] Welfare
(Shri Asoka Mebta): (a) Yes, Sir.

(b) The schemes tentatively pro-
posed for the Fourth Plan are the
establishment of a cement factory
and the expansion and modernisation
of several existing industrial projects
rovering such industries as wool, silk,
leather, coment spun pipes, coa] etc.

Assistance given by India under Co-
lombo Plan

379. Shrimati Tsrkeshwari Sinha:
Will the Minister of Finance be
pleased to state:

(a) the amount of assistance given
by India so far to Nepal, Bhutan,
Ceylon and Burma under the Colom-
bo Plan; and

(b) the terms of the ald given?

The Deputy Frime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) and (b). The amount of
amistance given by India 10 Nepal,
Ceylon and Burma under the Colom-
bo Plan s a8 follows:——

Nepal—Ras. lt.ﬂmup;omdﬂ:rd
1967 in the form Buonnciel
tachnical sssistance.

MAY 25, 1967
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Ceylon.—Rs. 40.15 Ilakhs upto March,
1867 mosily in the from of
experts, training facilities in
India and supply of buffaloes.

Burma.—R»s.3,18, 085 upto 31st December,
:mﬁm&mﬂ%uﬂn:
and services of experts,

Written Answers

No assistance has been given to
Bhutan under the Colombo Plan, but
Budgetary support is provided.

The entire assistance under the Co-
lombo Plan is on grant baasis,

wrqkfes wft gfeat amon
380. ot where Fox :
off gen W wWw :

w1 wresg ww ofoae frdem
#Y .0 aT%, 1967 ¥ wardfea
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IATY ¥ GraAT & e A w6k
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(w) = ¥ fowelt gv-afe etk
Ty ¥ grwrn § W 3@ Pera
amFr frwa g ?

wareey o Sfeare frdeer siwrenr
%okt (f we yo wfw)
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wfgst w1 Ty wen

381. oy wherr Fog :
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w7 few welt o mk, 1067 ¥
wurtifen 9w dwar 203 & 3T X
wae § ag aarh € gt w01 fie

(¥) w1 wowre X 11 W,
TERA L. ALI R 8. B
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(wore v )
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PL. 480 Funds

383, 5bhri Swell:

Bhri Kikar Singh:

Dr. Earnl Singh:

Shri Kolaj Birus:

Shri Jyotirmoy Basn:
Shri Ramachandrs Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradbani:

Shri HeerH Bhal:

Will the Minister of Financg be
pleased to state:

(a) the total amount received dur-
ing the last three years, year-wise,
under PL 480; and

(b) the details of the utilization of
the fund during the above pericd?

The Deputy Pilme Mintster and
Minister of Finance (Shri Morarjl
Desai): ya) The wiei smount rccered
by Govermment of India as loans
and granis from PL-480 funds dur-
ing the last three financial years waa

Writien Answers 776

Rs. V87.78 erores. The year wire
break-up is as under:

Year Loans Grants
(Ra. in (Rs. in
crores)  crores)
1964-65 . . . 17038 123°00
1965-66 . 8o-co 6017
1966-67 . 350°00 5-23
TotaL . 600" 38 187 40

(b) Detgils of the utilisation of this
amount are given in the statement
laid on the Table of the House.
{Placed in Library. See No. LT-386/67].

Special Allowance (o Persoms Em.
ployed on Parliamentary Work

384. Shri Ram Charan: Will the
Minister of Finance be pleased to
state:

(a) whether Government have any
proposal under consideration to give
any special allowance lo the non-
gazetted employees, other than Assis-
tants and U.D.Cs, who are engaged
whole-time on Parliameniary waork;
and

{b) if not, the reasons thercfor?

The Deputy Prime Minister and
Minister of Finance (Shri Merarjl
Desal): (a) No, Sir,

(b) The special allowance given to
Parliamentary Assistants and UD.Ca
is jn lieu of overtime sallowance, It
has been given mainly pecause of the
difficulties {n pulfilling certain essentiul
formalities for the payment of over-
time allowance, Since the other non-

tary work are not similarly piaced
and in their caseg there jy no &iffi-
culty in the payment of overtime al-
lowance, there |3 no occasion for the
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Ascommnodstion for C.GILS. Declters
in North and Souty Aveames

(a) the number of doctors of
C.G.H.S, residing in the premises of
dispensaries which are situated In
North and South Avenues; and

(b) the type of accommodation
which has been allotted to them?

The Deputy Minister in the Minis-
ity of Health ang Family Planning
(Shri B. 8. Murthy): (2) and (b). Only
two type IV quarters are available
ibove the premisey of the Dispensary
in North Avenue. These have been
oliotied to two miedical officers. There
it no such provision for residential
accommodation in the South Avenue
Dispensary.

Irrigation and Power Schemes of
Orissn

386. Shri Chintamani Panigrahi:
8hri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
8hri K. Pradbani:

Shri Heer)i Bhal:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Orissa Govern-
ment have asked for additiona)l loan
assistance for flnancing their power
and irrigation programme during the
year 1067-88; and

(by i so, the details thereof
the action taken thereon?

The Ministsr of Irrigation and
Power (Dr, K. L. Bao); (a) and (b).
Nomuuthuntar‘beenreceiud

an.l

have rsked for accelerated Ceutral
astlstan:c of R+ 1.32 crores duwi 3
the yesr 1967-68 for Mahanad; 'D!I’ta
Irrigation Scheme. This proposal ke
under consideration.

778

8bri Chinfamani Panigrahi:
Shri Ramachandra Ulaka:
8hri Dhuleshwar Meens:
Shri Heerji Bhal:

Will the Minister of Planning be

pleased to state:

(2) whether the plan outlay for
the first year of the Fourth Plan for
Orissa has been reduced by two crores
and twenty five lakhs of rupees;

(b) if so, the original plan ocutlay
for the State for the first year;

(c) how it stands now after this
rlashing down;

(d) the share of the Central Gov-
ernment for the first year of the
Orissa State plan;

(e) the different heads which are
affected by the slashing down of the
Plan outlay by the State Government;
and

(f) the reasons for such slashing
down of the plan putlay?

The Minister of Flanning, Fetroleam
and Chemicals ang Social Welfare
(Shri Asoka Mehta): (a) to (¢). No,
Sir. The Planning Commission has not
reduced the outlay for the Orissa Plan
for the first year of Fourth Plan.

(d) Of the approved annual plan
outlay of Rs, 45.77 crores for 10968-67
for ©Orissa, the Centra] assistance
arnournted o Bs. 2470 croves,

1¢) and D1, To not arise.

Idikki Hydro-Electric Project

358 Shri K. M. Abrabam: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government had
allotted funds to give compensation
to the people who may be evicted
due to acquirement of land for Idikki
Hydro-electric in Kerala; and

(b) if 30, how much and at what
rate?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) Yes.

(b) Apart from allotting lands and
available facilities for resettle-
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ment, the Government of Kerala, ac-
cording to & recent order, will pay
compensation to the evictees totalling
to about Rs. 35,000 in the following
manner:

(i) Value of improvement of the

land for resettlement of evic-
tees at the rates fixed under
Kerala Compensation  for
Tenantg Improvements Act
1958.
(ii) An ex-gratia pavment of
Rs. 100 each to those who are
not eligible 1o get any com-
pensation hy wuy of cost of
mmprovements and those who
arg cligible  for only an
amount les: than Rs 100,

The scasonal crops standing,
tf any, on the land will also
be valued and the opocupants
concerned will be permitted
to take the erops or in the
alternative they will receive
compensation if the vualue of
crops cxceeds Rs 100

fiiiy

Loan for Housing for Industrial
Workers
389. Shri K. M, Abraham: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) uhe‘lhor c"m.crnmt-m pmpnso to

hp::rn\ctl .M,u-nc‘\r

MAY 25, 1867

(1) State Governments,
Housing Boards and Municipal
Bodies,

(2) Registered Co-operative Socie-

ties of eligible workers,
(3) Industri.a] Employm

stal.e -wise ll‘nmlly 'ﬂanning
Altviment

396, Shri P. P. Esthose: Will
Minister of Healih and Family Plan-
ning be pleased to lay on the Table
a gtatement giving state-wise {nforma-
tion on the following:

(a) the allotment for family plan-
ning in the Third Five Year Plan;

Statutory

the
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grant loans !cn- housing of Industrial
workers; and

(b) if so, the deiails thereof?

The Depuly Minister in the Minis-
try of Works, and Supply
(Shry Igbal Singh): (a) and (b). A
Schenmwe for the grant of loans and
subsidies for the housing of the In-
dustrial Workers has been in existence
since Seplember, 1852, It is now cal-
led the Integrated Subsidised Housing
Scheme for industrial workers and
economically weaker sections of the
community. The Scheme envisages
Ihe grant of longterm interest-bear-
ing Joansand liberal subsidies by the
Government of India, for construction
of houses for indusirial workeprs cov-
ered by section 211y of the Factories
Act, 1948, and mine workers (other
than those engaged in coal and mica
minesy falling within the meaning of
weotion 2thy of the Mines Act, 1952,

and whose wages ¢da not exceed
Rs 350 per month,
The Central financial assistance

which ix based on the prescribed ceil-
ing costs for various types of dwelling
units is granled to spproved construc-
tivn agencies ta lhl' fulloumg extent;

Lo.'m Sub:-ud.r
- . 50% 5075
- 507 7 L

1b} the (-!‘pcnd.ﬂure incurred end
the target achieved; and

(c) the other achievements in the
Family Planning Programme?

The Deputy Minister in the Minis.
try of Health and Family Plaaning
(Shri B. 8. Murthy): (a) to (c). A
statement .is 1aid on the Table of the
House, [Placed in Library. See No. LT-
387/671.
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Natural Gas Near Tibba (Rajasthan)

391. Dr. Karnl Singh:
Shri Yashpal Singh:

Will the Minister of Petrolecm and
Chemicals be pleased to state:

(a) whether it is @ fact that the
Oil and Natural Gas Commission have
discovered natural gas near Tibba in
Jaipur District of Rajasthan;

(b) whether the availability has
any ecornmercial significance and if so,
to what extent; and

(c) whether further
are being carried out?

The Minister of State in the Minis-
try of Pelroleum and Chemicaly and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) Gas was found
in a well drilled recontly at a place
calleq Manhera Tibba in the Jaisalmer
District,

(b) and (c). Some more wells have
to be drilled to gauge the sigmificance
ot the find,

explorationa

Destitutes of Home at Meherpur

392. Shrimatli Jyotsng Chanda: Will
the Minister of Social Welfare be
pleased to state:

(a) whether are
aware that the destitutes resziding in
the Home at Meherpur, Cachar are
not getting their financia] assistance
or doles regularly;

(b) whether it iy also g fact that
their buildings are not being main-
tained properly and some of the
buildings have already collapsed due
to storm; and

{c) i so, the action taken or pro-
posed to be taken in the maftter?

The Minister of Btate in the De-
partoent of Socia] Welfare (Shrimati
Phulreng Guba): (a) The inmateg of
the Home are getting their doles re-
gularly asccording to reports received
from the Government of Assam;

(b) All possible care is being taken
by the State Government for proper
maintenance of the buildings of the
Home, Some of the buildings, how-
eved, collapseds due to storm and
dumiage caused by white-ants.

(c) The State Govermment have in-
timaled thst they lLave issued ins roc-
tioms for Carrying OuUt necCessary Te-
pairs to the buildings.

Poeng Dam Oustees

392, Shri Hem Ra); Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) the number of Pong Dam-
oustees resettled in Rajasthan upto
15th May, 1967;

{ir) the priee of Jand per acre that
has been charged from them in Ra-
Jasthan;

(c) the amount of compensation
that has been paid to them in Punjab
or Himachal Pradesh per acre of
land; and

{d) the amenities whizh have
been provided to them on their
rehabilitation?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) 208 Pong
Dam oustees have been alloited lands
in Rajasthan upto 15th May. 1967,

(b} The prices of light loam and
sandy loam lands allotted to the
oustees were fixed at Rs, 578 and
Ns. 446 per acre respectively. These
rates are, however, to be revised a9
a result of the decision to increase
the intensity of irrigation on the
Rajasthan Canal Project.

(c} The rate of compensation per
acre of land paid 4o oustees varies
from village to village and depends
upon the class of land. Irrigat-
ed lands were paid at rates varying
from Rs. 843 to Rs. 2,213 per acre and
unirrigated cropped lsnds  from
Rs. 422 to Rs. 1,738 per acre,
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(d) The amenities are
provided to oustees on their rehabi-
Titation:—

{i) A living hut or temporary
accommodation is provided.

(i) A house building loan of
Rs. 2,000 per family is allow-
ol

(iii} Pucca drinking water diggies
are provided in the resettle-
ment chaks.

{iv) Dispensaries, Schools, link
roads etc. are provided in the
ney abadies, where consider-
ed necessary.

(v) other facilities made awvail-
able are the taccavi loan for
purchase of camellbullocks,
good quality seeds, assistance
in getting tractors on hire,
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‘All.lndia Jrrization Commission

'397. Shrimati Jyotana Chands: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the number of irrigation pro-
jects which have been undertaken
{major and medium) upto the end
of the Third Flan; and

(b) the area of land which will be
brought under irrigation when these
projects will be completed?

The Minister of IErrigation and
Power (Pr. K. L. Rao): (a) During the
first three Plans, 500 major and
medium irrigation schemes were taken
up for execution,

(b) On completion, these Mu
will create an irrigation potential of

69,43,000 §7¥ 44 million acres.
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Mikki Hydro-Electric Projoct

$08. Bhri Vasodevam Nair: Will the
Minister of Irrigation and Power be
pleased to stat2:

(a) whether any agreement had
been signed with the Canadian frm
regarding the help for Idikki Hydro-
Electric Project in Kerala Siate; and

(b) if so0, the terms of the agree-
ment?

The Minister of Irrigation {“
Power (Dr. K, L, Rao): (a) The revis-
ed Loan Agreement receiveq from the
External Aid Offices, Canada, is yet
to be finalised. The question of
entering intg an agreement with the
Canadian Brm will arise only after
the Loan Agreement i3 sipned.

{b) Does not arise at present,
Brigation Schemes In  Andhna
Pradesh

399, Shri K, Suryamarayana: Will
the Minister of Irrigation and Power
be pleased to state:

{a) whether the Andhra Pradeth
Government have submitied any
major Irrigation schemes for approval
and financial assistance by the Centre;

{b) it s0, the schemes and when the
proposals were submitted; and

(¢) whether the schemes have been
approved and any financial assistance
gven?

The Minister of [Irrigation and
Power (Dr. K. L, Rao): (a) Tunga-
bhadra High Level Canal Stage 11 is
the only new major irrigation scheme
submitted by the Andhra Pradesh
Government t5 the Centre for appro-
val.

(b) Thig scheme was submitteg by
Government of Andhra Pradesh in
April, 1968

{c) 1 was approved by the Plan-
ping Commission in January, 1967.
No earmarked financial assistance is
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lopment Loans for flnancing, among

others, irrigation projects Included in
the Plan

Flood Conirel Schemes in Ahdhra
FPradesh

490, Shri K, Suryasarayana: Wik
the Minister of Irrigation and Power
be pleased to state:

(a) whether any decision has
been taken regarding the Mitrg Com=
mittee’s report on the flood control
schemes such as Kollera lake Buda-
meru, etc. in Andhra Pradesh;

(b) when the work on the
schemes is likely to start: and

said

(e) the amount likely to be spent
on the said schemes and the acreage
of land likely to be benefited by con-
trolling floods?

The Minister of Nrrigation and
Power (Dr, K. L. Rao); (a) The Gov-
ernment of Andhra Pradesh have re-
cently framed detailed proposals for
the frst phase of works required to
implement the Mitra Commitiee's
recommendstions. The first phase

envisages improvements 1to the
Upputeru outlet for a discharging
capacity of 15,000 cusecs; a flood

detention reservoir across the Tham-
mileru; improvements o the drains in

§
;
j
¥
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Modicine for Leprowy from Garlic

441, Shri E. K. Nayanar: Will the
Minister of Healh snd Family Plan.
ning be pleased to state:

(a) whether the Central Food
Technological Research Institute in
Mysore have evolved a methad of
preparing an effective medicine for
Leprosy from Garlic; and

(b) it so, when it was evolved and
whether its efMficacy has been
tested?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, 8. Morthy): (a) and (b). The
garlic preparation developed at the
Central Food Technological Research
Institute in Mysore in the year 1080
proved effective for leprosy in pre-
liminary trigls. Further trials are
being carried out to confirm these
effects.

Shortage of Medicines in CHS.
Ayurvedic Dispensaries in Delbi

402, Bhri P, L. Barupal: Will the
Minister of Health and Family Plan-
aing be pleased to state:

{(a) whether it is a fm that there
i both

Kh!w.j ‘th.r and
Delhi;

(b) whether it is also a fact that
iha patients have registered com-
in the Conpmnts Register

to make arrangements for
adequate and regular supply of
medicines at both these Centres at
an early date?

The Deputy Minister in the Minis-

try of Health and Planning
(Shri B, 8. Murihy): (a) and (b).
mmmnmmmm
tion to the varying demand.

'}'l'h!uilﬂn‘lrlhmfwml-
the requirements and for the pro-

iy

&s

curement and supply of Ayurvedic
medicines is being reviewed in order
to ensure adequate and regular sup-
ply of medicines at these dispensaries
in relation to the demand.

Need for another Ayurvedic Dis-
pensary in Delhi

403. 8hri P. L. Barapal: Will the
Minister of Health and Family Pian-
ning be pleased to state:

(a) whether it is a fact that the
Ayurvedic at Kidwai
Nagar caters to the needs for the
whole of South Delhi right from
Moti Bagh upto Lajpat Nagar;

(b) whether it is also a fact that
more than four hundred patients
attend the Dispensary daily;

(c) whether there are only two
Doctors to attend the whole lot while
in the C.H.S. Allopathic Dispensaries
more Doctors are provided for lesser
number of patients;

{d} whether Government propose
to open one more Ayurvedic Dis-
pensary in South Delhi preferably at
Moti Bagh which will cater to the
needs of Government employees
residing in those areas; and

(e) if so, when?

The Deputy Minister in the Minis-
try of Health and Family Planaing
(Shri B. 8, Murthy): (a) The Ayur-
vedic Dispensary functioning at
Kidwai Nagar caters to the following
areas:—

1. Chanakyapuri,
Kasturba Nagar.
Kidwai Nagar.
Lajpat Nagar.
Lakshmibai Nagar.
Lodt Road-L
Lodi Road-IL
Moti Bagh.

9. Nanakpur,
10. Naurc)i Nagar.
11. Netajl Nagar.

LTI I Y
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12, Pandara Road,

13. Sarojini Nagar-I.

14. Sarojini Nagar.ll.

15. Sarojini Nagar Market,
16, Srinivaspuri.
17. Andrewsganj,
18, Jangpura.
19, Malviya Nagar.
Kalkaji.
Ramakrishnapuram-I,
Ramakrishnapuram.II.
Ramakrishnapuram-III.
Ramakrishnapuram.IV,
Wellesley Road.
. Hauz Khas.

(b) The average daily attendance
for 1966-67 was 288.

SRRBRESR

(c) The sanctioned strength of
Ayurvedic Physician; for this dis-
pensary s three posts out of which
only two have been filled while the
third is in the process of being filled
up.

(d) and (e). There is no such propo.
sal under consideration at present.

CHS, Ayurvedic Dispensaries

404. Shrt P, L. Barupal: Will the
Minister of Health ang Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
Doctors in the C.H.S. Avurvedic Dis-
pensaries at Gole Market and Kidwai
Nagar, cannot indent medicines fur
patients nor the patients are re-im-
bursed the cost as is the case with other
C.HS. Allopathic Dispensaries; and

(b) if so, whether Government
propose to remove this anomaly and
if s0, when?

The Depuly Minister in tbe Minks-
try of Health and Family Planning
(Shri B, 8. Mgrthy): (a) and (b), In
the C.GH.S. Allopathic Dispensaries,
most of the medicines required are
stocked and i d to the beneficiaries.
Where there is no ready stock avall-
able, medicines sre indented for and
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supplieg on the following day. In
emergent cases, beneficiaries are given
a requisition for the procurement of
medicines from the approved chemist
who in due course sends the bill to
the C.G.H.S.. but the medicine is sup-
plicd then and there. There is no
such system for the supply of Ayur-
vedic medicines. Firstly, there is no
formulary for Ayurvedic medicines.
Secondly, there is no approved chemist
who could be appointed for the pur-
pese, The doctors in the Ayurvedic
dispensaries can prescribe and supply
only those medicines which are avail-
able in the dispensaries. Stepg are
being taken to improve the present
arrangements for the slocking of
Ayurvedic medicines,

Manufacture ang Sale of Folido!
405, Shri Mohammed Imam: Will

the Minisler of Health and Family
Planning bc pleased to state:

(a) whether it is a fact tha; the
indiscriminate use of “Folidol” has

been taking a heavy toll of human
lives and also animals every year;
and

(b) the steps taken to ban ils
manufacture and sale?

The Deputy Minister in the Minis-
try of Health and Family
(Shri B. 5. Murthy): (a) and (b). The
information s being collected and
will be laid on the table of the Sabha
in dur course.

Family Planning Adveriisements

406, Bhri Samar Guha: Will the
Minister of Health and Family Plam-
ning be pleased to state:

(a) whether Government have laid
down any guide-line in regard to
advertisements for family planmng
keeping in view the moral aspect of
such advertisements; and

(b) whether Government propose
to convene a meeting of the selected
Members of Parliament and other
Social Organisations to help 1o
evolve guide-lines for advertise-
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ments for famlily planning in com-
mensurate with the moral principles
that our country so long cherished
high?

The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B. 8, Murthy) (a): Yes.

(b) Yes. Besides, the varwous media
Committees set up by the Govern-
men!, it is proposed lo sel up a
‘National Mass Education Advisory
Committee’, comprising some Members
of Parliamen!, representatives of
Social Organisations, Advertising and
other media experts, including
journalists, to help in formulating the
national policy for Family Planning
mass education and lo indicate the
guidlines for organising and cfTective
national mass education and media
programme,

Under-Sea Oil Resources

407, Shri Samar Guba: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the areas near
Sunderban and Midnepur Districts
have been surveyed for finding crude
oil under sea;

(b) whether there is any indica-
tion of the availability of oil in these
areas;

(c) whether any magnetic sur-
veys of these areas have also been
made and if so, by what agency; and

{d) when full report of under-sea
oil resources in different sea shores
of India will be available?

The Minlster of State in the Minls-
try of Petroleum and Chemicals and
of Planning and Socia] Weitare (Shri
Raghu Ramalah): (u) Yes, Sir.

(b) It is too early to say.
(c) No, 8ir.

(d) As investigations are still in
progress, it is not possible ot present
%o give & precise date.
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Irrigation Facilities in Haryana

409. Shri Randbir Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Guovernment have
any scheme under consideration to
exploit rich agricultural resources of
the State of Haryana by allocating
funds for irrigation facilities, Tube-
wells electrification,  druining out
water-logged areas, alignment of
canals, ete. especially in view of the
facy that this State is in a state of

developmental infancy with untapped
potentialities; and

tb) if not, the reasons therefor?

The Minister of [Irrigation and
Power (Dr, K. L, Rao): (a) Schemes
under all these categories are includ-
ed in the Fourth Five Year Plan of
the Government of Haryana. Alloca-
tion of funds sector-wise has yet to
be finalised.

(h) Docs not arise,

Rural Housing Programme

410. Shri Rane: Wil] the Minister of
Works, Housing and Supply be pleas.
ed to state:

(a) the State-wise amount given
to the States by way of Central Aid
for Rural Housing during the Third
Plan period;

tb) the number of new villages or
new houses constructed by the
Stateg with the Central aig under the
said scheme;

1c) wheither any representation
was received in 1962 that the Rural
Housing Programme be undertaken
in the villages of Maharashira from
Bhusawal, Malkapur Talukas and
Edlabad Peta, which were completely
washed away by floods?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shrl
1gbal Singh): (a) and (b), The details
are given in the statement laid on ihe
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Table of the House. [Placed in Lib-
rary. See No. LT-388/87].

(c) Yea, A letter on the subject
from the Hon'ble Member who has
put the question addressed to the then
Deputy Minister in the Ministry was
received in March, 1962. As the
selection of villages under the Village
Housing Projects Scheme isg the con-
cern of the State Governments, the
maiter was brought to the notice of
the Government of Maharashtra who
informed the Hon'ble Member about
the action taken by them.

Sindri Fertilizer Factory

411, Shri P. K Ghosh: Will the
Minister of Peiroleum and Chemicals
be pleased {0 state:

(a) the annual production of
Bicarbonate of Ammonia in the
Sindri Fertilizer Factory, and

(b) the mode of distribution adopt-
ed by the management for this
product?

The Minister of State in the Minks-
try of Peircleum and Chemicals and
of Planning and Social Weifare (Shri
Raghuramajah): (a) 1300 tonnes.

(b) This product is distributed thr-
ough authorised Regional Distributors
selected on the basis of tenders receiv.
ed in response to advertisement in the
press and after approval by the Board
of Directors of the Fertilizer Corpo-
ration of India Ltd.

Chandhari:

Shri 8. C. Samania:
Will the Minister of Health and
Family Plamning be pleased to state:

(2) whether US.A, has supplisd
ten omillion doses of Small-Pox
Vaccine and two Jot-gun Vaccine 1n-
jectors; and

(b) if so, the aress in which they
have been used?
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smallpox waccine and 26 jet
tors.

(b) In Delhi go far.

Central Gevernment Debts

413. Bhri D, C. Bharma: Will the
Minister of Finanoe be pleased to state:

externa] debts constituting the single
largest i‘em: and

(b) if 3o, the steps taken to put a
check un same?

Desail: (a) Yes Sir.

(b) The augmentalion of Govern-
menl's resources through borrowings
is a recognised method of fAnancing
Government invesiment in the
of development. The rise in public
debt is unavoidable at this stage of
the country’'s development though
borrowings have been resorted to the
minimum cxtent.

Inceme-Tax Arrears

414 Bhri B. N. Mskerjoe:
Shri Yogendrs Sharma:

Will the Minister of PFinancs be
pleased to state:

(a) the total amount of Income-tax
arrears outstanding at the end of 1088-
7;

(b) whether this amount includes
the outstanding arrears of previous
year as well;

(c) it »0, the outstanding arrears
of the previous year; and

(d) the lnehl messures  being
taken or are m 1o

l_-llﬂ-l_ﬂlll-nlﬂ
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The Depily Prime Mimister and
Minleter of Flnance ' (Shrl Mecarfl
Demal): (a) Rs. 025:11 crores,

(b) Yes, Bir.

(c) The arrears pertaining to the
Pprevious years le, 1986-67, outstand-
ing as on 31st March, 1967 amounted
to Rs. 270°35 crores.

(d) Some of the importarmt steps
in this direction are:—

(i) Gradual taking over Of re-
covery work by the Incomie-
tax Department from the
State Governments. This
work has already been taken
over in Mysore State and
partially in the State of
Gujarat. It is proposed to
take over the work in the
remaining States during the
current year.

{ii) Entrusting the work of col-
lection to Income-tax  offi-
cers engaged exclusively on
this work.

(ili) Creation of Special Recovery
Units in the Commissioners’
charges to Icok after the ex-
peditious  recovery of out-
standing demands.

{iv) Periodical review by the
Direciorale of Inspection (Re.
search Statistiecs & Publica.
tion of cascs in  which de-
mands of more than Rs. §
lakhs are outatanding.

Censtruction of Bulbdingy for
Minisiries

415. Bhri H. N. Mukerjoe: Will the
Minister of Works, Heusing and Sup-
ply be pleased to state:

(a) the total expenditure incurred
on the counstruction of new buildings
for different Ministrles during the last
ulx yeoars;

(b) the amount iavolved in conu-
:::umhehlurwuhmmm:

(c) whather the palicy behind such
construetion iz periodically examined;
and

£d) if 90, the results thereol?

The Depuly Minister in the Minis-

try of Works, Housing and Supply
(Shri Iqbel Singh): (a) About Rs. 7'44
crores.

(b) The expenditure involved on
buildings in progress is about Rs. 116
lakhs,

(c) and (d}. On the 31st December,
1968 the demand for office accommo-
dation was assessed at 84:38 lakhe
square feel. Accommodation available
was 5360 lakhs square feet including
about 21 lakhs square feet in leased
and requisitioned buildings and tem-
porary hutments. As construction of
permanent buildings is more economi-
cal than taking private buildings on
rent, it is proposed to go ahead with
the construction of such buildings to
meet the shortages subject to avail-
ability of funds.

Fajlure of Family Planning
Programme

418. Shri Oukar Lal Berwa:
Shri Mectha Lal:
Shri N, S. Sharma:
Shri Sharda Nand:
Shri Brij Bhashan Lal:
Shrl Atal Bihari Vajpayec:

Will the Minister of Health and
Family Planning be pleased o slate:

(a) whether it is a fact that the
Family Planning schemes have failed
to produce the desired results because
of impersonal behaviour of doctors
and those responsible for implement-
ing them;

{b) the measures taken or proposed
to be taken to make family planning
services more personalized and eflec-
tive during the current year:

(c) the assessment of success achiev-
ed, it any, during the last five years:
and

(d) the total alliocations made for
various Family Planning
during the current year?

mmmumn&n
of Health and Family Planning (Shri
B. 8, Murlhy): (a) No.
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(b) Training programmes at the
Central and State levels have been
augmented. Speclal emphasis is given
in the present training and orienta-
tion programmes to extension educa-
tional techniques and rendering of
increased personal attention to those
requiring family planning services.
Emphasis is being laid on proper sel-
ection of cases, correct gdvice gnd due,
follow up. Recognition, awards and
rewards are being contemplated for
those doing good work.

(¢) The programme has made con-
siderable progress as iz evident from:

(i) Widespreaq awareness crealed
by the programme for limit-
ing the size of the family,

(ii) the increased woumber of
Sterilization operations and
IUCD insertions, as indicated
in the Statement attached,

{d) Ras. 28 crores.

STATEMENTY

(2} Number of Sterilization operations
performed during the last five vears:-

§ e tions pertoemd
1962 157816
1963 . - . 169572
1964 . 269272
1965 465572
1966 . 07418
Total -I ;t-ssq‘ro

() Number of IUCD insertions done
during 1965 and 66.

Year TUCD Insertions

1965 . . . 453592

1966 1019718
Total 1483307

’ -'IUCD Pn;nnmmc was started In oy
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Eetrenchment of Non-Gazetipd Staff”

417. Shri Onkar Lal Berwy;
Shri Meothy Lal:

Will the Minister of Finanee be
pleased to state:

(a) whether it is a fact that as an.
tconomy measure to reduce expendi-
ture on administration, Government
propose {o retrench non-gazetted staff;
and

(b) if so, the Ministries, Depart-
ments which will be affected and how
many employees will be retrenched?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji.
Desali: (a) and (b}). While Govern-
ment are keen to keep down expendi-
ture on administration, there is no-
guvneral or ad ko~ scheme for retrench.
ing non-gazeited staff, Surpluses may
be thrown up from time to time by
the work measurement studies of the
Staff Inspection Unit of the Ministry
of Finance or improvementg in ad-
ministrative procedures and methods-
of work. A Special Cel] exists in the
Ministry of Home Affairs for arrang-
ing redeployment of such surplus staff.

Power Break-down in funjap and
Haryans

418, Shri Meetha Lal:
Bhri Onkar Lal Berwa:

Will the Minister of Irrigation and
Power be plemsed to state:

(a) whether it is a fact that the
rocent Power break-down in Punjab
and Haryana for over four days was
due to sabolage;

(b) it 50, whether it has been in-
vestigated intn; and

(¢} the results of the investigations?-

The Minister of Irrigation and Fower
(Dr. K. L. Rao): (a) to (e). It has
been reported by the Punjab Btate
Electricity Board that fourteen inst-
ances of suspecled sabotage came to-
notice and that all these cases have-
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been registered with the Police. The
result of the investigations by the
Pollce are still awaited.

Bank Accounts Abroag

419. Shri P. G. Sen: Will the Minis-
ter of Finance be pleased to state the
name of the individual concern which
has the largest bank account abroad?

The Deputy Prime Minisier and
Minister of Finance (Shri Morarji
Deszi): The information is being col-
lecteq and will be laid on the Table
of the House.
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Digerdery of Loy

422 Shri C. K. Bhaitacharys: Will
the Minister of Health sad Family
Planning be pleased 1o state:

{a) whether it (s a fact that a large
number of village women who had the
loops introduced from the old hospital
in Kalyanl (4 Parganas), West

(b) whether it s 5 facy thay they
have complained thst as & result of
the introduction of the loops, they are
suffering from various ailments; and

injurious consequences?

The Depuly Minister
try of Health and Family
(Shri B. 3. Murthy): (a) to (¢). The
facis are being ascertained from the
Government of West Bengal and will
be furnished as soon as available,

ry
made why the loops led
in

Foreign Lesans

423. Shri Yagmik: Wil] the Minister
of Finante be pleased to state:

(a} the amount of foreign exchange
required for the payment of interest
charges and instaiments on the foreign
debl due from Government, the public
and private sectors during the Fourth
Five Year Plan;

(b} the methods of repaying these
interest and instalment dues; and

ic) whether Government have de-
cided to repay these dues from any
new loans negotisted by Government
as was done during the Third Five
Year Plan?

The Deputy Prime Minister and

Minister of Fimance (Bhrl Morar}i
Desal): (a) The amount of foreign
exchange requ is estimated to be
Rs. 2,030 crores, ing of Rs. 871
crores on account of payment of in-
terest charges and Rs. 1,130 crores on
accouny of repayment of principal
amounls.

(b) These dues are paid fram our
export earnings and other foreign ex-
change receipts.

(¢} The possibility ls being expiored
of securing refnancing or re-schedul- -
ing tacilitias, In respect of dobt ser- -
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Will the Minister of Health and
Family Plaaning be pleased to state:

(a) whether it 1z 5 fact that the
Tibbia College of Delhi has been
closed for an indefinite period;

(b) if 30, the reasons therefor; and
(e) the getion taken to reopen it?

The Depuly Minisier in the Minis-
try of Healith ang Family Planning
(Shr{ B. 8. Murthy): (a) Yes.

(b) The students had locked the
Tibbia College, the Hospital attached
to it and the offices, and thus made it
impossible for the institution to
function.

(¢) The leglimate demands of the
students are being looked intp and
steps are being taken to improve the
aflairs of the institution by the Delhi
Administration. The College will be
rcopened after the summer vacation
if the situation is normal.

Drinking Water Sapply Scheme; in
Rura]l Arcas of Andhras Pradesh
435 Bhri M. 5. Marti: Will the

Minister of Healty and FPamily Plas-

niag be pleased to state:

supply of drinking water to the rural
aress during the yeurs 1966-67 and
1967-68;

(b) the number of protecied water

(¢) the msnount spent so far on the
¥ Pradesh

above mshemes by the Andhra

Written Answers. 8of

The Minister in the Minls-
try of Health and Family Flanning
(Bhri B. B, Murthi): (a) Central
assistance for Rural Water Supply
Schemes under National Water Bup-
ply and Sanitation Programme is
given to the extent of 30 per cent of
the expenditure and is released as
ways and means advances to be ad-
justed at the end of the year. A sum
of Rs. 7.86 lakhs was given to the Gov-
ernment of Andhra Pradesh as central
assistance for Rural Water Supply
Schemes during 1986-67. It is too
early to indicate the amount for 1967-
€8.

(b) The Central Public Health Engi-
neering Organisation technically ap-
proved three rural water supply
schemes estimated to cost Rs. 3852
lakhs during 1966-87 and one scheme
estimated to cost Rs. 247 lakhs dur-
ing 1987-88. The number of schemes
sanctioned by the State Govermment
for execution is not known.

fey Information is not available
with the Government of India.

All-Indiy Ayurvedic Medica] Council

426. Shri M. §. Marti: Will the
Minister of Health ang Family Plan-
ning be pleased to state:

(a) whether there is any proposal
tg constitute an All-India Avurvedic
Medical Council; and

(b) if so, when it is likely to be
constituted?®

The Deputy Minisier in the Minis-
try of Health and Family Planning
(Shri B 5. Muwrthy): (a) There is &
proposal to establish a Central Coun-
cil of Indian Systems of Medicine in-
cluding Homoeopathy.

(b) A Committee is being set up to
go into the details of the draft legis-
Jation for establishing the proposed
Counell.
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Annual Unproductive Expenditure and
Tax Evasion

427, Shri 8. C. Jha: Wil| the Minis-
ter of Finance be pleased to state:

(a) whether any calculation has
been made of the annua] unproduc-
tive expenditure and annual tax eva-
sion by the higher income groups in
the country; and

(b) if so, the steps, proposed to be
iaken to tackle these problems?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) No, Sir.

(b) Does not arise. However. such
steps as are available in law for
checking tax c¢vasion by the Thigher
income groups are being taken.

Eamia-Balan Embankment

428. Shri 8. C. Jha: Will the Minis-
ter of JYrrigatiom ang Power be
pleased tp state:

(a) the effective measures going to
be taken during this year to stop the
recurrence of breaches in the Kamla-
Balan Embankment near Janjharpur
in Bihar;

(b) the stage at which the work
on the Western Kosi Canal stands at
present; and

(c) when the actual digging work
of the Canal will start?

The Minister of Irrigation and Power
(Dr. K. L Rao): (a) The following
{wo measures are being taken:

(i} Three miles length of the em-
bankment above Janjharpur
Railway Line are being
widened and raiseq to 5§’
above the high Flood leve] of
1948 by the State Government,
and

(ii) The Railway authorities are
excavating the river bed be-
low bridge No, 88 and are

stream of the Railway bridge.
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(b) and (¢). On receipl of per-
mission from His Majesty's Govern-
ment of Nepal, early in January 1867,
surveys and investigations in Nepal
territory are in progress. These are
expected to be completed by Febru-
ary 1868. The actual digging of the
Canal will be started soun thereafter.

Industrial Development of North

Blhar

429 Shri 8. C. Tha: Will the Minis-
ter of Planning be pleased to state:

{a) the steps taken a&nd the pro-
gress made in the industrial develop-
ment of North Bihar during the last
threc Plans;

tb) the steps being outlined for
the furthcr industrial development of
North Bihar during the Fourth Five
Year Plan period; and

{c) whether Government propose to
start any fruit packing, specially
mango and Lichi packing industry in
North Bihar?

‘The Minister of Planning, Petroloum
and Chemicaly and Seoclal Welfare
1Shri Asoka Mehta): (a) During this
period, an vil Refinery at Barauni
with a capacity of 2 million tonnes
was set up in the public sector. Im
the private sector, expansion and
modernisation of some of the sugar
factories was carried out. In addition,
two paper factories were also taken

up.

(h) It is proposed to expand the
capacity of the Barauni Oil Refinery
from 2 to 3.0 million tonnes. I is
also propused tn set up a fertiliser
fectory at Barauni with a capecity of
152,000 tonnes of nitrogen. It is
difficult to indicate at this stage the
private sector projects that gre likely
to be set up in North Blhar avea dur-
ing the Fourth Plan period.

(c) Certain proposals are under the
consideration of the State Governmant
for the establishment of frult preser-
vation units in North Bihar,
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Orai Contraceptives

438. Bhri A V. Patil: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) whether it is a fact that soclal
workers engaged in family planning
activities fee] that oral contraceptives
could not be an answer for a mass
programme; and

(b) i! so, the reasons therefor?

The Depuly Minister in the Minis-
try of Health and Family Plapning
(Bhri B. 8. Murthy): (a) Government
have no such information.

(h) Does not arise.

Legalization of Abortion

431. Shri A. V. Patil:
Shri Namblar:

Will the Minister of Health and
Family Plaaning be plcased to state:

(a) whether Women's Organisa-
tions have opposed the legalization
of abortion and raising the age of
consent of girls from 18 to 20 as a
Mmeans to check population growth;
and

4b) if so, the reasons therefor®

The Deputy Minister in the Minis-
try of Health and Family Planning
(Bhri B. S. Marthy): (a) and (b)),
Yes. The views expressed by the All
India Women's Conference on the
legalization of abortion and raising
the minimum age of marriage for girls
are given in the Statement placed on
the Table of the House. [Placeg in
Library. See No. LT-388/67). Appa-
rently there is a misunderstanding
about sbortion. What is being con-
templated is liberalisation in accord-
ance with the recommendations of
Shanti Lal S8hah Committec and not
total legalization.

1889 (SAKA) Written Answers 810

M/s. Bird & Co.

432, SBhri P. K. Ghosh:
Shri Kartik Oraon:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that a de-
partmental enquiry has been ordered
into the doings of the Appellate Board
which dealt with the case of under
invoicing by M's. Bird & Co.;

(b) if so, whether the enquiry has
been completed and the report sub-
mitted to the Government;

(e) if the reply to part (b) above
be in the affirmative. the findings of
the enquiry; and

(d) whether the enquiry Heport will
be laid on the Table?

The Deputy Prime Minisler and
Minister of Finance (Shri Morarji
Desal): (a) The Central Board of
Excise and Customs are a quasi-judi-
cial body functioning under the pra-
visions of the Customs Act, 1962. In
deciding the appeals filed by Mesars.
Bird & Co. the Board have gnly acted
in exercise of their powers under the
said Act. There is, therefore, no
question of any departmental en-
quiry. However, in view of the im-
portance of the case, Government
have sought the opinion of the Soli-
citor General on the appellate orders
passed by the Board.

(b)Y to (d). Do not arise,

Ulihlization of Non-Project Aid

433. Shri K. Haldar: Wi!l the Minis.
ter of Finance be pleased tp stale:

(a) whether Government are carry-
ing on bilateral discussions with the
Consortium countries for better and
quicker utilisation of the non-project
nld; and

(b) if so, the resuli thereof?

The Depuly Prime Minister and
Minister of Finance (Shri Morarji

Desai): (a) As a normal feature of
our relationship with the members of



the Consortium, bilateral discussions
are held all the time., Government
of India hag been utilising the oppor-
tunity to stress, wherever necessary,
on aspects that would help better and
quicker utilisation of non-project aid.

(b) Such discussions have resulled
in a number of improvements in pro-
cedures connected with credits from
wvarious countries. Instances of such
improvements gre:

(i) In certain cases where delays
used to be occasioned because
the aid used to be in the form
of Suppliers’ Credits and bank
guarantees were required for
long periods, such require-
ments have been eliminated
by getting the aid as 3 Gov-
ernment to Government
credit.

(i) In certain cases where rather
rigid restrictions used to exist
about the kind of items that
could be imported under the
credit, a degrec of flexibility
has now been introduced to
cover the import of wider
range of items thus facilitat-
ing faster utilisation of the
crediie.

(iii) In certain other cases, where
a minimum period used to be
prescribed after  advertise-
ment of a tender for receiv-
ing the resp the waiting
time has been reduced in the
interest of a speedier utilisa-
tion of the credit.

{iv) In several cases, fast moving
priority items such as ferti-
lisers have been made avail-
able under non-project cre-
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ment publications dnrln( the year
1984-65 and 1905-88;

(b) the criterion nthpled while dis~
tributing such work to the private
printers?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igkal Singh): (a) 1064-85—
Rs. 30,48,634.00,

1963-66—Rs. 19,19,829.00.

tb) The circumstances under which
the work is farmed out to private
printers are:

Written Angwery

(i) lack of capacity;
(1i) urgency of the work; and

(iii) want of equipment for print-
ing special kinds of jobs.

Major Irrigation Schemey in Kerala

435. Shri A. Sreedharan: Will the
Minister of Irrigation amng Power be
Pleased to state:

(a) whether the Government of
Kerala have requested the Central
Government to give clearance for a
‘Crash Programme' under which all
major irrigation schemes in the Stale
would be completed within the next
Five Years; and

(b) if so, the reaction of Govern-
ment thereto?

The Minisier of Irrigation and Power
{Dr. K. L. Rao): (a) In April, 1988,
the Government of Kerala sent a pro-
posal for accelerating some of the
major and medium irrigation projects
with g view to completing thom dur-
ing the Fourth Plan Period. The
funds required for this ‘Crash Pro-
gramme’ were estimated at Ra, 30
erores, spread over 3 period of five
years. -

(b) 1In view of the Lmitation of
resources, and the need 1o concentrate
more on projects which are jn an ad-
vanced stage of construction, addl-
tional allocation for the projects in-
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Bagh and Itizdoh Irrigatien Projects
in Maharashtrs

437. Shri D. 8. Patll: Will the Minis-
ter of Lrrigation and Power be pleas-
ed 1o state:

(a) whether the work on Bagh Ir-

::d:m) has been held up or suspend-

(b) it 30, the reasons therefor; and

(c) if not when these Projects will
be completed and how much Jand will
be {rrigated under them?

The Minkster of Irrigation and Fower
(Dr. K. L. Raa): (s) No

(b) Does not arise.

{c) Both these projects are expected
complated by the end of the 4th

Toa total area to be irrigated
and Mtadch Projects will be
acteg and 99,500 scres respec-
in Mahsrashtre.

i

Pench Hydre-Elsctric and Irrigation
Scheme in Maharaghira
438, ghri D. 8, Patll; Will the Mipis-
ter of frrigation and Power be pleas-
ed to state:

(a) whether Government have ap-
proved the Pench Hydro-electric and
Irrigation scheme (Distt. Nagpur, Ma.
harashtra);

(b) if so, when the work is likely
to be completed; and

(c) the financial outlay involved for-
thestlmnemdthchrnd{tuto be gain-
ed thereby?

The Minister of lirigationand Power
i{Dr. K. L, Rao): (a) and (b). The
Project Report on the Pench Hydro-
electric and [Irrigation Project is
under consideration of the Govern-
ment of India at present.

{¢) The estimated cosis of the hydro-
electric and Irrigation portions of
the Project are Rs. 2067 crores and
Rs. 17.52 crores respectively. The
hydro-electric works involved instal-
lation of two generating units of
70 MW each to be shared equally by
Maharashtra and Madhya Pradesh.
The irrigation portion of the project
envisages irrigation benefils to 182,400
acres in Bhandara ang Nagpur Dis-
tricts of Maharashtra State. In addi-
tion, the project will provide cooling
water upto 100 cusecs to the super
thermal pawer station under construc-
tion near Nagpur and 100 cusecs of
domestic and industrial water supply
to Nagpur city.

Super Thermal Power Blation at
Nagpur

439. Shri D. 8. Patil: Will the Minis-
ter of prrigation ang Power be pleas-
ed tp slate:

(a) whether Government have fin-
mymbmupaSupcM
mal Power Station at Nagpur;

(b) if so, the capecity thereo! an®
the outlay involved; and
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(c) when the work is likely to be
completed?
The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes.

(b) The Super Thermal Power Sta-
tion at Nagpur envisages an instal-
led capacity of 480 MW with an
outlay of Rs. 60.23 crores at prede-
valuation rates. The revised esti-
mate of cost on post devaluation basis
is awaited from State Government.

(¢) The works have already com-
menced. The first two generating
‘units of 120 MW each are expected to
be commissioned by the end of the
TFourth Flan and the remaining two
generating units in early Fifth Plan
-period.
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Sterillzation

441 Shri Ramachandra Ulaksa:
Shrt Dhuleshwar Meena:
Shri Heerfi Bhal:

Shri K. Pradhani:

Will the Minister of Health gnd
Famlly Planning be pleascd to state:

(a) the number of men and women
sterilized up.to-date under the Family
Planning Scheme; and

(b) the cxpenditure incurred by
Government in this regard?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S§. Murthy): (a) According
to reports so far available 2274870
sterlization operations have been per-
formed uptn March, 1867,

(b) Separnte figurcs of cxpenditure
only in respect of sterillzation opera-
tions performed are not kept, because
sterilization is one amongst the vari-
ous methods of family planning, for
which servicrg are provided by Gov-
ernment.

308 (Af) LED--7.

442, Shrl Ramichandrs Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:

Shri Heerji Bhai:

Will the Minister of Soclal Welfare
be pleased to slate:

(a) the trta] number of scholar-
ships awarded to the students be-
longing to Scheduled Castes and Sche=
duled Tribes for Post-Matric studies
in Orissa during the year 1966-67,

(b) the total number of students
who applied for the scholarships from
Orissa during the above period; and

{e¢) when these scholarships were
paid to these students?

The Minister of State in the
Department of Socia] Wellare (Shri-
matl Phalrenn Guha):

(8) Scheduled Castes 636
Scheduled Tribes 536
(b) Scheduled Castes 660
Scheduled Tribes 551

{¢) Four months' Ad-hoc scho-
larships were sanctioned to the stu-
denls on Principal’s report. Regular
Scholarships were sanctioned in
August and Seplember. 1966 on re-
ceipt of applications. Payment of
renewal schelarships commenced from
the 29th June, 1966, In stray cases
of fresh and renewal scholarships
involving delay in the reccipt of ap-
plications, payment was made in
rubsequent months.

Rescarch Schemes in Orissa

443, Shri Ramacbandra TNaka:
Shri Dhuleshwar Meena:
Shri K Pradhani:

Shri Heerji Bhai:

Will the Minister of Irrigation and
Power he pleased to state:

(a) whethey any research schemes
havebeennmuwdofarevmﬂd
to be sanctioned by the Central Board
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of Irrigation and Power in Orimg dur-
ing 1967-68; and

(b) it so, the details thereof?

‘The Minister of Irrigaiion and Power
(Dr. K. L. Rao): (a) and (b). Under
the Fundamental and Basic Research
Scheme, the following research prob-
lems were allotted 1o Orissa, work on
which will continue during 1967-88
as welli—

(A) RESEARCH PROBLEMS RELATING TO
RIVER VALLEY PROJECTS AND FLOOD
CONTROL WORKS:

Description Organisation con-
ducting the research

@) Sedimentation studics iny Hirakud
Streams and Reservoirs, f Rescarch
& Station

Qi) Principies v Mortar ana
Concreie Mix Design.

(B' RESEARGH PROBLEMS RELATING TO
PUMER :

(i) Incidence and magmitude of ) Orissa
tightning o transmisson 5y | State Clec-
; oy

stem.
' Board

(ii) Study of power system 1o ses.

imentx  for centrol of |
bush and <hrub prowth J
transmission lhines.

(i) Py
fung
under

Proceedings Against Multimillionaire
of Bombay

444 Bhrl Bheopujen Shastrl:
Bhri Madhn Limaye:

Wil] the Minister of Fimamee be
-pleased to state:

{a) whether a mujti-millionaire of
Bombay one Shri Ramkishen Ruia,
was involved in certain case/investi.
gations/proceedings in connection with

the violation of foreign exchange,
Gﬂdﬂmﬂ,mﬂ&hﬂ-mﬂ
other laws;

(b) whether these violations invol-
ved transactions worth about eight
million yupees;

(c) whether the mafler has been
bushed up/suppressed by the officers

MAY 35, 1067
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of his Ministry in Bombay without

reference to him;

(d) whether an inquiry hag been
ordered into this case; and

(e) if s0, the result thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) There is no case agsinst
any person named Ramkishen Ruia.
Investigations are, however, in pro-
gress under the Income-tax Act
against one Shri Radhakishan Ram-
narain Huia;

(b} Since the investigationg are in
progress, the quantum of concealment
the case of Shri Radhakishan

in
Ramnarain Ruia is nol ascertainable
al present.

tey No, Sir.

(dy The investigalions are i pro-
Eress,

{¢) Does not arise.
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Publle Séstor Off Refineriey

8 Bhri D B Raju: Will the
Minister of Petroloum gnd Chemicals
be pleased to state:

(a) whether the three public sec-
tor oil Refineries at Gauhati, Barauni
and Koyali are functioning economi-
eally;

(b) the amount of foreign exchange
involved annually for importing
crude oll for the private refineries;
and

(c) the steps taken to augment the
in~reaged production of indigencus
crude?

The Minister of State in the Minls-
try of Petroleum and Chemicals and
of Planning and Soclal Welfare (Shri
Raghu Ramaiah): (a) Yes.

(by Abvut Rs. 60 ecrores.

(¢} Production from Ankleshwar
ficld in Gujaral was stepped up from
6.000 tonnes per day to 6,600 lonnes
per diy in April. 1985 and further to
7400 tonne: per day from October,
196, The present rate of production
is 7500 tonnes. Trial producticn
from Rudrasajar oilfield in Assam has
also been started. KaTol und Nawa-
gam oilficlds in Gujarat have also
bren put on trial production.

Ealds Conducted nnder Incemse-Tax
Act

447. Shri N. K. Salve: Will the
Minister of Finance be pleased (o
state:

Tax Act, 1081,
ancial years ending 31st March, 1966;

(¢) the number of cases in which

(e) whether Governmeni propose,
in any way, to compensate the
aggrieved tax-payers in respect of
whom the searches, raids and seizures
were held, to be illegal by the High
Courts?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) 1962-63—3.

— 1963-64—20
1964-65—397.
1985-5—305.

(by to (e). The information is

‘being collected and will be laig on

the Table of the House as early as
possible.

Seats in Medical Colleges

M8, Shri Sidheshwar Prasad:
Shri Shashi Ranjan;

Will the Minister of Health and
Family Planning be pieascd to state:

(a) whether under the !.‘marm
scheme, Government have
fncrease in seals in different Medical
Colleges including the private eol-
leges;
tb}ifso,!hepmdmhiddum
and followed in this regerd;
(c) for how many years this sanc-
tion is being granted; and .
(d) whether any precautions have
bcenukmpmtmwwoullunl
dew,mmmaommmm
reference to Medical Col-
leges?
mmwhmm
of Health and Family Plaasieg
( B 8. Murthy): (s) Yes. Finan-
cial assistance hag been granted - fo
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ernment lnd private medical colleges,
provided the imstitutiong qualifieq for
such assistance.

(b) The State Governments gre re-
quired to furnish proposals for aug-
menting the admission capacity of
their Medical Colleges after consult-
ing the University or universities con-
cerned and the Medical Council of
India, so as to ensure that the expan-
sion in admissions does not result in
lowering the standard of education.

(¢) The scheme was started in 1963-
84 and is being continueqd during the
Fourth Plan period.

(d) Central assistance under the
Schemne is channelised through State
Governmentg after al] requests are
examined and a decision taken in the
background of available funds. DiM-
culties arise only if seats are increas-
ed by an institution without prior
sanction.

Circalation of Fake Currency

449. Bhri Sidheshwar Prasad:
Shyj Shashi Eanjan:
8hrl Sita Ram Keari:

Wil} the Minister of Finance be
plensed to state:

(a)} whether the attention of Gov-
ernment has been drawn to the cir-

culation of fake currency, both Indian
and American in the market;

{b) if so, whether Government have
amsessed the percentage of such cur-
rency in eirculstion; and

~{e) the effectiva Mmeasures which
anﬂm!m are taking to check the

counterfeit currency and Bank notes,
being offences under the Indian Pensl
Code are to be dealt with by ‘the
FPolice, which is & State subject. Btate
Police authorities are conducting the
investigation and prosecution of
offences relating to counterfeiting.
The Central Bureau of Investigation,
under the Ministry of Home Affairs
also kceps the problem of counter-
fciling of Imdian currency under con-
tinuous study by keeping records of
differeat techniques adopted and by
reviewing perindically appcarance of
counterfeit Indian currency.

Control of Over-Population in  the
Country

458. Shri Mohsin: Wil] the.Minister
of Resalth and Family Planning be
pleased to state-

(a) the new methods other than
loop and vasectumy by which Gove
ernment propose to control the over-
population in the country; and

(b} whether it is a fact that loop
system and vasectomy have failed to
achieve the desired results?

The Minister in the Minis-
try of Health ang Famlly Planning
(Shri B. 8, Murthy): (a) Besides
LUC.D. ang Sterilization (both for
males gnd females), the extensive use
of conventional coniraceptives is being
advocuted and propagated and free|
highly subsidised supplies of these are
being extended. To control the papu-
lation, {he Government are also cone
sidering the question of raising the
minimum age of marringe for boys
and girls. The liberalisation of the
law of abortion, being contemplated
at present, would also be helpful from
the point of view of population com-
trol. The limited use of oral contra~
ceptives a8 an experimental measure
ig under consideration in consultation
with the Indian Council of W
Research.
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Modical Edtoitin and Traiaing In

Will the Minister of Health and
Pamily Planning be pleased to state:

{a) the total amount granted to
the Government of Rajasthan for Cen-
trally sponsored schemes under the
head “Medical Bducation and Train-
ing" during 1686-67; and

(b) the manner in which the
amount was utilized by the State
Government during the same period?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): (a) A grant-in-
aid of Rs. 5:75 lakhs was sanctioned
tg the Government of Rajasthan in
April, 1967, towards the cxpenditure
incurred by that Government during
1966-67 on the Centrally-sponsored
Schemes under the head “Medical
Education and Training™.

{b) The amount was utilised by the
State Government on the provision of
additional seats in five medieal col-
leges and the upgrading of the De-
partment of Medicine in one of the
colleges.

Employees of Accountant Geaeral
Office at Jalpur

&3, #hri Ramachandrs Ulaka:
Shri Dhuleshwar Meena:
Sari K. Pradbanl:

Shri Hetrji Bhal:

wi the Minister of Finance be
pleased to state:

(a) the number of employees of

the Accountant General Office at Jal- -

pur (Rajasthan) who were sent to
mewﬂri-mdewhﬁmdm‘-
ing 1966-67; and

(b) the details thereof?

Minister of ‘Fiamee (Shri Moearji

Desad): (a) and (b). Two UDCa
(Sarvashri Richpal Sharma and D. N.
Mathur) were selected by Bhutan
Government from & pulel v pames
sent to them through the Ministry of
External Affairs for deputation to that
Guvernment. They were relieveq on
1-3-1867 from the office of the AG,
Juipur to take up their new assign-
ments.

Will the Minister of Fioance be
pleased 10 state the amount ot revenue
received from the Central Excises
from Rajasthan State during 1986-877

The Deputy Prime MiniMer and
Minister of Finance (Shri Moraril
Desal): The amount is Rs. 7,43,78,000
approximately.

Shortfall in Assistamee to Rajasthan

#54. Shrj K. Pradbanl:
Shri Eamachandra Ulaka:
Shri Dholeshway Motna:
Shri Heerjl Bhal:

Will the Minister of Fimanoe be
pleascd to state:

(a) whether jt iz a fact that there
had been a shortfall in the assistance
given to the State of Rajasthan in
1966-87: and

(b) if so, the steps taken by Gov-
ernmeni to release the original amount
allocation?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Desni): (3) and (b). The final ingtal-
ments of Central sssistance ars relsas.
ed lo State Governments on a provi-
sionel basis dufing the months'of
Febtuary and March. In the case of
Rajasthan. certasin statemints of g
pepditure that they had loeg
were received too late - ¥
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into sccount in the releases made be-
fore the close of the financial year.
Thest have been examined subsequent.
iy, and a sum of Rs. 239.54 lakhs has
kince been released.

Mavishon of List of Scheduled Casies
and Schoduiod Tribes

455, Bhri K. Pradbasl:
Shri Ramachandra Ulaka:
Shri Dislestywar Meona:
Shei Hoerji Bhai:
Wil) the Minister of Socla]l Welfare
be pleased to state:
{a) whether Government have by

mow finalised the revision of the lists
aof Scheduled Castes and Scheduled

Tribes; and
(b) if so, the result thereof?

partment of Sockal Wellare (Shrimsil
Panirenn Gaba): (a) and (b). ‘The
matter ig still ynder consideration.

tay of Mealth aag Vamily Flsnaleg
Lll“ﬁtlﬂm

M) lﬂ_(e}. Dluuwhl-
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Investmenty mads by L1O.
457, Shri Dhudeshwar Mesnn:

ment made by the Life Insurance Cor.
poration of India in Orissa State dur-
ing 1966-67 either in Industry or in
other sectors?

Minigter of Finange (8hri Morarfi
Desal): Rs, 122,66 lakhs.

Resorve Bank's Policy of Credit
Bquoeae

458, Shri M. Amersey: Wiil ihe
Minister of Financg be plcased to
Btate:

(a) whether he has received any
representation from the Central
Gujarat Chamber of Commerce re-
questing him to withhold Reserve
Bank's Instructions to commaercial
banks concerning reallocation of cre-
dits; and

(b) if s0, Government's reaction
1

Prime Minister and

The Deputy
(Bhri Morarji

Minister of Finance
Nesal): (a) Yes.

achieve tha desired ratio. This esus-
eg temporary difficulties in some ches,
but th? position is likaly to have
eased considerably by now, sinte the
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Serapping of Power Boards

459, Shri Dhirendranath:
Shri K. N. Pandey:

Will the Minister of Irrigation and
‘Power be pleased to state:

(a) whether it is a fact that the
‘Government of Haryana have suggest-
ed that Power Boardsg should be
scrapped as they have not served use-
ful purp®ses; and”

(b) if so, the action taken thereon?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No
letter has been received on the sub-
ject.

(b) Does not arisc.

Inter-State Commiitee to check un-
authorised@ growth around Delhi

460. Shri K. N. Pandey:

Will the Minister of Works, Houns-
ing and Supply be pleased to state:

(a) whether there is any proposal
for the appointment of a high power-
ed inter-State Committee in order io
«check unauthorizeq growth in the
capital region around Delhi; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
{Shri igbal Singh): (a) and (b).
A High Powered Board was set up
on 31st July, 1961 to coordinate the
preparation and implementation of
plans of development drawn up by
different agencies for the Capital
Region in and around Delhi. The
present composition of this Board is
as follows:—

of Home Affairs
Chairman

(1) Minister

(2) Minister of Works,
and Supply

Housing

Member.

(3) Minister of Health and
Family Planning

Member.

JYAISTHA 4, 1889 (SAKA) Written Answers
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{4) Deputy Chairman,
Commission

Planning

Member.

Minister of U P.
.». Member.

(5) Chief

(6) Chief Minister of Haryana.

Member.
(7) Mayor, Municipal Corpora-
tion, Delhi Member
'(8) Lt. Governor of Delhi,
... Member.
(9) Chief Executive Councillor,
Delhi Member
(10) Joint Secretary, Ministry of
Works, Housing and Supply.
Member-
Secretary.

2. The last meeting of the Board
was held on the 2nd May, 1967.

Seizure of Smuggled Watcheg in

Bombay
461. Shri Vishwa Naith  Pandey:
Will the Minister of Finance be

pleased to state:

(a) whetheyr it is a fact that smug-
gled wrist watches worth Rs. 15000
were seized from a Transport Com-
pany at South Bombay on the 5th
April, 1967; and

(b) if so, the action taken by Gow-
ernment so far in the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) On 5th April, 1967 108
wrist watches worth about Rs. 11.000
were seized from the godown of a
transport company in Bombay.

(b) The matter is under investiga-
iion.

Recovery of Importani Papers by LY.
Aunthorities, Calcutita

462. Skri 1 Vishwa Nath  Pandey:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that the
Tncome-tax authorities of Calecutta on
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the 5th April, 1007 recovered and seic-
ed at Dum Dum Airport, Calcutta some
important pepers relating to a British
firm of chemicals from the possession
of one of ity Officers, who was on his
way to Bombay; and

(b) if so0, the action taken by Gov-
ernment in the matter?

The Prime Minisier and
Minister of Flamance (Shrl Morari
Desal): (a) Yes, Sir,

(b) The documents seized are under
exammningtion and will be made use
of in procsedings pending before the
department.

Bural Electric Co-operasiiveg

453, Bhrl Vishwa Nstn Pandey:
Wil the Minister of Irvigatien and
Pawer be pleased to state:

(a) whether it is a fact that an

Whe Mimnisler of Irrigation aad
Fower '(Dr. K. L. Rao): (a) Yes.

{b) The entirs programme of work
rilaling to the survey, investigation
seiting up of Rural
has been divideg
The first phase of the

related o
aress for initisting

bas boen compieted
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aegls of the USALD. This wock
envisages carTying out of gurther
detatledr investisntions in the aress
sslected in Andhra Pradesh, Gujarat,
Maharashtra, Mysore, and Utter Pra-

The second phase consists more of
organisational work like study of
existing regulations and legislation in
India relating to the formation and
operation of rural elecirc co-opera-
tives, planning and arranging for help
from local leaders to asist in the
organisation for each of the co-ope-

studies, cost analysis, rate studies, in
order to frame a complele technical
report for each of tha projocts.

Selxure of Gold Bars In Hyderabad

484, Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(2) whether it 15 » fact that aix-

teen barg of gold of foreign origin
valued at over Rs. 32,000 were seized

e
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ment's loss in  meeting its commit.
Tents in  the statutorily rationed
areas of West Bengal. The question
of refusal does not therefors arige,

Hospitaly in West Dol

mmmwm:waum
of Health and Family
Planning be pleased io state:
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Fmmtc s¥ Pagustang voucks on Inmgan
BORDER PATROL NEAR AKHNOOR
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Indian Patrol in J. k K.

The Minister of Defence (Shri
Swaran Singh): Mr. Spealer, Sir, at
about § . on 19th May, our police
patrol moving in the syea between 4
to 5§ miles South-South West of
Akhnyr, inside Indian territory, waq
fired upon by Pakistani troops. The
Pakistanj trooos fired LMGs and threw
frenddes and also used ‘MMGs and
81 mm Mortars, Our Security Forces
had per force to return the fire, Fir-
ing .died down by and large by 9.15
As. byt thereafter sporadic firing
continyed till about 4 p.m,

Earlier on 17th May for the first
time, our police patrol party moving
in the same area had been challenged
by the Pakistani troops who objected
ta its patrolling, clafming Chat the
track ys:d by our patrol party was
within Pakistani control. Since our
patrol had all along been using this
track which also is within Indian terri-
tory, the Pakistani clalm was not
accepled, 1t appears that the firing
by the Pakistani troops on our police
patro] on 10th May was a premeditated
one. designed to estsblish by force
their so-called claim to the track.

In the firing by the Pakistani troops
on Our police patrol, one Indian velire
head constable was killed and two
ORs wounded. Injuries were also
caused to two civillans. It appears
that (he Pakistanis have also suffered
casualties.

4. Through the aegis of the UN.
Field Observers’ Team, Pakistan asked
for a cease-fire and for a Sub-Sector
Commanders” meeting. This was
agread to on our side. The meeting
was held at 5 p.m. on the same day.
It ‘'was agreed to maintain the cease-
fire. Further meetings held at the
Bub-Sector Commanders” level failed
to produce any further agreement.
The Sub-Sector Commanders have
agresd to refer the matter to their
higher Commanders.
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[Shri Swaran Singh]

has been lodged with the Government
nf Pekictan Tt mav he added that
the agreed procedure Is that in the
case of much differences, the matter
‘shouid be referred to higher authori-
ties and no firing should be resorted
to. For reasons best known to them,
the Pakistani forces did not adopt this
procedure and resorted to use of force,

Government are aware that since
the firing incident, Pakistan has moved
some additional Army units into the
Dagger area on their side across the
Akhnoor border. Without wishing to
incresse the tension that the unforiu-
nate Pakistani firing has caused. I
would like to assure the House that
wil necessary measures are in hand to
deal with any development tha' may
take place in this area,

oft wew fagrdt  wrwdedt ;. waw
g, Wt oE o oA @ fr oww ¥
WAt ¥ qifeer w1 Afrr AT
fae & oy vt ¥ wE faan
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Shri Swaran Singh: On the question
of the United Stateg Government hav-
ing decided to resume the supply or
sale of spare parts to Pakiston, the
Government position has been clari-
fled more than once. We think that
this step of the United States Govern-
ment will definitely act to our pre-
judice, as most of the Pakistani oquip-
ment is of United States origin,

So far as the present incident is
concerned, we should view it az an
incident which took place at the border.
1 do not think that there is any direct
connection between this incident and
the desire tha! Pakistan may have to
raise the matter in the UN Security
Council. They haye not made any
secret of their desire to go to the
Security Council; they have already
sated that it wag the Intention of the
Pakistan Governmemt to 7Taise the
question of Jammu and Kashmir in
the UN Becurity Council This is »
matter which the EA Ministry will

deal with. About the other quesiion,
that news about this was given for the
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ot wew ool ; wsaw
ey, g el fe sl mwa e
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Shri Swaran Singh: It is a sugges-
ton for action; I will certainly look
into it

Shri A. B. Vajpayee; Will he en-

quire whether there was delay?

Mr., Speaker: He says he will look
into it,

Shri A, B, Vajpayee: He says it is
a muggestion for action. He is keeping
mum.

8hri Swaran Singh: I am not keep-
ing mum. The hon. Member says that
1 sghould vheck up if thathas appearecd
in certain newspapers and I say I will
look into it. But the correct version
put out by us did Angd its place in the
morning newspapers on the following
day.

Mr, Bpeaker: Shri Bajaj.

ot waw ayvr www (7ai)
N T orenw g § o w3t F
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‘e
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"ndian Patrol in J. & K.

Shrimat] Tarkeshwari Sinhs (Barh):
This is = call attention notice.

Mir. Speaker: Anyhow I called him

8hri §. M. Banerjee (Kanpur): On
a point of order. The practice till now
in this House has been . . .

Mr. Speaker: I did not see the list.

Shri B, M. Banerjee: All this should
be expunged.

Mr. Speaker: We shall follow that
practice. I will call Shrimati Tarkesh~
wari Sinha.

Bhrimati Tarkeshwari Sinha;: Just
now the hon. Minister said that there
was some concentration of Pakistani
troops in the vicinity of Akhnoor. We
have also some information which
says that substantial number of troops,
heavy armolired cars and tanks etc.
are moving into this area. Has the
Government taken note of this gitua-
tion and also the uncalled for state-
ment made by the Defence Minister of
Pakistan in the Pakistani National As-
sembly that Pakistan was militarily
prepared in every way not only to
defend its territory but to meet any
situation. What was the provocation
of Pakistan's Defence Minister +to
make this statement and whsther it
hag been due to Lthe fact that American
aid and Chinese aid and also the aid
which they have received from Iran
and other countries have made them
bold to say this in their pational as-
sembly, that they are prepared?

Shri Swaran Singh: As [ have said
already in the statement, we are aware
of the fact that certain army units
have moved into the Akhnur-Dagger
areas on the Pakistan side. I have also
said that we on our side have alsa
taken steps adequately to meet ony
such mituation., What could be the
provocation for the Defence Minister
of Pakistan to make a particulor state-
ment in their House, it is very difi-
cult for me to say. 1 would not be

as the hon. Member has
that the aid that Pakistan
is receiving from various gources might -

unmmmmindm.j‘
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leaders an attitude of bellicosity. That
is all that I could think of,

At fqzgm qrem (w9mye) o
TARIT Wl ST A ST ST TN & THA
seqq fFar &, saa e ¥ § 38 S
wrEal § & gaqw aa § S avfaerr
JAT KT FHIF FAT & WX ST g qEAT
g% & —WRdIF T &a § ardig
Tl 3 9T ST A I gE 8, 39w
gy § go UFe Hio WMIFAN il 74T
gfafFar 8 7

Shri Swaran Singh: I have said that
on receipt of the message through the
United Nations observers, a cease-fire
wag arranged. The meetings have
taken place between the commanders
at wvarious levels on both sides. I
would also like to inform the hon.
Houszz that under the Indo-Pakistan
agree'ment relating to the functions of

the United Nations military cbservers,
the function of the United Nations

military observers is confined to the
cease-fire line. This area is in the
International boundary between

Jammu zhd Pakistan, but both sides
hava agreed to use their good offices
for certain occasions, and their good
offices were invoked by Pakistan to
bring about a cease-fire in this parti-
cular case,

ot amww TaR (2g0gT) o A0
TRA ' FTHIL T IF T 9% O A
2 o was aF & am a™ Far @
efF gaatews & afeea T amr
TANT T A AT, 99 73 AW
AT AR TFr TS & AT IEHT qRETA
& & ag Ry g 3 0 =i
g Py & s A =, fE
T AT ¥ o Ao W1 FA4A
"R § WAWT AT § 5 ¥ 5w
JusT § 715 O 20@T AFT T0T
2 foF wifeeamr s ofidss &1 sgewe
FIQ@T VY, WY q@ TVIE TAAT F
faars sq7 Ww, FfFET W G
T ¢

MAY 25, 1967

Pakistani Force on
Indian Patrol in J. & K.

ot @ fag : S gf, faoga a1
a1 @ & F1€ 0% 3wad W@ gg
ST TG T &, A ATIFHT FT CAI-
¥E AT F——a2 OF AT awHla
a1, TEHI TF FIA1 4gT g &1 fqs
9T i T TE AT
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St g f6g g a9 99
g, T dl IEHT A qE |

Shri Hem Barua (Mangaldai): Of
late, Pakistan has been intensifying
her hate India campaign with vitriolic
vehemence in pursuance of which
Pakistan has concentrated troops on
a large scale all along the frontier, has
violated our frontier and at the same
time she has been collecting arms and
ammunition from different quarters all
over the world, and she has establish-
ed relations, antagonistic to India, with
China, = Pakistan never misses an op-
portunity, whenever it is possible for
her, to show to the world that the
Tashkent agreement does not exist. In
the context of this, may I know from
the hon. Prime Minister particularly
since she is present here, how long
does she proposz to swear unilaterally
by tha Tashkent agreement which was
a biliteral agreement, and Pakistan
has never missed any opportunity to
destroy that agreement and has never
sworn by that agreement up till now.

Shri Swaran Singh: If I may ven-
ture to point out, the Tashkent Becla-
ration, the subsequent events and the
present position of the TashkenteDec-
laration certainly do not arise vut of
the Akhnoor firing,

Mr. Speaker: Apart from that, there
there are 50 names here. Are we go
to go through all the 50 names?

Shri Nath Pai (Rajapur): Absolu-
tely.

Shri Hem Baruwa: The minister saye
Tashkent Declaration does net arise
out of this. But this shooting inel-
dent is part of the hate-India cam-
paign of Pakistan. Therefore, I wanw



informajon that it is not correct, but
the firing started on the 17th. The hon.
Minister has mentioned that there was

from the Pakistani troops on
the 17th and that challenge was in the
form of firing. Will the Minister throw
some light on it? (b) Since the sub-
seclor commanders had not agreed on
this, will the Minister consider that
this clash amounts to an esca'ation of

the Tashkent Agreement.

Mr. Speaker: He cannot go on like
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Siel Swaran Siagh: (a) No, fir. (b)
and (c). Do not arise out of the pre-
sent incident?

ot wer wer we (Frweri) -

qTT T o=y A W W
WRz farmrd I sy st
wu wxeii ot fea w2

Shri Swaran Simgh: The protest bhas
been lodged by the External Affairs
Ministry. 1 have no objection o
place a copy of it on the Table.

8hri K. Lakkappa (Tumkur): We
have heard enough stories from the
Defence Minister. In view of the
naked and persistent aggression made
by Pakistan after the Tashkent Agree-
ment, does this Government propose
to give an ultimatum to break off
diplomatic relations with Pakistan and
if 90, what is the reaction of the Gav-
ernment in this behalf? !

Bhri Swaran Singh: It is a very un-
wise suggestion. The reaction is posi-
tively to reject any such suggestion.

of; Ty wor (waAf) - oA
gg T §1 3 w47 & g e
w wiew & 3z few adrd av ¥ #
W orfrer AT ATad Wi I
Tt & garQ wetde  @ifoyed w
wfasteT vt Wrg?

of: vl foy : i & A
5B To e i e T § WM oA
o7 9T gawt feat 1 g 3w T WA
Rt Wi et war €t o

e vy alige wWifigr (wwiw). :
wrw Ay, oy At i oty
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[®To Tw waYET YY)
R ¥ frest Sy wE {s:ll't
s ¥ g =@y fegaars ¥
wir ¢ st ofiww srerar 1 amr ¥
T A ATAT 1 qAL W qg 6w
iy fexr mf e fay 7 O BT e
fadw dat w1 Qa1 ararr 2 T
faw® ae e 3a gz #faame
X T F AL ATHL F TE WA
qiqr, wT ¥ g @ A wmnn
o odt femfg ¥ & w7 #1 0F 79y
wifafa, N Qa5 ofidfqgam ¥ o
oA qwaAT ) agwAlieTE. L.

Mr, Speaker: The Foreign Minister
‘%ill be making a statement immedi-
-ately after this about West Asia

Bhri M. L. Sondhi {New Delhl): It
is food for thought for the Defence
"Minister.

we Tm wige  Wifg o #a
wgafay 71z cfannfon & gfaa ¢
MBI fgemdT 1 I THT ¥ qAN
aaqt f& wx 97 7 fggsa 97
gawt fear a1 3T aAT e W
M wawfa ¥ ¥ sfafafrs
darqr Iadaw ¥ @ v
- ¥ wifam WG9t B grfeema W
qWAT §9 gAC I@ | IFIA qH
warar {5 A% fatw darvq 53 9%
BN OT, ¥ WIET ALl 4T, TV A

Mr. Bpeaker: | am really sorry, Dr.
Lohia, you are going on talking about

.,(ﬁn)...mm dar
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coo. (vawww) L. WA & Wi

oo g g A8 ds g

Mr, Speaker: The Foreign Minister

is making a statement about

West

Asia. That is the occasion when you
can talk about somebody coming ete.

Thia Is & wspeclfic question
AXkhnoor.

about

e Tw witgt  wfgmr ;W
g &, g mieeary 91 & W
ot o B g 7@ KX 39 d
v f ol fadw Afy aqd
2t e wERg, ww oaw gy
ey fazw Aifa Zeei o a7 gf
& wtT w7 maionr fadw afa s
Fams W gua X A ywr & afew
W aifeear ¥ 87 & g7 AW
¥ AT @ wrgr AwT P OFEAN
A faq avg & &1 oafo & fedw
wA AT wgr oy 48 @ weq fadw
w6 ¥ qo 9w g fe wv v
qrF &9 FHed § @av & ww o
Afr wark & w11 W@ o wrAty
& a1 ;A wzAfy €, 9w Tvew ¥
At @ & faad ag OF gawT ®
far am @1 a5 ?

weaw g ¢ firzr @ wwy
e TW wgT wWfger : wewer

wiie, fer 7t qoT &1 @1 wEA
gut ?
Mr, Speaker; The Forelgn Minister

is not answering. It dependss upom

:momething on which the Foreign Minis-  piy anywering.

SLor vﬁ.l be making a statement.

We v Wiy wifgar: W
sgtaw wiw grak o7 ITW QAL
iy rfeg vﬁwﬁxﬁm

e T wampe WY : wwer
&1 ara Afag, EE A ST 8 Y
o dfag . oger o fedly fafrese
T vy
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right; omly that

Minister and I seased to be the Foreign
‘Minister more than six months ago;
20, § cannet be expected to answer it

Lohia that the international situaticn
is explosive and there are seeds of a
Digger conflict”in the Gulf of Akaba,
Vietnam and othér places; therefore,
we view with concern any such deve-
lopments. Let us hope that this does
not explode into a bigger conflagra-

@ ult ow (7)) wr T
waft ay wawdd fis fgrgerrr-afieams
v oz wfver ¥ Pated F g AR
ford ¥ Wi & o wfedi wT T
=0 o7 9w W e § 7

ﬂMtlmtmjmmm Bso
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consider it to be a very serious situa-
tion and, in case it does, what steps
is the Government going to take to
meet the situation?

Secondly, America is supplying mili-
tary spares to Pakistan. Does the
Government of India consider it to be
an unfriendly act; if so, has the Gov-
ernment of India taken up this matter
with the USA. Government and
what is the outcome of the Govern-
ment of India taking up that matter?

Thirdly, the Foreign Minister of
Pakistan recently visited Russia and
when a joint communique was issued,
even a reference to the Tashkent
Declaration was not made.

Mr. Bpeaker: There must be some
limit to it. There are 30 or 40 names.
The House cannot expect to spend
two hours on this. The Defence Minis.
try is not dealing with foreign policy,
but you are talking about the Foreign
Minister of Pakistan going to Russia.
We must impose some restrictions on
ourselves, otherwise we are not going
to proceed with any work. If 40
people put a, b, ¢, God knows where
it will end. [ think, we should change
the rules and see that only three or
four people participate in the calling-
attention. Something must be done;
otherwise, a, b, ¢ will come,

Will you kindly answer some por-
tion of it?

Shri Hem Barua: Which portion—
a, borc?

Mr, Bpeaker: It depends upon the
Defence Minister.

Shyi Swaran Simgh: Az [ have
already said, we are aware of the
movement -into the Daggir area on
the Pakistan side of Army unils of
Pakistan. We are fully aware of the
gitustion and have taken adequate
stepu to meet any situation.
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[Shri Bal Raj Madhok]
the Akhnoor bridge. In the circum-
stances may 1 know whether it is a
fact that the Government of Indin
decided not to patrol the tract which
became the cause of dispute here, after
the cease-fire and, secondly, whether
it is a fact that a day prior to this,
on the 18th May, two Pakistani spies
were arrested near Jewel cinema in
Jammu one of whom gave his name
as Gulzarilal Nanda but later on, on
interrogation, confessed that he was a
spy, that he was an ex-Pakistan officer
and that they had to go round the
State and try to gauge the Indian
defence position and that they expeci-
ed that some kind of a bigger flare-up
might take place in the near futurec.

Shri Swaran Singn: With regard to
the first part, my reply is in the nega-
tive, As regards the question of arrest
of spies, the Home Ministry is deal-
ing with that. I have no information.

Shri Krishna Kumar Chatterji
(Howrah): On a point of order Sir,
May 1 invite your altention to Rule
41 (2)? 1 quote,

“The right to ask a question is
governed by the following con-
ditions. . . "

Then. on p. 21. there is item (xviii)
which says:
*it shall not relate to a matter

with which a Minister is not offi-
cially connected:”

Here, the question of the Tashkent
Agreement and a1l that iz being rais-
od. These are the rules which should
be followed.

Mr. Speaker: There is no point of
opder. That is known to everybody.
That is agreed.

@t wenie wely ()
vy # g WM wow v o
www # & v WY & ag W TR
¥ fo ofewm froe & wg o
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Shri Swaran Siogh: Ouwr defunce
policy in this respect has always been
to strengthen our defence to meet
any threat from Pakistan or from any
other source and that continues.

ot wei foy oot o fae
(2

oy fw pare welt (weR)
# Wt wgIEW A gy AT WIRAT §
fo v I qw & o feft gav
wra o o ol S w7 Yy
ARl
Shri Swaran Bingh: I have already
Answered this.

Shri Parihasarathy (Rajampet): I

just want to caution the hon. Minis-
ter that these skirmishes are an
sttempt by the Pakistan Armed

Parces to test the depth of our defence
forceg before they contemplate any
sggression on us. On our part, we
must be prepared for that.

Mr. Speaker: Accepted.
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Nhrli 8. M. BRanerjee: From the
newspaper reporis, it appeared that
there was some cease-fire after the
Akhnoor firing. I want to know what
are the terms of that cease-fire.

Shyi Swaran Singh:; There are no
terms us such except that both sides
should not resort to firing.

st T wrely  (9EAT)
| W AET AEET GE G A
FU %0 fo 37 AT & faars
fergran & A7 1 Ave ¥ mfweTa
% qamm =t fatraaa Sar T 2, e
i, a1 78 favrg o= 7 s wifesATa
y w2

g 7T AT # fx w AT
X AT T IV FHTT ATHT TAE qAA
gOE, YT TEA IV 2 AT FART ATITX
wa7 ¥ oY FgT ATRIT 3T UWAT &
qfari w1 ¥%  faim wfew s
"fh'-
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fot arwr Faa ¥ 1% 38 0FF w7
TYRAT T30 A a7 fAmrewz oAnE
&) welt wEmy sromAdi ar fr aw
feer ¥ arfera % g 7 TAT AT
91| WA AW FEAF AR THA
T e (w54 ™ TAE WA [
I aar & AT vz g fe fam
g% 97 afEsna ag fv g oaman
®7 T ¥, ag f&maT W v 2
T NI 7 IE e = 2,
oife 97 % g AL

Shri Swaran Singh: Fakislan, in
this particular case, is not ¢'aiming
uny area, if that is the question which
Mr. Limaye is putling. It is only a
question of track and this truck has
always been in our posseszion.

wit wq fod ;AT 91w A
Zx AT wm AT T e
i
Shri Swaran Singh: This track. as

1 have said. has always been 1n our
ion and our patrol parties have

Bhri Swaran Singh: It only d
trates that if there are too many hon.
Members on the list, there is the re-
petition of the same question. I have
answered all these guestions except
the last one, that is, whether any
compensation would be paid to the
dependants of those who have, unfor-
tunately, lost their lives. There are
ceriain rules about that and action will
be aken according to those.

ot wy fawd (Fi7) o
agrer, Wt wpra ¥ uwh R
syl fs gl vl ot faw e
¥ qor W ot A, IW K v &
qifwerrs & wgr ¢ fis wg Tarer THET
B vt e Fow 2w ot amy
T vt d ) STaTw R ww vV
FTATHWT WTQT AT A WY THTE Y
avE w1 e Hud ww gur A

heeu using this.

st ww fewd . Oy WERT,
R AT A vaww 1 o w4
ey feft 7 A & ww 9v
afravitd ) ¥ god fe oy qfw
o7 x® awA fer &1 v g

Shri Swaran Singh: In Indian pus-
seasion.

ot wy foort : WS wEw AT
Frfpemd W& dasA F T 7, w7
T AT WAt § 1 W AR T ST
feear @ ?

Mk, Speaker; He has answered
already. .
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Shri Hem Raj (Kangra): The pro-
cedure that was agreed to at Tashkent
by Pakistan was that all the differ-
entes wolld be settled by negotiations.
But Pakistan does not listen to the
language of moderation, and it be-
lieves in the language of aggression.
In view of this, may I know whether
the Government of India is also go-
ing to revise ils policy for purposes
of aggression?

Firing by~

Shri Swaran Singh: We have never
aggressed in the past, nor will we
commit any aggression. We defend
ourselves and we will defend our-
selves stoutly.

Shri Ram Kishan (Hoshiarpur): In
view of the bad intention and bad
designs on Pakistan side, may 1 know
whether adequate steps have been
taken to protect the Akhnur village
ang also to eject the crossing of
Pakistani rangers and supplies from
Chenab Tiver to our side?

Shri Swaran Singh: Yes, Sir. I am
glad to inform the House that we have
taken adequate steps.

Siamk ot (ari-afae) :
NS HEET, AR SARIN ® AT
fgmema W ifee & qer Aar-
qfaai & 419 v ¥TZ ATEA AATT WY
a9 W97 Wt IAET  gATT AT
gt W fx v foew #Y mz AT
warx §r arr g b o gue fewt
femr 1wy gwr AT 9T A
AT AR wraR # 31 A ®
¥ aiy w47 1 A1 e # faewr
TR W wTAT WY war 3AE A d
LAY wqw FAnr Ffw A gz
TEX w1 e gard?

8hei Bwaran Bimgh: As T have said,
Comamanders’

i

e further giscussion at
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local Sector Commanders jevel; I
think it would be at the Genarals’
level. There i3 no question of any
hot line existing....

it wk wvdw: gz wOA
W W™ IW oA wET T | wTIe
#IT ATRA &1 (eI ww %t are fvar
gt grar A wE R @ A
aff &1 3@ W oEEE owWTC gwW
qri -
Shri Swaran Singh: For one thing, I
am not quite conscious of this expres-
siop 'hot line’. I can understand if it
is said that there should be a line of
communication between the two Gov-
ernments at various levels. The two
Chiefsx of Steff are from time to time
in touch with each other. I have al-
ready indicated in my stat nt that
there was a certain agreement at the
level of the Chiefs of the Army Staff
on both sides.

. ofy wrot womhi® . ¥ R AT

< FET R 7 g wATAT EAT wifEd o

T AW AZT TATRRAIA @E 7

Mr. Bpeaker: He has said that the
two Generalg are in touch,

off wk wAY : A g
AfF Mg aE Rz o f
AWl waw P & aw g
arer wark ok & Aihie & aw ¢
grErT € WrC A M g fewn
91 XE AR S AT ¢

Mr. Speaker: That was the news
item that had appeared some time ago.
I think the hon. Member is referring
to that.

Shrl George Fernanades: Soon after
Tashkent.



Min this
thing as an isolated phenomenon, and
he has not looked at this thing from
a wider perspective, namely the wider
perspective of the guerilla training
which is going on in Pakistan with the
help of the Chinese and the massing
of forces not only on the Akhnoor
border but also on the Gurdaspur bor-
der and in fact, every border betwecn
India and Pakistan. In view of the
firing and counter-firing .

Mr. Speaker: The hon. Member
should confine himself to the main
notice and ask a question,

Shri D. C. Sharma: Sometimes, we
have to educate the Ministers also.
‘That is our difficulty,

In view of the firing and counter-
firing on the Akhnoor track and in
view of the other things that are
Foing on, may I know whether the

Defence Minister thinks that this
phenomenon concerns only the
Akhnoor track or it is a prob-

ing done before Pakistan would launch
an aggression against India in the near
future?

Shri Swaran Bingh: ] assure him
that 1 do not look at it in isolation;
I have to take a view of thi incident
along with several other factors. But
the rules of procedure are such that
when a queation is put, one has to con-
fine oneself to the point that is cover-
ed by that qiésflon, and it is in that
spirit that T have answered this ques-
tion.

Shrl Indrajit Gupta (Alipore): With
your permission, 1 would like to seek
2 little move clarification from the hon.
Minister regarding this track, this dis-

. -nﬂnbluldllhrfommu
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cated and big questions. In the state-
ment, the Defence Minister has used
the following words:

*. . . our police patrol party
moving in the same area had been
challenged by the Pakistani troops
who objected to its  patrolling,
claiming that the track used by our
patrol party was within Pakistani
control.

The words used are ‘Pakistani con-
trol'.' Then, the statement further
says:

‘Since our patrol had all alongz
been using this track which also
is within Indian territory, the
Pakistani ¢laim was not accepted.”

Of course, if it is within Indian terri-
tory, the question whether we use it
or not does not arise, and Pakistan
can never have any claim to it. Any-

way, this is what the Minister has
stated.

In the case of the Rann of Kutch, in
regard to the Ding-Surai track which
we held was within our territory,
however, we had permitted the Paki-
stanis to patrol it, as you will remem-
ber. Confusion arises, because there
is a press news appearing in The
Statement which reads g follows:

“The incident arose over a small
tongue-shaped track jutting into
Pakistan that has always belonged
to India. Two days ago, the Paki-
stani side objected to Indian per-
sonnel moving in that track, The
Indian zide, which has been using
this track off and on, insisted upon
its right to be there”.

‘This is very confusing. It should
be properly cleared up. Is it a tongue.
shaped territory jutting into Paki-
stan? Does it belong to India or not”

of a dispute which, if not properly
clarified and settled now, mlndh
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Shri Svaran Biagh: This track is
within Indian territory; it ig clearly
within Indian territory. Certainly it
has always been used by us. Thirdly,
the Pakistan objection that it was in
their control was unjustified and
therefore, we rightly rejected it.

Shri Hem Barua: Is it tongue-shap-
ed?

Shri Indrajit Gapta: Is it protruding
or julting into Pakistan?
Shri Swaran Singh: On the actual

contour of the area, T would hesilate
really te make any statement.

wt wfET wm dTar (FEr) o
ATFE HEHIA & QT TAFEA T AT
oY RoEar ¥ A weuT g grmar ¥
W qfeATT am /) R a3 oaw
2 wmry wefagt ¥t T osT A
™ T ww T A A oaE A
smami) Hyamamn g fr
T AT HEYE MTATT 9T VET R % A
faoza & fAam 311 gy d w1 o
Jxr fram ¥ famr B ¢ owmr gTwTe
ag w2 & fgfr & § fF o 2w
T & fAez =9 qr g9 7w ve &Y ATy
T ?

Shri Swaran Singh: The question
is about Rajasthan . ,

ot diwT e dowr - we W@
oY o zor & T eT wrand
7 frza & fau w ATE v
srafamFvIg 2

Shri Bwaran Singh: Aithough he is
excited very much , . .

Mr. Speaker: 1 do not know for
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intrusiona? I say that the arrange-
ment is that the intrusions have to be
checked, and they are checked.

oY wiwre s dow . gETE
wrk srinf Y E ¥ xaewr aew
e

Mr. Speaker: Please resume your
seat.

aft wwe wiw wen (feey meT) Ay

i 3 wmr 2 fe oo mdew W
srafn ¥ amx amfeas 1 awen &
A mmr A1 af 2 wrAr wwen
g fx sf ¥ w3 ofeAma f

Faal 1 AmarT G gewt afead
ferdr O 8 st & ary fere
ok, ey ag @@ af ¢ gwa
A%z = vy o A7 2 fama fe
WTIIT T AR ¥ AT oW oIATE A
ag’?

Shri Swaran Singh: 1 have said that
there was actual increase, but about
the specific things as to how many
guns they have moved or what their
number is, this is information which
should not be asked for. 1 would
plead that the deployment of our
forces or our information about the
number on the Pakistan side is in-
formation which should not be disclos.
ed because it can he of use to the
other side.

st wiwe wiw e . TR ¥ Og
wmr } f& am wni oW S&w
¥u xR gfew & gee fear
I8 off T AT 1 WY W ¥ o
wfer g N ad fs arfeers o
fort o & ? AW WA
# sy sy e & ?

Mr, Speaker: Shri Nath Pal

Shri Nath Pal: NMMH
many as 48 mambers have put their
sigasture to thiz call sttention motice
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ahould serve ag a warning to Pakis-
tan as to how glert at least Parlia-
ment is and so she should not make
a wrong move banking on the
alow reaction the diletory reaction,
of the Government of India. In
view of the fact that Pakistan
is practising a new version of
non-alignment g la Ayub Khan in the
.matter of obtaining and procuring
arms gnd equipment, both from the
USBA and the People’s Republic of
“China, und now she ix busy trying to
Eel some arms from Russia. The visit
of Mr. Pirzada, and the proposed visit
of the Defence Minister of Pakistan, o
China gain a sinister significance. The
world is busy with two developing
crises, in Viey Nam and West Asia.
Are we sure that Pakistan will not
launch a trecherous attack somewhere
taking advantage of the fact that the
attention of the world is diverted (o
other things? I want fo know whether
we have reckoned with this possibility
and made the necessary preparations
to meet the eventuality.

Shri Swaran Siagh: If the world is
busy elsewhere, we know our duty.
and we will certainly meet any threat
from Pakistan.

st defriwx wwt  (x)
at gwd Al 97 gree W
wr T ¥ 7wt wy o wrrwr
*7 "aeAT §, T g wediy wEer oy
FHY  AAA I a%AT
) T qz

™ X mrer v fat § arfs gwwe
w7 g% Wit m A WETAET ®T W
8 oo ey § fie ow aw W B9
™ A gwd I A@ § 9t Wi A
woft 777 w7 dq v ok vt

Shri Swaran Singh: Mostly it was

adescriptive. I could not catch the ope-
wative part.
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Mr. Speaker: Ha only wanted to
convey something.

Shri B. Barua (Jorhat): From the
first part of the hon. Minister's state-
ment, the jmpression was that the
Akhnoor incident was just a border
incident, but the subsequent statement
gives ug the impression that there was
concentration of forces behind this
Akhnoor area on the Pakistan side,
and we are led to believe that this is
just an exiension of the process of
escalation whicn culminated in this
affair. How does the hon. Minister
reconcile the two?

Shri Swaran Singh: It does not re-
quire any reconciliation. It js a deve-
loping situation. It started like
that. and then later developments
have aggravated the situation,

Shri D. N. Patodia (Jalore): This
particular incident and other incidents
in the past of Pakistan's action on our
borders has clearly demonstrated that
the Pakistan Government does not be-
lieve in a soft line of treatment with

them: likewise it was demonstrated
some time back by our releasing
Pakistani cargo. Therefore. will the

Government of Indiaz think in terms
of adopting a strong attitude and not
taking any unilateral action by which
we try to please Pakistan all the time?

Shry Swaran Singh: We will always
take adequate action to meet g situa-
tion like this.

Shri Virendrakumar Shah (Juna-
gadh): I would request the hon. Minis-
ter to give a specific answer to the
specific question that I am putting.
What is the shape of this track to
which Pakistan has laid claim and
what is the area of this track to which
the claim has been made?

Shri Swaran Siagh: If the hon.
Member is very interested in its
geographical aspect, I would request
him to see me, and I will show him
the map and satisfy him.

ol wryy ford: 3% ot v T fx
N oW W AWy N L
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(ot ww, ferna]

T W R 17w a8 qer W
fir ag s~ xoe faw xo® ¥ O
§ swer dtaww fer & 7 W Ty
TR R E?

Shri Swaran Singh: There is no
question of not answering, I have said
clearly thai this is within Indian ter-
ritory and in our control. As to its
exact shape etc, I cannot really give
the exact ;Iupe or alignment.

@t wy ferd : ¥ WX dTEw
WA WA & | 3T W WTY W W
wgray, wew Afar | W oaw ¥
¥ Wl T W AT T v E

Shri Hem Barua; Here is a Defence
Minister who, unfortunately, does
not know the area of our territory
that he is expected to defend.

My, Speaker: Let me understand
first before he understands. What is
.I_i.mﬂy that you want him to give?

oft wy fmd - wATH ag a7 B
wwlt 7yw fory win o3 v el B 9w
ot W ¢ ofemm A g
tifem & At wgy g fr g
ol g 1 gy wwit gy faw oA
¥ wdh ¥ Wl fom v gw AW W
wn @ ¥ o oW 8 daww
g Wi W1 | 1% wiEe §, T
" winfiw & ar fce 81 # Fefer W
¥ wym § fx <7 w17 xA® g & T
sHyw g
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bulges into ours. In the past fifteen
years, a number of cases have happen-
ed when 10 or 20 or 30 acres had
been taken over by Pakistan. The fear
is that unless we know what iz the
territory involved and what is the
area involved, one may not know ex-
actly what the intention of Pakistan
is, whether it was a probing action or
whether they want to lay a claim to
our territory to suit their strategic

purposes gnd so on. It js g specific
question.

Shri Virendrakumar Shah: The hon.
Minister has agreed to indicate this to
me on & map. He may kindly lay it
on the Table of the House. Every
Member of Parliament is interested in
seelng it.

Mr, Speaker: Is there any objec~
tion to place it jn the Library?

Shri Swaran Stagh: In a matter Jike
thig involving area and tervitory it
wili not be proper for me to indicate
the area unless it jg very carefully
checked, I

off wy fond sE wT HAIA AT
fir 8 TTer wur AT § ) wE) fan
ImwawwTE )

Shri Swaran Singh: Mr. Limaye has
repeated his remarks that I should
give the area. The track is a track and
probably he wants to know how deep
this track is within the Indian ter-
ritory. Even then ares will not be in-
volved. It is not in our mational inte-
Test to press me to give a statement
on facts at this moment. On the broad
question, 1 have clarifiad the position.

s wy fod : v wEEh ¥
T ek wte gt fifeg |
Shri Balraj Madhek: It mesns that

they may lay a clalm to thal ¢tecritory.
The hon. Minister should came to thet -
question. :
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oft weoger st s (Tt ) : W T
weurt § fe wror o) amerr .

W ST R e |
[ o0 wdle S ofu s a

An bou. Member: On & point of
order; It is one Oclock nOW......
(Interruptions) .

Mr. Spoaker: It is a delicate matter.
The Defence Minister says why we
should commit it on a map.

o wy ferd : w7 7 afEe
sTana §? g0 A A0AT WEH &
fi e & oy g fisr 84

Mr. Speaker; We are clear about it,
that it is Indian territory. It is not that
we claimy anybody's territory. If there
is no objection, some information
should be given to the hon. Members.

ghri Swaran Singh: 1 have no ob-
jection,

Mr. Speaker: You may place it in
the Library so that all the Members
can go and study it. Of course it will
be useful for the Memberg to under-
stand. Now, we adjourn for lunch. Be-
fore we adjourn, may 1 say something?
We will take up Mr. Kunte’s motion
at 4 O'clock and adjourn at 4.30.

ot wy Pl Y ) I W AR
¥ Tg¥ ~ & w3 wifige

Mr, Speaker; The Foreign Minister
to make & astatement at 2 Oclock.
(Interruption). I think this could be
taken up after the statement of the
Minister of External Affairs.

ot wy fed : wrw T,
ure & ox w2 wr v (Foity)
fiewr wr, oY g & aey feam 1 W@
we @ ww g
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Mr. Speaker: All right. At 2 O'clock
we will take up the statement to be
made by the Minister of External
Affairs, and then at 3 O'clock, we will
take up the other matter. We will
finish both these statements and then
adjourn,

Shri Abdul Ghani Dar: S8ir, you:
allowed me to ask & question,

Mr. Speaker: It is too late now.
13.06 hrs.

[The Lok Sabha then adjourned for
Lunch fill Fourteen of the Clock.)

[The Lok Sabha them re-gssembled
after Lunch at Fourteen of the Clock.]

{Mg, Drrury-Seeaxen in the Chair]
BUSINESS OF THE HOUSE

Shri Nath Pai (Rajapur): Sir, may
I make a suggestion to you? Bince
the point we will be raising concerns
you, it will not be fair....

Mr. Depuly-Speaker: It was decided
that this should be taken up after the
Foreign Minister’s statement.

Bhri Nath Pai: We do not want to
embarass you.

Mr. Deputy-Speaker: It has been
decided that the Bpeaker will be
coming later on,

Now, papers 1o be laid on the Table,

Shri M. L. Sondhi (New Delhi): We
want a full discussion on the situation
in the middle-east. In 1836, when
there was a similar situation in the
middle-east, the House devoted a lot
of time to it. I only want an assur-
ance from you that you realise the-
gravity of the situation.

Mr, Deputy-Speaker: 1 do realise it.
After the Fareign Minister makes the
statement, 1 will allow Members to-
put questions.

Shri M. L. Sondhi: In 1956 there
wmﬁdiuuuionmthiaﬂom.
The situation there now is more
serloys than in 1956, That is my"
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1401} hrs,

PAPERS LAID ON THE TABLE

Posr Orrice Savinos Crrriricarss
Ruiza

The Deputy PFrime Minister and
Minister of Filnamee (Shri Morar}i
Demal):

1 beg to lay on the Table a copy
of the Post Office Savings
Certificates (First Amend-
ment) Rules, 1867, published
in Notification No. G.S.R. 568
in Gazette of India dated the
14th April, 1967, under sub-
section (3) of section 12 of
the Government Savings Cer-
tificates Act, 1939. [Placed
in Library, See No. LT-363/
87].

NotrFrcATion uNpzr Dximi DEVELOP-
MENT AcT

The Minister of Works, Hoasing and
Bapply (Shri Jaganath Rae):

1 beg to re-lay on the Table a copy
each of the following Notifications
under section 38 of the Delhi Develop-
ment Act, 1957.—

(1) The Delhi Development
Authority (Employees Provi-
dent Fund and Gratuity)
Rules, 1086, published in
Notification No. GSR. 1858
in Gazette of India dated the
10th December, 1986, [Placed
in Librory, See No. LT-145/
a71.

{2) The Delhi Development
Authority (Committee Meet-
ings) Regulations, 1966, pub-
lished in Notification No. S.0.
3810 in Gazette of India dated
the 3rd December, 1986
[Placed in Library, See No.
LT-383767].

Duexz Sazms Tax (Asmepammrs) Rouss,
Norrrcarrows veore Cusvoms AcT,

ETC.
The NMinkisr o Fatlamentary
Allairs sad Oumamniesiiong (Dr. Bam

Subbhag Bingh): On behal of Shri
K. C. Pant,

1 beg to re-lay on the Table—
(1) a copy of the Delhl Sales Tax

(Amendment) Rules, 1967,
published in Notification No.
F.4(92) s06-Finance (E) (I) in
Delhi dated the 16th
March, 1967, under sub-section
(4) of section 28 of the Bengal
Finance (Sales Tax) Act, 1941,
a1 in force in the Union terri-
tory of Delhi. [Placed yn Lib-
rary, See No. LT-1468/67).

(2) 1 also beg to lay on the

Table—

(i) G.S.R. 3% published in
Gazette of India dated the
1Tth March, 1987, issued
under the Income-tax Act,

1961 tlo give effect to
the Agreement between the
Government of India and
the Government of Greece
for the avoidance of double
taxation of income. [Ploced
in Library, See No. LT-364/
87).

(ii) A copy each of the follow-
ing Notifications under sec-
tion 150 of the Customs
Act, 1982:—

(a) S.0. 1129 published in
Gazette of [ndia dated the
1st April, 1967.

(b) GS.R. 584 published in
Gazette of India dated the
20th April. 1967,

(c) G.S.R. 588 published in
Gazetie of India dated the
2th April, 1997,

(d) GS.R. 630 published in
Gasstte of India dated the
6th May, 1947,

(e) GB.R. 80 published in
Gamtis of [ndia dated the -
Srd May, 1007, ‘



869 Peperi Laid JYAISTHA 4, 1889 (SAKA) Papers Laid 870

(f) G.S.R. 07 published in
Gazette of India dated the
8th May, 1967. (Placed
in Library, See No. LT-
36567).

(iii) A copy each of the follow-
ing Notifications under sec-
tion 158 of the Customs Act,
1882 an dsection 38 of the
Central Excises and Salt
Act, 1944:—

(a) The Customs and Central
Excise Duties Expor:
Drmawback {General,
Twenty-fourth Amend-
menl Rules, 1967, publish.
ed in Notification Na
G.5.R. 581 in Gazette nf
Indic dated the 20h
April, 1967,

(b) The Customs and Ceniyru!
Excise Duties Export
Drawback (Generul;
Twenty-sixth Amend-
ment Rules, 1967, publish.
ed in Notification XNe.
G.S.R. 582 in Gazetle of
India dated the 29th
April, 1967.

The Customs and Central
Excise Duties Export
Dawback (General)
Twenty-seventh Amend
ment Rules, 1967, publish.
ed in Notification XNo.
GS.R. 583 in Gazetle of
India dated the 28th
April. 1967,

(d) GS.R. 385 published in
Gazette of India dated
the I9th April, 1867, con-
talning corrigenda
G.S.R. 1478 dated the 24th
September, 1088,

s

{iv) A copy each of the follow-
ing Notifications under sec-
tion 38 of the Central Excise
and Salt Act, 1944:—

(a) The Central Excise
{Pourth Amendment)

Rules, 1887, published in
Notification No. G.S.R.
482 in Guzette of India
dated the B8th April,

1967.
(b) The Central Excise
(Fifth Amendment)

Rules, 1867, published in
Notification No. G.S.R.
4 in Gazette of India
dated the 22nd Aprii,

1967,
(¢} The Central Exuise
1Sixth Amendment

Rules. 1967, published ia
Notification No. G.S.R.
587 in Gazette of India
dated the 29th April,
1967.

fd) The Central Excise
{Seventh Amendment)
Rules, 1967, published in
Notification No. G.SR.
702 in Gazette of India
dated the 13th May,
1967. [Placed in Library,
See No. LT-366/67).

NOTIFICATIONS UNDER ESSENTIAL
CoMMODITIES ACT

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Plaaning and Social Weifare (Shri
Ragha Ramaiah):

I beg to lay on the Table a copy
each of the following Notifications
under sub-section (6) of section 3 of
the Essential Commedities Act, 1855:—

(a) The Kerosene (Fixation of
Ceiling Prices) Amendment
Order, 1967 published in Noti-
fication No. GSR. 464 in
Gazette of India dated the lst
April, 1967.

(b) The Kerosene (Fixation of
Ceiling Prices) Second
Amendment Order, 1967, pub-
lished in Notification No.
G.SR. 498 in Gazette of India
dated the Tth April, 1967.

(¢) The Kerosene (Fixation of
Ceiling Prices) Third Amend-
ment Order, 1967, mlhw
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{Shrl Raghu ml
in Notification No. G.B.R. 536
in Gagette of India dated the
13th Aprii, 1067. [Placed in
Ltorary, See No. LT-367/67].

Rgroat or PERMANENT InDUs CommMis-
SION

Dr. K L. Rao, I beg to lay on the
Table a copy of the Annual Report of
the Permanent Indug Commission for
the yeir ended on 31st March, 1867,
[Placed in Librery, see No. LT-388/

ACCOUNTS oF THE ALL InDIA INsTITUTE
or MEpIcAL SCIENCES

Shri Iqbal Singh: On behalt of Shri
B S )

I beg to lay on the Table a copy
of the Annual statement of Accounts
of the All India Institule of Medical

1404 hru.
STATEMENT RE: SITUATION IN
WEST ASIA
The Minister of Affairs

(Bhri M C. Chagla): 1 do not know

;
4
E

npt got copies.
it M. L. Sondhi (New Delhi): It
will take time. We can ask

MAY 25, 1897
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therefore, operated only
U.AR. side with the consent of the-
U.AR. Government,

In recent weeks serious tension has
developeq between Syria and Israel.
The Israeli Prime Minister, Foreign
Minjster and Chief of Army Staff were-
quoted as saying that they would teach

8 severe lesson and even march
upto Damascus. At the same time,
there were reports of Israeli troop con.
centrations near the Syrian border.
The Syrians, apprehending an immi-
nent attack from Israel, held urgent
consultationg with the United Arab Re-
public under the U.AR.-Syrisn Mu-

On May 18, a letter was received by
U Thant from the U.AR. Forelgn
Minister asking for the removal of
UNEF entirely from U.AR. territory



and in any case Indisn troops could
not remain part of UNEF without
U.A.Rsapproval. Thig is alsoin keep-
‘ing with customary international law,
the UN. General Agsembly nesolution
on the subject and the understanding
reached between the Ilate Mr. Dag
Hammarskjold, then U.N. Secretary-
General, and the U.AR. Government.

On the question of UNEF's removal
I would like to refer to the reasons
.g1ven by U Thant, United Nations Sec-
retary-General, in hig report dated
May 18, 1967, to the U.N. General
Assembly. U Thant has gaid: —

“(a) The United Nations Emergency
Force was introduced intg the terri-
tory of the United Arab Republic on
the basis of an agreement reached in
Cairo between the Secretary General
-0f the United Nations and the Presi-
dent of Egypt and it, therefore, has
seemed fully clear to me that since
United Arab Republic consent was
withdrawn, it was incumbent on the
Secretary General to give orders for
the withdrawal of the force. The
consent of the host country is a ba-
sic principle which has applied to all
t.ilail.q[ Nations peace-keeping opera-
tions.

{b) In practical fact, UNEF cannot
remain or function without the con-
tinuing consent and cooperation of
the host country.

(c) I have als been influenced by
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Arsb Republic within its own terrl-
tocy™.

The Government of India fully en-
dorses the position taken by the UN.
Secretary General

1 may here refer to the incident on
May 18, 1967, regarding the plane car-
rying General Inderjit Rikhye, Com-
mander of the UNEF. General Rikhye
was flylng inside the Gaza strip when
two Israeli aircraft buzzed his plane,
fired warning shots ang tried to force
the aircraft to enter Israeli territory
over the Mediterranean. General Ri-
khye refused to be intimidated and
proceeded to his destination. We con-
sider this incident a highly provoca-
tive gne. It is, however, understood
that the Israeli suthorities have con-
veyed their apologies in this connec-
tion to the UN. authorities. The
coolness and courage of this officer who
belongs to our Armed Forces deserves
commendation.

On May 18, 1967, the Prime Minis-
ter received a verbal message from
President  Nasser commumicated
through our Ambassador in
The message referred to the various
statements recently made by the Israe-
li Prime Minister, Foreign Minister
and the Chief of Army Staff, indicat-
ing that preparations were being

made for an attack on Syria. The Mes-
sage indicated that the Israeli inten-
tion was to change the Government
in Syria through pressure and evem
In the circumstances,
openly

by invasion.
the UAR wanted tp declare
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[Shri M. C. Chagla)

A reply was sent 10 President Nas-
ser's message through our Ambassador
in Cairo on May 18, 1867. The reply
expressed the deep concern of the
Government of India at the dangerous
tituation which had developed and
our anxiely at the nature of state-
ments recently made by the Isrseli
leaders. The reply added that we
shared with the UAR adherence to
the principle that no country should
interfere in the intermal affairs of
another country. We said that we
fully appreciated the reasons why
the UAR has had to institute precau-
tionary measures. XWe gxpressed the
hope that peace would be maintained
and we noted with gratification that
it was not the intention of the UAR
to increase tension in the area but
that the measures taken were in the
interest of preparedness and precau-
tion againat a possible attack on  an
Arab country. This message reiterat-
ed the respect and regard which we
have for President Nasser personally
angd for our friendship for the UAR.

. 1987, the U.N. Secrre-
tary-General flew to Cairo for discus-
sions with the U.AR. leaders.

News has been received of the UA.

i
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and
en West Asia.
is on a delicate mission,

the fullest of the Govern-

nt of India in his efforts to

tain peace,

Some Hon. Members roze—
Mr, Depuiy-Speaker: Shri Ranga.

Shri Nath Pal (Rajapur): On a point
of order, Sir. This is a  stalement
'made by the Minister of External Af.
fairs. 1 want you to give serious
thought to this new practice that is
being followed here. The Prime Mi-
nister advises her colleagues and fol-
lowers that they should try to take
initiative in all matters, that the no-
tices of Call Attention, Adjournmeni
Motions etc. always come from the
Opposition and why not from ithe
Government side. This Is a good «d-
vice. But this is not to be practised
at the cost of the rights of this House,
We gave notice of a Call Attention
on this matter and that was disallow--
ed. We rnised the matter first. Now,

there should

be peace
tire area of

EE’;
Fag

'

ernment is, they want to destroy our
rights and make statements suo motu.
1 am most concerned about it. On
what authority my Call Attention no-
tice is disallowed and Mr. Chagla
thinks it proper for him to come and
make a statement on the same sub-
ject. 'We took the first opportunity

to raise it. Not only I but others
also......

Shri Bem Barma (Mangaldai)
glso did it

Shyi Nath Pai: Is this aterness to
be practised, this initiative to be seiz-
ed, at the comt of the rights of the

Mr.

House, Deputy-Speaker, Sir, you
are our guardian No..... (Interrup--
tion).
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them. This iy the initiative that you
#0 on mumbling inabilities. I concede
that Government has a right to make
a statement suo moto. But here the
question is different. On this specific
matter, cal] attention notices were sub.
mitted to you. They were rejeced
peremptorily and now in order to make
a seamblance of alertness and initiative,
the same statement is made. This is
a very dangerous practice. Mr, De-
puty-Speaker, you should tell the Gov
ernment that. this will not be allowed.
If, on the same subject, a call atten-
tion notice is given, the call attention
notice alone shall be given priority.

Some Hon. Members 7rose—
Shri M. C. Chagla rose—

Mr. Deputy-Speaker: Let all the
points of order be exhausted Mr. Son-
dhi.

ot wo wro Wiy : & 7y guAT
WA {, I WG, FE WG
Are R AuT g wrfgR—e wget
fawz v, o fr g3 gv w1 W@ @,
) dwzwry fafr a7 s ol &,
My e &1 ww W
g I TAY ¥ fr ww owWT ¥R @
g, wwlier war oy g &, v WO
wg T 8, 37 "W & X ¥ qgi 9T wwt
&, W yn Wt aft gur, Iww ow @
oy wur § Fawit wgr o ward & aew
gy Wi amw  forsr wT wr & - W
g g ?

wffage Agw ow faT ¥, 1956~
57 €1amy §, 3w wwrg Qefy et A—
oy w ww ot feerd oy |, .

Mr. Deputy Speaker: What is his
point of order?

Y we wre WY : W wIW
e @ gos oy Wit ot W, W
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are fifwd 1956-57 % war gwT W
wr dfey Age w7 Avw oft wer @ §?
7wy a1 fie oY & qfemr ¥ gur
qr. ...

Mr. Deputy-Speaker: That |is
point of order.
dhu Limaye.

his
I now call Mr. Wa-

oft we ferd :  IJ9TEUM WETET,
i aar feegm dtar 1 w9 A
#F ofdy 8, wem w feim
¢ f& W mw=l & gro gy Afw
fear amar &, @ Iw w1 ST ATRdY
T T feww
g frig Wi frere v 33 & fod
Aarc g 1 feeelt Sw awr # wee
w7 fig 3 fe s Afew ag® s
& A1 v wopder & =g ¥ f Iwwr
faar W™ 1 BITAT ATEW WT AT TP
FuT ¥, 9 T oA WTREYT & wq i
o, Forgiat ogr Afew feam g,
2, 3% a8 {7 v ¥ formy sy, W
fagiat wom am Afem ax foar §
T Wi AT Qe ¥ T €t oy |
Mr. Deputy-Speaker: Mr.
nath

it wevnfre welr  (0g%)
IJyeaw wgrww, & oY oY W owg

Uma

Mr, Depuiy-Speaker: 1 will give
him an opportunity. Mr. Umanath is-
on his lege.

oft werenfre wrwely - & St a
o) w% T §, WY W wnr & wrfer
¥ gfet—umy molifz & o ¥

" gy qow art § aw M welR

wersx ¥ awfy §, wewr afe =™
qreder a1 W O agk W f, &
i -t forat o |



We, from our group, on the very
day had given two call attention no-
tices, one on the West Asian situation
and the other on firing on the plane..
(Interruptions).

_ Skri Randhir Singh (Rohtak): Is
he corroborating his point of order?

it wy forit () WY vew
A S aomyg ¥ wAafa & Wi,
sy Fagiated 7 g wme)
I T AT §

Shri Randhir Singh: What is he?

Shri Umanath: What are you? Who
are you to interfere? Sit down. The
‘House is going on in a cool way, Mr.
Deputy-Speaker, you are here, He has
not asked for your permission.

Mr. Deputy-Speaker: Is he support.
ing Mr. Nath Pai's point of order? He
may continue,

Shri Umanath: As I was saying,
the other call attention notice
specifically with regard to firing by
the Israeli plang on the plane which
carried Maj. Gen. Rikhy who has gone
from our country. I was informed
that these two call attention notices
were rejected. I was under the im-
pression that the Lok Sabha Secreta-
riat considered these two issues as not
of public importance, as unimportant.
On the one side, you hold that the
two issues are not of pub!ic"imporl-

i
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litl 8. M., Banerjes’ (Elnwr) Moy
1 say pomething?....
M,

Deputy-Bpesker;: Dces he
want to add something to the point
of order?

Bhri g, M, Banerjee: Yes, 1 waut
16 add something.

The Prime Ministor and Minister
of Atomic Encrgy (Shrimati Indira
Gandhf): May I make a submission?

Mr. Deputy-Speaker: Snari S. M.
Banerjee may please resume his geat

The Prime Minister would like to
clarify the position.

Shri S. M. Banerjee: Whom have
Juu called,the Prime Minister or my-
self?

Mr. Deputy-Speaker: Let ti'e Prime
Minister clarify the position.

Bhrimati Indira Gandhi: 1 just want
te clarify the position. 1 am sorry
1 do not know which came first. [hat
is certainly a question witnch the
Secretariat of the Lok Sabha or the
Speaker or the Deputy-Speaker can
clerify. All 1 want to say is :at theve
wag some discussion on the glatemant
which ] had made to the Cyngrus
Party and in replying to tha. Shri
M. C. Chagla promised to ‘make a
statement; there was a demand that
there ghould be a statement, as far as
1 know, and it was in reply to that
that Shri M. C. Chagla said that he
would make a statement on Thursday.

ot we foend : sPTIRNY & v §
B ¥ axA TaT AT
Shrimati Indirgy Gamdhl: I want to

make it clear that Hf the colling-
stiention-notice or  adjournment

moliton or whatever othar no'ies it

might be had come first, we have no
objection to its baing takes up.fret,

treter: v Bt
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Shri S, M. Banerjee: Wher we had
tabled the calling-attention notice on
the shooting on the plane of Gen.
Rikhye, I got a reply from ine Lok
Sabha Secretariat that that was urder
cunsideration. We had tabled that and
it wag under consideration. We do not
know the circumstances under which
it was summarily rejected. I would
request that that should not b2 done
in future.

Shri Bal Raj Madhok:
Delhi): May I submit.

(South

Mr., Deputy-Speaker: I think the
matter has been sufficiently discussed.

Shri Nath Pai: What is your ruling
on my point of order?

Mr, Deputy-Speaker: Let the hon.
Minister reply to the point, and then
I shall give my ruling.

As the Prime Minister has already
explained, when the question was
raised regarding some sort of state-
ment made before the party, there
was a statement that Government
would clarify their position soon.

st ag femd © widf & gAF FA0
aaaa g ! Sawr adf weeaa & g,
ER AN FIT§ AAATE |

Mr. Deputy-Speaker: When calling-
attention notices were received, it
was within the discretion of the
Speaker to admit or not to admit
them; Government are offering to
make a statement on a particular
subject and there are calling-atten-
tion notices also on the same subject;
it is within the discretion of the
Speaker to give priority to the Minis-
ters’ statement.

Shri Bal Raj Madhok: It was only
when we had come to know that our
calling-attention-notices had not been
accepted that we raised this matter.
I had raised the question on the very
first day; then, I had raised the ques-

tion about my calling-attention-notice

368 (Al) LS—9.
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yvesterday also. Yesterday, I had also
written a letter to the Speaker in
which I had pointed out that the
situation was serious and I had
requested him that some time should
be given for a discussion of this
matter. Again, that was rejected.
And now, the hon. Minister has come
forward with a statement.

Mr. Deputy-Speaker: This is the
practice that thas been followed so
far.

Shri M. L. Sondhi: What happend
in 1956 is very relevant.

Mr, Deputy-Speaker: If hon. Mem-
bers want a change in procedure,
there are other methods. Simulta-
neously, two calling-attention-notice
might be received. In such cases,
what I would suggest is this; if hon.
Members want to change the proce-
dure, there are other courses upon
to them. I would suggest that ques-
tions may be put now.

Shri Kanwar Lal Gupta (Delhi
Sadar): You must find out which was
received first.

Shri S. 8. Kothari (Mandsaur):
My calling-attention-notice on the
entry of the U. K. into the ECM had
been accepted, but later on, I found
that the hon. Minister made a state-
ment on it. What is the justification
for it?

Mr. Deputy-Speaker: That is a
different thing, altogether. Now, on
the statement made by the hon. Minis-
ter, T shall allow some questions.

Shri S. S. Kothari: Yesterday T had
received intimation that my calling-
attention-notice on the entry of the
United Kingdom into the ECM had
been accepted, but then I found that
the hon. Minister made a statement
suo motu.

Shri Nath Pai: Mr. Deputy-Speaker,
you did not satisfy me on my point
of order. The facts as you have nar-
rated are not the facts. On Monday




leader already thought it proper to
make a statement on the same subject
¢#lsewhere. We were not concerned
with what happened in the Congrese
Party. That is their absolute right to
do what they like. What we said was:
when he took four days to make a
statement on this matter and we had
fabled the call-attention notice, there
is evidence to establish that the call-
attention notice came first. That being
#0, there is no question of discretion
in yow. The rule is absolutely well-
established, that first it must be
sdmitted. .

I am pleading for the rights of

Shri 8 C. Chagla: This is an im-

question of 1
teteived pi many o 3* to 50 all-

it was better to dea]l with all aspects
of the matter in a

statement rather than deal with some
aspects only. There was a question
about the shooting of the ‘plane of
Gen. Rikhye'. As I said, I recelvea
about 20 nolices. So 1 informed the
Speaker that 1 would nmake a germeral
statement.
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Ne. Deputy-Spaer: Al right.
Prol. Ranga.

Shri D. C. Sharma (Qurdaspur): 1
have been trying to catch your aye
so many times before. Now I want
to catch your eye.

Mr, Deputy-Speaker: 1 will call him
later.

Shri Banga (Srikakulam): The hon.
Minister wanted us to be very cau-
tious, very judiclous in dealing with
this very important matter., But 1
fear the Government have not been
sufficiently cautious or judicious, judg-
ing from the way in which they have
rushed to express their opinion
approving of what UAR wanted to do,

China invaded us and we got into
terrible trouble and when the ather
imbroglic was also imposed upon us

; ¥
;
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pursuance of that assurance, now sud-
denly it has woken up to give this
new sssurance again of supporting
them without considering how the
blanket approval given to one party
in this dispute may boomerang against
us, How can they be sure that it can-

the hon, Minister not realise that the
cause of peace wolld be much better
served by adopting an attitude of
neutrality, as they had gone on two
occasions, crucial pccasions, in our dis-
putes, rather than one of encouraging
and inciting one party to attack the
other? 1 am using the word “attack”
advisedly, because of the latest threat
held out in regard to the Gulf of
Agaba, and all that it connotes, As
my hon. friend, Prof. Sondhi has
rightly said, all other countries are
taking a certain stand. It would have
been within his rights, and his duties,
to have warned us about what they
are dolng, and in that context what
we propose to do, but he kept silent
about it. In the face of UAR muin-
taining neutrality during the Sino-
Indian dispute and also the Indo-Pak
dispute, how is it not possible for us
to maintain the same mneutrality,
especially when it will promote the
cause of peace?

Shri M. C. Ohagia: 1 may assure the
House that whatever action we have
taken is in the interests of the cause
of peace.

Shri M. L. Sondki: You are a war
monger, that is what I say.

8Shri Hardayal Devyun (East Delhi):
You are supporting aggression.

Shri M. C. Chagla: I have never
heard India being accused of war-
mdn;.

Shri Bal Eaj Madhok: This is what
your action amounts to. India is not
2 war monger, but you are making
India & war monger, i

uumrunm.u-ﬂé
ed our country,
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8hri Nambiar (Tiruchirepalli): India
is not a war maonger. India has rightly

done its duty. ‘This is not war mon-
gering, - You are war mongering.

Shri Indrajit Gupta (Alipore): We
cannot forget what Israel did in 1856.
ions).

Shri M. L. Sendhi: Iwﬂlqumfrom'

ths Soviet presz very clearly. (Inter-
ruptions).

already spoken. Why did we take this
wction? India’s position js quite clear.
As soon as the UAR withdrew its con-
sent to the stationing of UNEF on its

i

MAY 28, 180T
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oy wrrw fagrdy wrernlt (weromgT)
oft re wro st & Iy vt i wweg oft
ahft ¥ ak # ot gv wyr § Wy W
afeariizt § 1 ag felt Wy wrifowr
wrafree Y vy W

8hri B. N. Mukerjes: He says: War-.
monger. Is India a war-monger?....
(Interruptions).

ot wzw fgrdt wreelt ; FaTSaW
g, s Ay ardf w1 i wew oft
et & fod w2 fie v thwaw wnihee
E Yy wrag 9w W ?

Mr. Deputy-Speaker: In the past
such accusations were made by those
who did not agree ideologically on
the floor of the House.

to check the hon. Member and not for
any other hon. Member to impute
motives, .

Mr. Deputy-Speaker: I will appeal
to all hon. Members again. So far as
Mr. Sondhi js concermed, more than
ten times I requested him to resume
hig seat and not to interrupt like this.
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to expunge the words that he had
spaken,

[Mr. SrzAxer in the Chair]

ofY Shrowre o ¢ 7 AT QuT @
fog ¥ Q o e &1 N Re-
¥z wer ¥ foar mr § oWk ot A oY
NurPTAAam s @ f
ot eifemr ¥ e it @ o @
aeiTd, e qet ¥t ow Tw § wwi
Qe gl g oo @t awdt B
T g T
wrgrgfw § 1 38 dm g awd
& gt e TRl Y § it ot Te
o grlt T W Y T wwA
wte gkt ® wpw § fs  fgea
Tt 81 wefag g Tg e
e g9 sie ulf & e w1 sk
vt s § fe Ay oo fwdt & gro
e #Y a1 off § JEY T W N
et dav Wk w1 qu g gl g
Mo qwilf Y AWer Wi dfaw
qiferritforr & fag fiw & o Y
¢ g Wt e 9 sl werdit ey
Wiz § v fiw § O &
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not possible in a democracy, and
democracy we have to tolerate

'
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ow awry wier wif gt P artwrTR
ot ¥ o W ¥ R & Wit woET
&7 oy wedey mf} 91 fis T Ow fgdly
st W dwniar dadt, O ot
oY W g, wifir e W qTw o
w1 sy s, W e qw e el A
woft ? e g waRe § )
T o § wifE s T Y R e
oft farsderdr § 1% O Y @ & wiT
& wwdy w1 § uit @i Wi oW
S9 o gy EAgT v g & ag W

8hri M. C. Chagia:’ We have accep-
tad it

Bhri Nath Pai: We want a categori-
<al reply. You say it is a fact of life,
The question is whether we accept it
or not.

Shry M. C. Chagla: Mr. Vajpayee
was not asking me about that. (In-
terruptions),

lqnmmmmmm
Shwy M. O, Chmglp: I am answering
M. Vajpayee's gquestion.

_.uummmag

wihgly Fouse.
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Bhti M. L. Sondhi: It ig an irrespon-
sible statement (Interruptions).

Shypl M. C. Chagia: If we go back

House, which will completely disprove
what Shri Vajpayee has been suggest-
ing, that Syria instigated these com-
mendos to attack Israel, Thig is what
the Secretary General says—this was
in his report on the 19th May, 1967 to
the Security Council—

" “Although allegations are often
made, to the best of my know-
ledge there is no verified informe-
tion about the organisation, cen-
tral direction and originating
source of these acts which have
accrued intermittently in the viei-
ity of Israel’s lines with Jordan
and Lebanon.”
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€1 ffer oW fipgemr 9T, W f
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o dwwnt ¥ a1, wx 1965 ¥
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With regard to the question of non-

alignment—of course, thig js not a de-
bate on foreign policy—1 do not see
how the attitude that we have taken
up detracty from our principle of nom-
alignment, [ think, jt emphasizes non-
alignment. Let us not forget that. My
friend, Mr. Madhu Limaye, sald some-
thing with which 1 enlirely agree,
which iz that religion should not be
equated with nationalism. This iy ex-
actly what Egypt stands for, (Inter-
ruptions). President Nasser has em-
phatically opposed
Islamic Poact, and he has %aid over
and over again that as far 3= Egyptian
policy is concerned. . (Interruptions).

Islamic Summit,

it wy fomd: s ¥ifag, s
ot mfee amgw & oA wore fear
tfe:

“The aggression of Pakistan has
given rise to tension hetween

Indis and Pakistan",
w1 vy T ATy 1 I AfEe

argx & fear R ... ... ..
W govaw dww - gy afe

wraw o fewra At ara d

Mr. Speaker: I now call Mr

e o wige Wi (waibw)
fesk yow o1 oy & hm_
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@ e foed wge ¥ ot s
W T www or w@r?

quastion
offund. It will be

e T wAYEY wifigay : ag o
|

oft goxme Reqn:

Mr. Bpeakes: Wil he please st
down? 1 know that he has 4 book
and he wants to point out something.
“This side also must have g chance, I
will call a few of them on this side
also.

¥io T watg wWifgws : ag A
T O, 1AW T

Mr. Speaker: If he has any answer to
give, I have no objection,

Shri M. C. Chagla: 1 would answer
that question with the greatest plea-
sure on the proper occasion. It does
not arise out of the question that we
are discussing now,

WMo TW wMgT wifgar: oF o
grft § Farg & o wiy ) gerds o
wifge 1 zgt o¢ ow T Ay w_Te
mfe Wit N go fedw ot
oy i wyy & 3 & figw ¥ qov T e

¥ fretar @ s 9w & frre oY g
o g2 g et & e ¥ WX ¥ qny

8bhrt Umanath (Pudukkottgl): It is
a strange spectacle, though a logical
one, that advocates of alignment so far
have suddenly become advocates of
non-alignment when this issue has
come up. We have always been very
clear as far as this issue is concerned
Between forces of war, whether direc-
tly through certain powers or as in-
struments of certain powers, and forces
of peace and nationalism and inde-
pendence, there can be no non-slign-
ment and no neutrality, That has
been our consistent position.

With regard to this particular ques-
tion now, whatever hesitant pasitions
might have been taken, as contained in
the statement by the Government of
India, as the days go by and as time
goes by, Government should not try
to slide back or weaken from that
position. Omn the other hand, those
positions must be made firmer and
firmer. Whether the pressure be
foreign or internal, the present posi.
tion must be further strengthened.

In this context, I would like to ask
long

the U.N, U Thant was having with
President Nasser, U Thant was try-
ing to persuade President Nasser, as
reported in the press, that he musi
agree o the stationing of U.N. troops
in the Gulf of Agaba or whatever il
is, It is reported that Maj. Gen.
Rikhye was assisting U Thant during
the discussions on this specific pro-
posal. 1 would like to know from the
Government whether Maj, Gen. Rikhys
i a military commander representing
the Gaza Strips and whether in this
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Shei Umamath: [ know that he &

general conscience- of
this House and also of the UN.? He
is not the conscience-keeper of the
UN. or of this House.
Mr. Spesker: Order, order, Shri

out certain military tasks given io him
by the United Nations. But these
negotistions are political, and the pro-
posal also is a political one, because it
has been proposed that troops must be
permitted to be stationed there. My
question is whether Government have
considered this aspect namely whether
the participation of Maj. Gen. Rikhye
in such negotistions or assistance

MAY 35, 1967
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Sbrl Nath Pal and Shri Sem Borma
To8e—

Mir. S8posker: Ons of you,
&hri Hom Barua: We both liave given

in this . . . (Interruptions). Will she
put a stop to this habit? (Interrup-
tions) .

Shrimati Tarkeshwarl Sinkm: He

10 who has drafted it. Let him brief
ug about it also. (Interruptions).
What is this tunnal with
the Treasury

Lakshmikantharama



They have, of course, indi-
cated their general support for the
Arab cause. No one can deny them
that right, Similarly, when you indi-
cate that you are supporting the Arab
cause as friends. nobody would object.
But there is nothing like that abiding
concern for prevention of break-out of

how the cause of peace is being fur-
1 have

“ .. We said that we fully appre-
clated the reasonz why the UAR
has had to institute precautionary
meagures . . ."

This is the modus operandi; this is
what we say in an explosive situation
where the prospects of war or peace
depend on what we do as much as
on what anybody else does.
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Shei Nath Pal: I have given notice
for a debate on this also.

Mr. Speaker: I know, But let him
ask his question now,

Bhri Nath Pal: They will get tit
for tat. I am not used to be brow-
I would like to ask . ..
(Interruptions).

I would not take notice of such gross
wvulgarities.

I would like to ask Mr. Chagla it
It is not part of our policy to remain
triendly with all nations; with some
we are more friendly, I agree with
you, but here are you adhering to
that?

Secondly, did you take the precau-
tion, before levelling charges against
a nation with whom you do not have
diplomatic relations, of finding out
their side of the case? Is it being
non-aligned, is it furthering the cause
of peace? T think we ought to have
done something like the U.S.5.R. which
has made its stand abundantly clear.
I way impressed by that
statement. 1 do not know if be care
fully studied it. First and foremost,
the USSR. says that the breaking
out of hostilitieg in that grea will he
against the interests of all. We could
bave at Jeast done that You have
thrown your compilete weight on one
side. You should have indicatad sup-
port, I agree, I have no objection, but
I should like to know . . .

Mr. Speaker: What is the question?
Bhri Nath Pal: The question is this.
Did he exercise the soverelgn right of

India fo find out the case of the other
side? Was it fair of India to identify

gide? While reiterating our griendship,
wa pught to have advised caution. All
that Mr, Chagla does iz to go on Te-
iterating what was told verbally by
Mr. Nasser. Perhaps the Prime
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[Shri M. C. Chagia)
when I was a Judge., May I say that
when Mr. Nath Pai used to appear
before me, he was a very well Dbe-

haved lawyer,

Shri Hesn Barua: I think he is better
behaved now.

Shri M. C. Chagla: I am sorry to
find a general deterioration in his
langusge, Hig language useg to be
polite, courteous,- considerate.

Shrl Hem Barua: He is more polite
now.

Shri M. C. Chagia: Something has
happened. A time comes in a man's
life when deterioration sets in. It
may be in your language or anything
else, I used to admire Mr. Nath Pai's
language. I have great regard for him,
May I request him to keep some con-
trol over his language, and not follow
the example of some other members
in this House. (Interruptions).

) ot wy fuwd : aft foemy & v
& wasT )

Shri M. C. Chagia: I am very glad
indeed that Mr. Nath Pai has referred
o the Boviet communique. 1 have got
t 1 will read only one para-
graph:

‘During the course of the last
few weeks a situation ig develop-
ing in the Middle East which is
causing anxiety from the point of
wview of peace and international se-
curity. After the armed attack of
Israeli forces on the territory of
the Syrian Arab Republic on April

MAY 25, 1907

West Asta (8%) B

Comtimission of Knesget (Parlia-
ment) by its decision of May ninth
has empowered the Government to
conduet military operations against
Syria. The Israell forces whith
are brought near the borders of
Syria have been Xept in a state of
Military preparedness,

the country.

It is absolutely clear that Israel
could not have acted in this man-
ner if there had not been a prac-
tical and indirect encouragement
of itg stand on the part of certain
imperialist circles who are trying
to 1eimpase colonial tyranny on the
Arab land”

So, this is exactly what . ..

sfy wre @€ : wIGH 971 q8T AT,
KAY WITE) WA § | FER § AT TAOT
L i

Shri M, C. Chagla: 1 am prepared
to read the whole of it.

Bhri Ranga: We do not have sp much
time to waste now.

Shri M. C. Chagla: My hon. friend
is accusing me for not showing con-
cern for peace. The Prime Minister
hag shown her concern for peace inthe
statement quite clearly. Even in her
ply to President Nasser, she has
shown her concern for peace. I do not
want t0 read it again but if one thing
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Shrl Hem Barua: Are you going
back on your

Mr. Speaker: 1 have called Shri D.
C. Sharma. Please sit down. I will
come to you now.

Bhri Hem Barua: I wrote to you this
morning.

Mr, Speaker: There is no monopoly
among the three or four of you.

Bhri Hem Barua: What is this mono-
poly? Do not use this foul language.

Shri D, C. S8harma: I want to submit
very respectfully that it is not only
the Opposition Memberg who send you
call attention notices about Israel and
other things and about Gen. Rikhy's
condition but also the Congress Mem-
bers. You wanted that before the call
attention notices were discussed on the
floor of the House, there would be
more substance in the debate if the
Forelgn Minister were to make a
statement first and questions could
come later on.

Mr, Speaker: Please come to your
question.

LH
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or four days to report that the preven-
tive action hag not developed into a
shooting war or some other kind of
belljcosity, He should coms to the
House to make a statement on tha‘
subject because the statement says.
that the gituation is explosive.

Bhri M. C. Chagla: All that [ can
say is, it is the hope and prayer of
everybody that this preventive action
should not lead to war. We will cer-
tainly do whatever we can to prevent.
violence breaking out.

Some hon, Members rose—

Mr. Speaker: There are three Mem-
bers who wrote tome about this Mr,
Sharma had also written. Then, Mr,
Berwa had written, Shri Madhok also-
had written. I now call Shri Madhok
to put his question.

Shri NamMlar: I do not want to-
write a letter, but 1 want tp get »
chance,

Mr. Bpeaker: 1 wanted to call the
other hon. Member because he wrote:
to me.

Shri Nambiar: I must get a chance..
It he has a right, I too have a right.

oft wy formit . wsaw wea, w9
¥ YW o 9 A oge o
wE 4t 9 & & Wi 9w T Oy
wra fex mit fs @ #1 sarmedy
Yo T o &
w7 ¥ frar a1 uw T § e A
forar amar & ot Su o fawew dnft &
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of UAR and India. I will now

read out to you the statement made by
the editor of Al Jomuria, the official
organ of the Government of Egypt,
when he was leading a delegation in
Dacca. He said on the 3rd May this
Year as follows:

‘e aor wpfar & ofed
wwfic & s % iy awwe o §
oY v i ¥ faerfier % e £
a9 1965 W faesat o o ¥ Wiy
I il e IR TwaE W Y
&

TEW writ wgy fir AW IgAW w
w qft gt § e a wEE W
e # qroer g wi
Fawr v QY

-us in regard to Palestifie. Secondly, he
said: in the war of 1065, the people of
. Egypt were enfirely with you. This is
the statement made by thiz editor of
Al Jamuria, a leading newspaper and
the official newspaper of Egypt, in
Dacca when he was in the official dele-
gation there. 1 know how the

of India cansay that UAR

Shry A. B. YVajpayee: It is a refiec-

Shri M, C. Chagla: It is not right to
say that what appeared in that paper
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istue 5 statement gbout the Agaba
canal. But as far as the UN is con-
cerned, there ig no resolution to that
effect. I speak subject to correction.
1f my hon. friend will correct me, |
wil] accept it.

Mr, Bpeaker: It is now 3.30 and we
have to adjourn. But a number of
chits are coming and I do not know
how I can help. We will spend ano-
ther 5 minutes on this, I wil" call 2
or 3 more members to put questions.
Shri Hem Barua.

Shri M. R. Krishna (Peddapalli):
You call only those who frighten you
always,

Mr. Speaker: Iy is said: any gques-
tion from this side supporis the policy
2! the Government; it is the opposition
thay wants g chance to oppose the
policy. Anyway. I do not agree with
that view and I have told Prof. Ranga
a‘sp about that,

Shri Hem Barua: Somehow or other,
we have taken UAR's friendship to-
wards India for granted. I want the
friendship of our country with all the
nitions of the world. including the
Arab world, to grow from crength to
s rength. 1 ugree with Mr. Chagla
that our coumiry is not war-monger-
ing und we stand for peace. In the
cmtext of this conflict, we find that
the different jnterested nationg of the
world are ganging up ecither on this
ride or that zide of the warring fac-
tion. What pains me is this that the
Primg Minister immediately came for-
ward Wwith a4 statement in a4 party
n.eeting offering India's support o
UAR. That is not the way of serving
the cause of peace. She pot hanner
headlines in  the UAR Press saving
“lndia supports UAR”. In spite of
the fact that President Nasser is &
gd friend of ours and we want that
fiiendship to grow, may I know whe-
ther the atiention of the minister is
d-awn to the sanderous attack pub-
lished in the UAR newspapers about
India saying that in India, the dogs
ase stouter than human beings, be-
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cause they feed on the human carcas-
seg of children and other beings and
at the game time, India is a Hindu
country, which oppresses the Muslim
minority? The pres: in UAR belongs
to the State. May I know from the
Prime Minister, particularly, if she is
going to request President Nasser to
find out if Mr, Nasser is potent enough
to stop this sort of canard against
India, which vitiates the relation bet-

ween the 1wo countries, which we
want to grow from strength to
strength?

Shri M. C_ Chagla: 1 have seen the
quotations referred 1o by my hon.
frined and I must confess I was very
deeply distressed on reading
it. I sincerelv hope and I am
sure it does not represent the official
view of the Egyptian Government.
Even so, we will make due represen-
tations through proper channels draw-
ing the atlention of the Egyptian Gov-
ernmen( to these articles which have
appeared and which have shocked and ~
hurt the Indian people,

Shri R. K. Sinha (Faizahad): Sir, at
the time of the Indo-Pakistun aggres-
sion I was in UAR as a journalist.

Nor. Speaker: Please do not go into
the background.

Shri R. K. Sinha: You have aliowed
long speeches and harangues. At
least let me pul my question.

I have written in the UAR press in
the midst of Indo-Pakistan upgression
supporting our wview. In the UAR I
have found friendship for the Indian
politiral opnion and the Indian stand.
UAR, as 1 have found. i1s a socialist
and secular country. I was present at
the time when an attempt was beinf
made 1o murder President Nasser by
the Mu<lim Brotherhood. Thiz Mus-
lim Brotherhood was in alliance with
Pakistan. When things are pointed
out in a vitiated pattarn, I want to put
q question to our Foreign Minister.
I= %o conscious of the fact that Israel
was created as part of the pattern of
partition of people’s countries in the
world? As India was partitioned, as
Sudan was parlitioned and Egypt was
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partitioned, in the same fashion Israel
was torn from the body and flesh of
the Arab world. Hag the Foreign
Minister carefully kept in wview the
fact that UAR is today facing a con-
tinuation of the situation arising out
of the Suez Canal aggression in
which imperialistic power and Israel
tried to invade UAR? Has the
Foreign Minister taken into considera-
tion that UAR is the only country
which is fighting against Muslim com-
munal infiltration which we are fight-
ing in another form in India? Has he
also kept in view that UAR is a non-
aligned country, a socialist oriented
country and one of our borst allies in
the Arab world? Has he also taken
into consideration that in the last
Summit of the Arab powers it was
President Nasser and Nasser alone
who defended the Indian Gowvern-
ment's point of view and a pro-
Pakistan resolution was defeated?
These points of friendship our friends
in the Opposition want to forget. Has
the hon. Minister taken note of it?

Shri M, C. Chagla: My hon. friend
has expressed my views in a hetter
language than 1 can do.

Mr. Speaker: That is the charge of
the Oppesition.

Shri R, Sinha: They
and expressed their view.

all got up

Mr. Speaker: The hon. Minister
himself has said that you have
expressed his views, Therefore, it is
a compliment to you. It has also
strengthened the view of the Opponi-
tion' that Members on this side only
express the view of the Governmmnt,

Shri N, DandeRer (Jamnagar): May
I ask the Minister of External Affairs
whether the Government of India
endeavoured to find out from the Gov-
ernment of Israel what they had to
say on the whole subject, and it the
Government of Indha did not attempt
to find this out why not?
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Shri- M. C, Chagle: The facts as
established’ on the record from the
report of U Thant..

Shri N. Dandeker: That is no ans-
Wer.

Shri M. C. Chsgla:
no enquiries.

Shri N. Dandeker,

now?

We have made
Will you do it

Shri M. C. Chagla: That is a sug-
gestion for action and we will consi-
der it,

Shri N. Dandeker: Why was it not
done?

Mr. Speaker: He is considering it.
Somee hen. Members rose—

Mr. Speaker: Now, | will allow
another five minutes. We have to
adjourn and mceet again at 5.00 for the
Budget.

ot wy fwwd ;v
HTHA T AT 70T

¥ ooqmer &

W W ¢ ST F |

Shri M. L. Sowdhi: May I request the
hon. Minister for External Affairs
1o kindly take into account the impor-
tance of certain views which were
expressed here that there is an
impression that Israel is over-depen-
dent upon the TUnited States of
America for jts security and needa?
Indeed, it is said that Israel is a
stooge of the United States of
America, Let us take realistically
what is thé reason for that.
reason is....

Mr. Speaker: Don’t go into these
things. You put a question.

Shri M. L. Soa@hi: Would the hon.
Minister examine the possibilities
that exist for weaning away Iscael
from its dependence on the Uhited
States by amuring lerael of an Afro-
Asian persopality? The sirait of
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Tiran is the way through which it
carries on trade with Af ia.
This trade, even in 19858, amounted to
the equivalent of 10 million dollars.
It is much more now. In fact, the
Minister has not considered the pos-
sibilities that there are of encourag-
g Israel to change ity personality
and to come closer to Asia. Indced,
the founders of Israe] were people
who were in very close touch  with
the radical movements of the world
and even now it is a fact that they
address Soviels as comrades and
Histadrut is a labour organization
of international renown. May 1,
therefore, request the Minister for
Bxterns] Affairs to kindly consider the
possibility of making an on-the-soot
examination of these issues and not
depaznd upon certain hearsay in this
matter? My question is:  Will  the
Government of Indig be prepared to
take steps to recognise Israel on ron-
dition that Isruel establishes an inde-
pendent persona'ity free of American
control?

Shri M. C. Chagia: We have glready
recognised Israel. There is no ques-

tion of not recognising Isrdel. We
have no diplomatic relations. There
i a Consul in Bombav: we have

recognised Ilsrnl.

e T wape wifpan - § wWfaw
oy wenT f sarer wF ¥y A A, -
forr wrret atgy & wrx & sarer ferft
& wq % ft ¥8 ¥

i o Aify v wir raoree
Sgww K, Tk wrmw k) 0w
uy } fs wvx i & g, AT W
wrfet & aw, Fiwd apdt wfe & S%
it ¥, Troriw T & wferw W
T | ¥ gros! o% W &1 T
femt b 1| 9 wrv gewt WY e AT EMT
W Wi Y g offy e o o
R qwT wmen § fr wieX ¥ W @l
Rrysvisrer Tl Wy w™
T TR OF |
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T & AWM e Temn wwe
MER | SR g Wt gw T w oA
TEH IAEY AT w7 w1 Her Prar v )
Ffra @@ 7a% 7% gF  wrAr wgm
fe ik wwrar w7 AT wr AT wT T
arfas area oY W Xy g b oar
[T, ¥7 aEw & T qwr K o oo
Tem 1 wfes Toamftr maowrr }
At A QUAT T AN WWATEI
g enfarma g, g, aft g & a3 A
o §, g ¥ o w4 safan
w9 e w7 T faant € s gy
o f& garin ¥ aer o & fAn
o wigt gter far § afer fpr @t
FETY ¥ O AT A, gET Aq oW AW
AMENAAAT R AT, AR
ary # w1 fegemm w7 aet Afy
g, st dtfr, L

waw sty . WIIET mEre &
aq &
Shri M. C. Chagla: 1 will certainly

bear in mind what the hon. Member
has said.

o T FAIET Wifgy ¢ 9F WSS

AP, T AT O EAM FT WA ¥ )

Mr, Speaker: He has promised 1o
bear in mind.

Wo T wAYT w.fgmr 0 OmT
oW e ¥ § A% Frar e AT oA
ot qvr i gur 1 ®aw wavw e
fareret Tt vt it ok @ I
o v w qw fran & f feegen
& famifggi ©t @t agi Ao & ¥R To
e ¥ AT K TUTH WOR VIH EF ATRE
WYy fer A @ ek W

v € qf Wi qx T AW A guT § |
Mr, Speaker: He may not bring in
that now.
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a1 ks W (agwre) : Pew
ST & W 7T AR T TET A 9T THHT
w5 fars agi AT qeeat 3 fear g0
# wrT mgar g i s 1w ag s
w5t & F5 aw O weareal ¥ 49 §1C
THOAT AT WA X v g ?
war wEY Gz &, Ty d P Al &
fae=t a9 & gATL TW 9T WTHAN guT
ar ? g dew dww oWl o
dza W oz ¥ faorw # §ud AH
A7 T oad awt av i A
*1 feufy §o w78 ¥ ®w agr & °
w1 Al AFET WA AT B G
ag w@ Fi fF fay gl ¥ Wy
/AT § FE1 A TAT7 978, T ANAA
T qifFET 7, 7 @ 91 aife gfr
Fmf e 72 7 v o v gETOy
& T 7w AT A T 2 ar agy ?

Mr. Speaker: There is  nothing to
answer.
o1 Wit W WAy fryangg,
e o WEIAT

Mr. Speaker: lHc has no answer,
Mr. Nambiar.

Shri Nambiar: In view of the fac:..

ot TN waNr (T1zaT); 7w
AT F1 A7 Ravg quT ¥ Avwl frar
Tt 723 g w7 IF £ 4o
STAFIT 2 EEAG ArAT A,

Mr. Speaker: I am really sorry for
the back-benchers. The leaders of
their parties are taking away the
time, (Interruptions).

st omEmy wnwy oz AT Nr
fmar awfeq | |

Mr. Speaker: The leaders of parties
are taking away the time. The back-
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benchers should ask the leaders of
their parties, I cannot be responsible
for that,

Shri Nambiar: In view of the fact
that there are big powers behind
Israel who arc intercstedq in creat-
1ng tension in West Asian region and
in the Mediterranean by sending war-
ships and armaments to this region,
ix it not our duty to defend peace in
thig region in our own interes: by
naming the powers who are disturb-
ing peace and standing hy the vir-
tims of threat of war and thus restore
preace by putting our full might on
the side of those who want to live in
peace”

Mr. Speaker: The
adjourned till 5 P.M.

House  stands

15.50 hrs.

The Lok Sabha then adjourned  till

Seventeen of the Clock,

Tiw Lok Subiw 1e-assembied at
Serventeen Hours of the Clock.

| Mn. Sreaker ia the Chair)
GENERAL BUDGET. 1967-68

Mr. Sp;akﬂ': The hon. Finunce
Minister, tApplouzed.

Shri Umanath (Pudukkotiaiy: They
are glad st the coming taxes?

Shri §. M. Banerjee (Kanpur): Has
there been a leakage of the budget?

The Deputy Prime Minister and
Minlster of Finance (Shri Morarjl
Desal): Sir, on the 20th of March this
year, 1 prescnted to this Honourzble
House an interim Budget for the year
1967-68. Ip presenting that Budget, I
had occasion to remark that g numbes
of difficult ang even conflicting consi-
derations had to be taken into accoung
in framing the Budget for the current
year. There was not enough time in
the lus: session of Parliament either
for Honourable Members or for the
Government to review the sltuation
fullyy B was agains this general
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background that it was proposed to
present a fuller picture of Govern-
meat's budgetary as wel] as general
economic policies in the current session
of Parliament; and it is for thig pur-
pose that | sland before the Honour-
able House today.

2. The areas of immediate voncern
in the economic field are tasy to
define:

First, there is the serious situation
created by the drought concerning
food supplics in gencral and the weli-
being of the people in  the scarcity
affected areas in particular.

Second, the steady rise in  prices
which has been with us now for more
than three years has to be arrested
in the shortesy possible time,

Third, there is peed 1o revive indus-
trial aciivity, particularly in a number
uf capital gnods industries which are
suffering from lack of demand,

Fuurth, revent adversze trends in ex-
ports have to be reversed as soon as
possible.

And finally, these immediate prob-
lems must be tackled in a manner
which gives us confidence that we can
look forward to a long period of seis-
factory growth with reasonable price
stability and increasing self-reliance
and without sacrificing the claims of
national security and social justice.

Food Situation

3. The average production of food-
grains during the last two seasons has
been 17 per cemt below the level
reached in 1984-65. ‘This sharp dec-
Nne in output has meant loss of in-
come for farmers in many parts of
the country. Our first concern in this
situstion has naturally been to prevent
undue hardship to the vulnerable sec-
tions of the community by provision
of work and incomes and by substan-
tia] distribution of foodgrains through
public channels. M is, I think, g mat-
%ter of gratification for the country and

General Budget,
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for our friends abroad who have ren-
dered us valuable help at this difficult
juncture that despite the sharp reduc-
tion in output, a major calamity has
been averted. I ean assure the Hon-
ourable House and the people affected
in all scarcity areas, and particularly
in lurge paris of Bihar ang eastern
Uttar Pradesh, that we shall spare no
effart or money to ensure that relief
measures and public distribution of
foodgrains will be continued and ex-
tended to the extent necessary during
the lean months still shead of us. 1
propose 1o make a substantial addi-
tional p-ovision of Rs. 38 crores in the
Centre’'s Budget for the current ewr
for supporting reliet m es and as-
sisting the scarcity affected States
This 3= in addition to the provision of
Rs. 37 crores already made in the in-
terim Budget, Honourable Members
would agree ‘hat relict to the people
in the scarcity areas should be the
first charge on any resources that we,
at the Centre, can spare even in our

present difficult conditions.
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4. We have already imported 3-5
million tonnes of foodgrains during ae
first five months of 1967, Another 2°6
million tonnes are expected to arrive
after the end of May. Of this total
of some 6 million tonnes, a liltle over
one million tonnes represent purchases,
vf roughly equal quantities of rice and
wheat, from our own resources; the
balance consists of PL 480 supplies
from the United States gnd assistance
from a number of other countries not-
ably Canada. the Soviet Union and
Australia. Subject to appropriate
mutching. the United States has indi-
cated its willingne<s to provide an-
other 3 mi'lion tonnes of foodgrains;
and of this 1.5 million tonnes are ex-
perted to be authorised shortly. A
considerable part of the purchases w*
have authorised from our own resour-
cey is In the expectation that appro-
priste assistance will be avallable from
other countries in a form which will
relieve our general balance of pay-
ments position. Apart from these pur-
chases, we alsp have to epend large
amounts of our own foreign exchange
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earnings for meeting freight pnyments
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us uuu year to provide for important

on foodgrains supplied on con

terms. Nevertheless, to the extent
necnssary. arrangements for further
itmpors from our own resources will
be made to prevent a breakdown of
«the public distribution system.

8. The availability of rice around
the world is extremely limited; and
aven such quantities as are available
can be had at prices much higher than
those for other cereals. Our public
distribution syslem will, therefore,
have to rely primarily on wheat and
milo. While supplies of wheat can be
supplemented appreciably by imports,
the supply of rice has to depend essen-
tially on internal procurement. ] am
heppy to say that all State Govern-
ments, whether surplus or deficit, are
eo-operating in the task of procuring
internal supplieg of rice, wheat and
other foodgrains. To {acilitate this
effort, we have increased procurement
prices and have maintained and indeed
strengthened zonal restriclions ‘bet-
ween States. Whatever may be the
merits of the system of free distribu-
tion and free movemenl of grains in
normal times, it is obvious that in the
present circumstances. the public dis-
tribution syslem and the zonal restric-
tions will have to continue.

%. Honourable Members are aware
that Lhe present system of distribution
of foodgrains jmposes a heavy burden
oa the fmancial position of the Centre
of account of the subaidised rates at
which we supply imported foodgrains
to State Governments and others.
This subsidy is expected to cost as
mwuch as Rs. 118 crores to the Central
Govermment in the current year.
Despite the dificult budgetary shua-
tln. we have for the present thought

develog ds. Any sustained
erosion of development outlays
through a policy of subsidising con-
sumption. however essential, cannot
but have serious repercussions on our
abllity to provide the same essential
consumer goods in the years to come.

7. In addition to the subsidy given
by the Centre, some State Govern-
ments also are subsidising foodgrains.
In our Federal Constitulion, it is not
for the Centre to decide what the
States should do in matters like this.
But it is my duty to make it clear
that if any State Government wishes
to subsidise foodgrains, over and
above the substantial subsidy given by
the Central Government, jt will have
to do %o on the basis of its own re-
sources and without counting on any
additional Central assistance for the
purpaose.

Agricultural Production

4. Honourable Members are aware
of the steps we are taking to increase
agriculiural productivity on a sustain-
ed basix in connection with what has
vome to Be known us the new ggricul-
tural strategy. But there is urgent
nead also to take jmmediate steps to
ensure that the next kharif crop turns
out to by as good as  possible. It
simply will not do to rest content with
the hope that after two severe
droughts, weather conditions are
bound to take a turn for the better in
the coming season. Whatever 1he
weather conditions, jmmediste sieps
have to be taken to make sure thal
programmes like minor irrigation and
provision of better seeds and more
fertilizers, which can make the maxi-
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1 propose to provide Rs. 5 crores more
for this purpose. 1 propose also to
increase .Plan assistance to the State
‘Governments from Rs. 535 crores pro-
vided in the interim Budget to Rs. 500
croves. It is essentially for the State
Governments to decide how best to
deploy their resources. But, ] hope
that they will earmark a large part
-of the total resources available to
them for securing an immediate in-
crease jn agricultural production. We
are currently providing nearly 300
million dollars for import of fertilizers
as against less than 100 million dollars
only three years ago. Correspondingly,
fertilizer credits are also being subs-
tantially enlarged.

9. The drought hag affecied severely
nul oaly the food situation but also
the supply position in regard to a
mumber of other essential products
such as raw jute, colton, oilseeds and
sugar. Arrungements have had to be
made for substantial imports of both
raw jute and raw cotton and we shall
make provision for additional imports
in order to sustain both exports and
internal consumption. In the case of
raw jule imports, the susidy to main-
tain the compelitive position of the
Indian jute industry has been continu-
-ed in the current year. We shall re-
view the position regarding both
imporits and subsidy in the light of
the prospects for the coming crop. In
the meanwhile in order to encourage
domestic production, the minimum
support price for raw jute has been
raised from Rs. 35 per maund to Rs.
40 per maund.

10. In respect of raw jut: and cotton
as well as oilsesds, it is of the utmost
imporiance to step up research and
other activity for increasing per acre
yields. The future of many of our
important export industries’ will turn
heavily on .the efficiency with which
‘we produce the raw malerials for
them. 1t js_gratifying that industey is
becoming incresasingly conscious of
this need; and at a later stage, I will
“have occasion to refer Lo a-change in
sour tax laws that I propose to intro-
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duce for encouraging research activily
in general by our jndustry.
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11. The decline in sugar production
this year has been particularly shacp.
There is no escape from a refuction
in the internal consumption of sugar;
and the present controls on price and
distribution will have to be maintain-
ed in order to distribute the shortage
ejuitably. We shall keep the situation
under review and take whatever steps
are necessary to increase the output of
sugarcane in the next season and to
keep its diversion to other uses within
reasonable limits.

Price Stability

12, In the wake of the recent
drought, there has been a sharp in-
crease in prices. To some extent, up-
ward pressure on prices was sxerted
also by devaluation. A situation in
which prices have risen by as much
as 46 per cent over a period of three
year: naturally creates apprehensions
about further inflation; and this, in
turn, depresses savings and cncour-
ages unproductive investments in land,
urban property, gold and commodities.
Curbs on such investment become,
therefore, more important than ever,
Again, in a period of inflation,
prices increase at an uneven pace for
different products and services and
this raises many difficult problems of
adjustment of relative prices.

13. In addition to these standard
concomitants of inflation, we have to
reckon with  special complications
when the primary impetus for the
rise in prices comes from a sudden and
sharp decline in output rather than
from un excessive increase in demand.
It is not always possible to reduce de-
mand swifty in the face of a sudden
decline in output; and it becomes ne-
cessary to spread the process of adjust-
ing supply and demand over a period
of time and with the help of larger
imperts. But foreign exchange earn-

.ings from exporis also get ydversely

affecied a5 a result both of the tall in

production and the rise in prices; and
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this makes it difficult to augment do-
mestic availability by larger impurts.
Again, the necessitly to put an end
to the inflationary psychology and the
adverse effect of the decline in produ-
ction on governmental revenues re-
quires a restraint on public and pri-
vate expanditure; and this ia turn
tends to depress demand conditiuns
for gpecific industries. Similarly, when
crops fail and there is extensive loss
of real incomes, there is g tendency
for consumer demand to be depressed
and for raw material coa's to increase
so that some industries get caught in
a real squeeze. What [ have jus: said
describes in essence the kind of difli-
cult and complex situation which we
are facing today. There are no per-
fect answers to deal with a situation
of this character; and I can oniy in-
dicate to Honourable Members the
lines along which we propose to move
in the coming months to reconcile, as
best as possible, the different elements
in the present situation in the light of
our general policy objectives,
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14. We consider it of the utmost im-
portance that our primary concern at
the presen. moment should be to put
an end to the psychology of inflation.
Continueq and large budgetary defi-
Ci's over the past few years have con-
tributed to this psychology. I pro-
pose, therefory, in the presen: Budget
also to limit the outlays of the Central
Government strictly within the re-
sources which can be mobilised in a
non-inflationary manner,

15. Equally. we must avoid a repe-
tition of the situation. in which the
State Governments can shift their
budgetar; burdens to the Centre by
resorling to unauthorised voverdrafis
from the Reserve Bank. In order that
the task of avoiding overdrefts may
not prove impossibly difficult for the
Slate Governments, I propose to help
them in advance to a greater extent
than was possible in the interim Bud-
get. . Taking account of both Plan and
non-Plan requirements, the asslstance
now being proposed for the States is
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Rs. 98 crores more than in the interim
Budget. 1 am well aware that this
doey not meet all the needs of the
the State Governments; but I hope that
they also will do their part for meet-
ing their needs, This is not the time
when either the Centre or the States
can afford to give up or erode impor=-
tant sources of revenue. If some con-
cessions are to be given, say, to very
smal]l farmers, they will have to be
made up—and indeed, more ., than
made up—by higher levies on better-
off farmers. It is sometimes sugges-
ted that if the Centre cannot helpin
any other way, it should help by post-
puning recovery of interest and am-
or.isativn charges from the Stlate
Governments. While we are prepared
1y discuss all problems with Chief
Ministers and others, I hope it is clear
that if we are to help the States more
in une way, we will be able to help
them less in other ways.

16. | am wel] aware ‘that avoidunce
of deficit financing is neither a neces-
sary nor a sufficient condition for price
stability in all circumstances. Over a
period, sume expansion in money sup-
ply is necessary to accummodate the
nieds of growing production. Never-
theless, in the presem: circumstances,
it is desirable that Government should
not uppropriate any part of the per-
missible Jimit of monetary expansion.
This will allow a larger expansion of
bank credit to agriculture and industry
to facilitate higher production. The
new agricultural sirategy and the
immediate programmes for increasing
agricultural production that are so
vitally important require a substantial
increase jn credit. It is equally im-
poriant 1o ensure that private industry
is not inhibited from increasing pro-
duction by undue limitationg wn the
availability of credil. Some restraint
on private credit, particularly foy spe-
culptive and unproductive purpuses,
will, of course, be necessary. But
apart from its paychological import-
ance, the avoldance of deficit financing
by the Government would place the-
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Reserve Bank snd the banking system
in general in a better position to meet
the genuine credit requirements of
agriculture and industry, whether
public or private.

17. The question of adjusiment in
relative prices raises difficult social
and economic questions, When costs
have risen, gome adjustment of prices
becomes unavoidable if production is
not to be afficted. Similarly, when
rcal incomes are eroded by increases
in the cost of living, some compensa-
tion to the low:r income groups be-
cuomes gut only unavoidable but also
necessary in the iniirest of maintain-
Ing sovia]l harmonv and good indus-
trial and service relations. At the
sume time, the process of prices chas-
ing costs and costs  chasing prces
cannm be allowed to go unchecked.
For this reason, Government has
endeavoured to stagger adjustments in
relative prices without ruling out such
adjustments altogether; and the same
discriminaking policy will have o be
adopted for some time to come with
a sumewhat greater accent against up-
ward revisions either in wages or in
prices.

18. Considerable concrrn has been
caused rightly in the country by the
recent deterioration in indusirial rela-
tions. At a time when some hardship
is unavoidable and when it is of the
utmost importance to increase effici-
ency and production, such deteriora-
tion 1s particularly regreitable. ]
would, therefore, appeal most earnestly
to employees and employers 1o wive
their mutual problems in a spirit of
give and take, Any  further
deterioration in industrial relations
can only spell greater hardship for the
vulnerable sections of the community

Revival of Industrial Production

19. The growth of industrial output
has slowed dowp considerably over
the pest two years. There has been
a modest revival since October last.
Nevertheless, industrial production in
reneral hag by no means been buoyant
and several industries are uctually
experiencing 3 decline In production
ang an increase in excess capacily.
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20. The situation that prevails at
present. cannot be described as one of
general recession. In such g situalion,.
one would expect to find excess capa-
city all round and, therefore, the pos-
sibility of increasing output by general.
stimulation of demand. ‘There is
obviously no immediate possibility of
increasing agricultural output wmereiy
by stimulating demand. Even  imw
regard 1o industry, the emergence of
sizeable excess capacity is concentrated
in capital goods indusiries, notably,
railway wuagons, machine tools, textile
machinery, castings and structurais
Among consumer goods  industries,
difficulties are felt particulaly by the-
weaker colton textile mills which have
heen in need of rationalisation ands
more efficient management for quite-
some time Policies which are design-
ed o stimulate demand in general are-
clearly out of place in the present
sttuntion when availabilities of basic-
constimer goods ang agricultural raw
materials cannot be in-reased signifi-
cantly in the short-run. At the same
time, there cannot be any question-
.hat whatever can be done has to be
dung to revive industrial production.

21. Basically,

Government's  ap-
pruach to the revival of industrial
preduction  consists of @ number of
ingredients.

For the privurity industries, we are
continuing the liberal impor: policy:
for other industries producing essen-
tial consumer goods also, the import
requirements of raw materials and
vomporents will be met on a more:
liberal basis,

Despite the difficult budgetary posi-
zion. it is proposed tn provide addi-
tional gums beyond what was aiready
provided in the in‘erim Budget for the
developmental and other needs of
both the Centre and the States.

To the extent possible, additional
outlavs are being directeq to th, capi-
tal goods industries which are In need”
of some impetus fo demaml
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It is my intention also to explore
all avenues of stimulating investment
and developmental outlays as soon as
the basic supply conditions in regard
to essential consumer goods show s0me
dmprovement. Planning for a revival
&f investment activity whether in the
spublic or the private sector should,
therefore, receive no set-back.

As slready mentioned, avoidance of
deficit financing will make it possible
to ensure that production is not held
back for want of credit,

22 To some extent, the present diffi-
culties of the capital goods industries
spring from the fact that the expecta-
tions on which Lhe earlier investments
were made have not materialised.
In such a situation, industry will have
to show considerabl initiative in
.diversifying production in the light of
changing circumstances. Government
also has a responsibilty to facilitate
this; and to this end, selective relax-
tions have already been made in res-
pect of indusirial licensing. The
decontrol over the pricing and distri-
bution of steel should also go =ome
way in facilitating this process of
adjusting the pattern of production
to the changing pattern of demand
both in respect of steel production as
such and in the large number of in-
dustries using steel.

23. Again, larger exports offer a
way out of the present difficulties of
many of our engineering and other
industries. An increase in exporis of
our newer products js vitally import-
ant from the point of view of achiev-
ing a sustained increase in our total
export earnings;

MAY 25, 1087

General Budget, 83
1087-68

orders if they are to do their part in
counteratting current recsssionary
trends in a constructive manner, At a
time when excess capacity .exists, it
should be in the interest of the indus-
try concerned to seek actively new
outlets for its products even if this
has to be done'without covering in
full the normal share of fixed costs.

24. In short, the present industrial
scene is compounded of a number of
complex elements and no single or
simple answer will sufMice to transform
it. The approach I have described Is
calculated to make the maximum im-
pact on industrial recovery without
jeopardising the chances of restoring
price stability.

Export Promotion

25, The question of export promo-
tion is. of course. relevant not only
to industries suffering from lack of
demand st present but also to the
general run of our economic activities
and policies. It cannot but be a
matter of great concern that the mo-
mentum to our export earnings, which
was witnessed during the early years
of third Plan, has not becn sustained.
The performance of exports during
1968-67 has been particularly dis-
appointing. Of late, there have been
signs of a modest recovery in export
ecarnings. With the revival of agricul-
ture and industry. and continued
efforis to explore markets for them
abroad, some further improvement in
export earnings can be expected.

26. Neveriheless, it would be neces-
sary Lo exercise a restraint on domes-
tic.demand for products which can be
.exporied .in larger gquantities, Equally,
sxport duties have to be revised if
such a revision becomes necessary i
order 10 maintain the competitiveness
of gur major export industries. Quite
apart from this, a major break-through
in export esrnings can be expect.
on the basis eof moder-
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vantage. From time to time special
arrangements will have to be made ‘o
make sure that industries and activi-
ties with an export potential are given
the highest priority in the a location of
scarce resources, Export industries are
now able to import their raw materials
and component requirements for eX-
port production from the cheapest
source and with the least administra-
tive intervention. In regard to capi-
tal gonds imports, forcign exchange
releases for other purposes and rupee
finance as well, export jndustries will
have to be given a peferential treat-
ment,

27. Promotion of tourism has a great
potential for adding to our foreign ex-
change earnings, I propose, therefore,
to announce some measures later 1w
help the tourist [ndustry, We also
propose to take steps to prevent the
leakage of tourist earnings to unautho-
rised channels which stil" takes place.

28. A hospitable environment for
private foreign environment in priority
areas has also a considerable bearing
on promotion of exports. It is gene-
rally recognised that private foreign
investment can make a valuable con-
tribution to reducing our re'iance on
imports, particularly when it brings
with it know-how and sophisticated
techniques as well as capital resources.
But foreign investors can also bring
with them knowledge of foreign mar-
kets and the organisation and other -e-
sources to exploit them, As they gel
10 kmow our own country and poten-
tial better, they belp promote our
exports. We should., therefore. wa'-

26. 1 cannot help emphasising that
the restoration of general price stabi-
lity Is an imperative pecessily not
ooly for malntaining social harmony
but also for under-pinning and
ing our export promotion
eftorta and Indeed, our efforts to

‘the rellance on Imports, Hof-
wé are determinad in do a'1 that
we csn to maintain the external value

:
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of Indian rupee so that distortions of
the kind that led to the devaluation
last June, and the necessily for sharp
adjustments in the internal economy
that followed from it, are avoided.

30, While everything possible has to
be done to promote exports, it has also
goL to be recognised that only those
exports, which can hold  their own
in the long run, should receive the
maximum encouragement o that we
do not waste our scarce resources for
propping up export earnings which are
bound to prove short-lived. An
environment of stability, whether in
respect of the general price level
or the frame-work of promeotion
measures, is absolutely vital for a
steady increase in expori earnings. A
climate of expectations in which ex-
port industries seek to neutralise all
their inefficiency and disadvantages by
budgetary support cannot be con-
ducive to enduring and sound export
promotion. It should, therefore, be
perfectly clear that while the Gov-
ernment would be prepared to allocate
scarce resources on a priority basis for
the expor: industries. this prefercnce
wil' have to be justified increasingly
in terms of the efforts of the indus-
tries themselves to increase their effi-
ciency and profitability,

Import Policy

31. What I have just said applies
equatly to industries which compete
with imports, We have buiit up con-
siderable capacity for producing a
large variety of goods in the country
over the last ten to fifteen years.
Through import restrictions as we'l as
high tariff duties, we have sought to
protect domestic industry from compe-
tition from producers abroad who have
the advantage of long experience a_nd
trained labour force, not io mention
the advantage of easler gecess l.u
capital and even raw materials. It is
now generally recognised that domes-
tie industries in developing countries
e itlon. Howmrmi::e
foreign rom| ver,
deve P:; industries behind pro-
tective walls can lead to distartions
and waste of scarce resources dn'ess

934
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industries, which have already been
established for some time, became
progressively more efficient. In ghort,
a competitive environment is as vital
for the healthy promotion of import
substitution as it is for the sound pro-
motion of exporis. That ix why we
have relaxed quantitative import
restrictions in a seleciive manner.
This policy will be continued and
strengthened as circumstances permit,
particularly when it is important to
rewide 2 spur for domesti- industry
10 muscase 1ts ethiciency.

32. We recognise that Indian indus-
try has still a long way to go in the
direction of diversification and efficient
produciion. Not all the disudvantages
from which our industry suffrrs can
be removed over a shoft period
Again. as some industries have o be
exposed more and more in internatio-
nal competition, others will emerge
and ge! established and would require
protection in the iniisl stages not only
by way of tariffs but also by way of
quantitalive restrictions, What we
need, therefore, in regard to import
policy is not some rigid approach,
which tends to justify all restrictions
for all time, or its antithesis in which
all restrictions are sought to be aboli-
shed on a particular day. What 1s
required is a deliberate ang discrimi-
nating policy in which the ¢rontiers of
pml_edion keep on moving from time
to time and from commodity to com-
maodity; so that, by progressive stages,
protection is removed from some com-
modities while it iy introduced in the
case of other commodities which begin
to be produced in the country.

Controls

53. i Indian industry needs to be
exposed 1p a competiiive environment
in  relation fo exporis and imports,
such an environment is all the more
necessary as between differen; indus-
tries and batween different ynits in the
same industry, This is not the occs-
sion for me to review the machinery
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of controls over invesiment, distribu-
tion and prices that we have been

hesitated {o relax them or to intensily
them from time tp time In the light
of changing circumstances, Basically,
nur approach to controls has 33
been posilive; we have sought there-
by tuv prumote development by con-
S5.UVing Ss.arce resources. A similar
pragamacic and positive approach
wuuld be necessary evep for the fu-
ture Where it in necessary to re.ain
contralg, it shald be our endeavour to
administer them in & manner which
minimises delays and ‘Inconvenience
and ensure¢< equal treatmen! to all
concerned. It has to be recogniscd,
however, that controls are only @
meung to an end and that, by their
very néture, they tend to introduce
rigidities which often impair efficicncy
and iniative on the part of all con-
cverned. Very often, the social objectives
of controls such asx maintaining 3
measure of equality between peaple
with different initial advantages raod
prevention of an undue concentration
of wealth and economic power can be
achieved bv other means Wwhich mav
have less inhibidng effect on produc-
tive efficiency. That is why, for sume
time, we have been following a selec-
tive policy of relaxing contrnls,

34. This question has also been ex-
amined by the Administrative Re-
forms Commission and by a number
of independent cxperts. We propose
to consider their recommendations
carefully. 1 would only point out st
this stage that there cannot be any
quesdiion of our giving up the basie
objectives behind the controls that we
maintain. The question only is whe-
ther these objectives could not be
better served by a different combin-
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Long-term Congiderations

85. This brings me to some of the
longer term considerations which
have to be kept in mind even as we
dea] with our difficult short-term
situgtion. Our immediate diffjculiies
are essentially the result of two ag-
gressions on our territory and two
«droughts. It is, however, important (or
us to enquire whether they do not
-+ignify something more basic in our
plans and policies which ulso cvails for
a correction in emphasis if not in dir-
ection,

€937

36. There is general agreement in
the country that the highest priority
should be given to agriculture and
to family plannning in our plans for
the next few years., No one seriously
questions alsp that as soon as possi-
ble, and consistent with the avoidance
of inflation, programmes of
betterment should be pursued more
vigorously In this connuction, next
only perhaps to the importance of
providing an  adequate  supply  of
foodgraing comes the necessity of en-
larging grestly the facilities for drink-
ing water all over the country, Im-
provement in the quslity »f education
and the welfare of backward classes,
particularly of scheduled castes  und
tribes, will also require more urgent
altention that hithertv.

37 11 1 am pot mis'aken, the differ-
cncesy and lhe doub's that are often
expresscd about our phins  relate
mainly 10 two or three basic areas.
“There is, first of all. the question of
the speed with which we can increase
the rates of saving and capital forma-
tion in the country. Related to this
is the prcblem of our ability to in-
crease the productivity of such capital
a8 we already have. Differences are
alsp expreased about the proportion
of available savings which should be
invested by the private sector and the
public sectar in the light of their res-
pective responsibllities and ability to
invest the savings profitably. There
is also some question whether consu-
mer goods industry or ompital goods
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industy should receive ™ somewhat

higher priority than in the recent

past,

38, It is not my intention here to
enter into a debate about the pros and
cons of the issues around which differ-
ences and doubts vf the kind that 1
have just outlined revolve. But let
me say that if we have over-estimat-
ed in the past our capacity to save as
a nation or our capacity to securc =
certain return from the capital already
invested, such an over-estimation was,
in part, at any rate, intended as a
spur ty better effort on the part of
all of us. Certainly, in future, we
shall have to be more reaiistic about
what we can do in regard to savings
or the improvement in the efficiency
of cupital over any given period. But
when all the care and caution have
been exercised. we shal] still have to
make an effort to do a little more than
what the prudent among us might re-
gard as the maximum feasible. What
iz involved here are the hopes and
aspirations of millions of our people;
and it simply will not do to assume
that what migh! be good and prudent
for svme of us for some time will also
be gond and prudent for the country
as a whole for all time.

39. 1 de not think that there is also
any scope for doubt about the impor-
tance of industries in Indian economic
development. Under mudern condi-
tion:  even agriculture canno: be
transformed withou! a  corresponding
growth in industries which either sup-
ply the requirements of agricalture
or abscrb ity products. [f we attach
the highest priority to agricultuue in
the present circumstances, it is essen=
tially because of our desire to be self-
sufficient in regard to our food re-
quirements More generally, invest-
ment: in agriculture ar the present
juncture are capable of making a
striking contribution te both consump-
tion ang investment and to an im-
provement in the balance of payments.
This doe: no+ mean. however. that
industrial investment can be held in
abeyvance.
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40. Whether we should make such
invetment ag we make in industry
primarily in consumer goods indus-
tries or in capital goods industries is
also a question which cannot be de-
cided on any g priori grounds. Obvi-
ously, increases in consumplion
provide the ultimate justification for
all developmental activity; and the
tolal volume of consumer goods we
need wil] always be substantially lar-
ger than the volume of capital goods
we require. At the same time, increa-
ses in consumption cannot be sustained
without increasing the level of capital
formation.

41, Perhaps in the past, our invest-
ment decisions have been guided
more by a general consideration of
our long-term needs rather than by a
precise assessment of the relative rate
of return in different activities. We
will need to rely more, over the years
to come, on an anlysis of costs and
benefits in different sectors and to
guide our long-term startegy in the
light of alternative courses of action.
But | have no doubt that, barring
marginal variations from time to time,
the general trust of our developmental
strategy will have to be on & broad
front, comprising a wide range of
agricultural and industrial activity.
Mistukes certainly have been made
ang will perhaps also be made in
future in regard to investment deci-
slong by both public and the pri-
vate sector. But behind the mistakes
and miscalculations that we might
have made, there lay, 1 am sure a
genuine desire to speed up progress,
%0 shart-circuit the process of growth
#o that the trials and tribulations of
our people would be short-lived.
While we should certainly profit from

sltogether irrelevant,
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42. 1 do not suppose that in any
active democracy like ours, there
would ever be complete agreement
about the respective roles ang abilities
of the public and the private sectors.
Both have an impartant role to play;
and I can only say that, over time,
their relative roles will necessarily be
determined by their relative abilities.
Without seeking to supplant the pri-
vate gector, Government is commitied
to an expansion of the publi¢ sector;
and to this end, we shall give the
highest priority to the improvement
of the management and efficiency of
the public sector enterprises already
created.

48. In keeping with the Directive
Principles of our Constitution, Gov-
ernment is fully committed tp the
achievement of a socialist society
within the framework of an actively
functioning democracy. Much has al-
ready been achieved in this connection;
and in the coming months, we propose
to explore all possible avenues to
make sure that whether initiatives
we have taken in this regard are pur-
sued ang implemented with Vigour
and that further progress is made
without impairing the productive effi-
ciency of the economy in general.

Budget Estimates for 1087-68

44. So much for economic policies
both in the short and the long run.
1 shall now summarise briefly the
Budget Estimates for 1967-68 as I now
wish to present them and compare
them with those given in the interim
Budget. But before I do 10, | would
like to refer briefiy to the Revised
Estimates for the year 1966-87 about
which s:me more information is now
available,

48, Honoursble Members wil]l recall
that-1 had stated, when praventing the
interim Budget, that the Cestre’s bud-
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getary operations for 1968-87 were ex-
pected to ghow a deficit of ag much
as Ra. 350 crores. Though full details
are not yet available, I am glad to sy
that the defleit has turned out to be
somewhat smaller than anticipated,
namely, of the order of Rs. 313 crores.
The improvement of Rs. 37 crores is
the result of 3 number of factors of
which I shall make only a general
mention. The receipts from tax re-
venues have been of about the same
order as estimated in the Revised
Estimates; in fact, a shade better.
External asristance has, however,
shown a significant shortfall. But
this hasg been made up by savings
under wvarious items of expenditura.
The foodgrains transactions have turn-
ed out to be betfer than estimated
and this accounts to a large extient
for the reduction in the anticipated
deflicit. The Budget documents repeat
the Revised Estimates as presented
earlier as the actual figureg in most
cases are not yet available.

46. Turning now to the Budget Esti-
mates for the current year, 1 shall
indicate the main changes in the inte-
rim Budget which | presented in
March last, 1 anticipate some short-
fall-in the revenue from Excise Duties
on sugar on account of lower produc-
tion. But I expect that this would be
mad> up under other receipts and
have, therefore, not made any change
in the estimate of Revenue Receipts.

47, As regards foreign aid, Honour-
able Members will recall that I had
provided for the ufilisation of Rs. 835
crores or 1115 million dolars this
Year. Since then, the Ald-India Con-
sortium met in Paris and we have had
further discussions, including those
with the President of the World Bank,
In the interim Budget, [ had already
takten credit for some dishursement
from the 908 million deilars of non-
Pproject
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somz what quicker. On the other
hand, our experience during 1968-87
should warn us against too optimistic
a view of aid disbursements. Taking
everything into account, I have inc-
reased the earlier estimate of foreign
aid utilisation by Rs. 30 crores,

4B. The changrs made by the Rail-
ways in fares and freights will im-
prove the position of their Funds
which are deposited with the General
Revenues by Rs. T crores.

49. Defence expenditure is also pro-
posed to be reduced by Rs. 8 crores.
In the interim Budget, this expendi-
ture was only 3 per cent higher than
in 1988-87 in money terms. The cost
of maintaining defence serviceg and
defence gupplies has gone up over the
past 12 months as a result both of
internal price rise and the change in
the exchange rate. A substantial re-
ducztion in the interbm provision for
defence, therefore, is not possible
Honourable Members are aware that
wg are prepared to explore all pos-
sible avenues of reducing the tension
on our borders ang improving our re-
lations with our two neighbours, Chin
and Pakistan. But as long as these
efforls do not meet with a genuine
response, we cannot allow our search
for economics to come in the way of
the needs of national security. But
consistent with this, it shall be our
endeavour to seek economies in this
a8 in other fields.

50. Since the presentation of the in-
terim Budget, Government has reduc-
ted significantly the fertilizer subsidies
particularly in the context of the
higher procurement prices which are
being offered for foodgrains. This,
together with reduction in the pur-
chase price of fertilizers is expected
to benefit the cu.rent Budget to the
extent of Rs. 51 crores in comparison
with the interim Budget. Further, a
saving of Rs. 7 crores will also be
available in respect of the subsidy on
sugar exports which are likely to g0
down in view of the reduction Iin
sugar output.
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31 I have already referred earlier
to the additional provision that I pro-
pose to make in respect of some of
the items included In the interim
Budget. Assistance to the States is
proposeq to be increased by Rs, 98
crores including Rs. 38 crores for the
scarcity affected areas. [ have also
.allocatcd an additional Rs. 45 crores
for the Central Plan, over and above
the provision of Rs, 1176 crores made
in the interim Budget, Of this, Rs. 14
-crores are for Transport, mainly roads,
ports and shipping, Rs. 6 crores for
‘0il exploration and Reflning Rs. 35
crores for Bokaro Steel Plant, Rs. 4
crores for the Union Territories and
Rs. 3 crores each for Atomic Energy,
Posts & Telegraphs and Family Plan-
ning. The rest of the provision re-
lateg to Education, Heavy Industries.
Khadi and Village Industries. Chemi-
<cals and Tourism,

Mobilisation of resources

52. In the Budget Estimates that 1
have just presented, the availability of
resources will be higher by Rs. 101
crores and expenditures by Rs. 143
crores in relation 1t the interim
Budget. | should, however, explain
that I have chosen on this occasion, for
reasong of security, to mention some
of the facts in Part B of the Budget
“Speech only.

53. Op the expenditure gide, I huve
not 5o far provided anything additin-
nal for assistance to the financial insti-
tutions. In the interim Budget, a pro-
wvision of Rs, 30 crores was made for
this purpose. This is sufficient for
enabling these institutions to honour
all their existing commitments as well
as to meet disbursements on now
commitments in réspect of the priority
wectors of fertilizers, alloy and tool
steel and the like. However, some
additionel provision for thesc Institu-
tions ig necessary if they are to play
® reasonable part in supporting pri-
vate investment activity and thereby
helping the revival ot the investment
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g00ds industries. I, therefore, propose
to provide an additional sum of Rs. 10
croreg for the financial institutions. In
a Budget of this magnitude, it is also
necessary to make a provision for con-
tingencies, Taking account of all the
considerations, 1 estimate that the defl
cit of the Centre, without any further
mobilisation of resources, would be of
the order of Rs. 68 crores.

54. By far the best way of mobilis-
ing resources is to economise on Gov-
ernment expenditure without sacrific-
ing cfficiency. [ have already set in
motion a thorough examination of the
expenditure patterns of all Central
Ministries.  Already, some decisions
have been taken which will reduce the
strength of my ovwn Ministry. Similar
decisivns in respect of other Ministries
will be announved as they are taken.
In respect of Government projects, the
Bureuu of Public Enterprises will keep
a constant watch in order to secure
grnuine economies, 1 do not propose,
however, to take any credit at this
stage for deduction in Government
expediture ax & Tesult of the economy
drive that I propose to pursue vigor-
ously, In matters like this, it is best
to take credit for success only when
success has already bern arhieved.

55, Beiler collection of cexisting
tuxes is also an important and indeed
most equitable wuy of muobilising
additional resource=. This is a conti-
nuing programmc where constant
endeavaurs have ty be made to im-
prove tax administration as well as
tax laws. In this conneotion, we have
been experimenting for some time
with 3 new system of distribution of
work in the Income-ltax Department.
Under this system, particular functions
such as those assessment, cojlection,
refunds ctc., are performed by the
Income-tax Officers specifically entrus-
ted with these functions. This experi-
ment has shown encouraging results.
To facilitate the extension of the fune-



year, as it is premasture to expect any
ble gain in the carly stages of the
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measurey gre designed with an eye on
the long run rather than on improving
the budgellary position during the cur-
rznt year iteelf,

Erport Duties

57. Coming to taxation proper, the

concessions in respect uf taxes on per-
sonsl incomes are as follows:

(s} In our society, many of us

personal excesding
Re. 1000 in the year. ‘This
stion is esti
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(d) The present

from their taxable income the
whaole of the dividend income
received by them from Indian
companies. This should en-
courage equily investmenl
by tax-payers in the lower
and middle income groups.
The revenue loss of this mea-
sure is estimated at Rs 150
crores.

limit of ‘the
amount of approved savings
in life insurance, Government
and reco(muﬂ provident
funds and cumulative timo
deposits in Posy Offices, which
qualify for lax relief in the
cese of individuals and Hindu
undivided families, is propos-
ed to be increased from 25
per cent of the totsl income
to 30 per cent of the total in-
come. The monetary limits
of Rs. 12,500 in the case of
individuals and Rs. 25,000 in
the case of Hindu undivided
families will also be raised,
simultaneously, to Rs, 15000
and Rs. 30,000 respectively.

(e} Given our present neeq for

resources, | have found it
necessary (o continue the An-

MAY' 25, Y967
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minor—that [ propose to give in res-
pect of corporate taxation:

(b)

(e)

about Rs. 18 lakhs.

As a touris, promotion mes-
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(d) The existing tax law has cer-
tain features which inhibil de-
sirable amalgamations of com-
panies by attracting certain
liabilities on such amalgation.
Merging of uneconomic units
is desirable in order to im-
prove productivity and realise
economies of scale. I propose
to facilitate this process by
removing the existing disabi-
lities in the matter in the law.

(e) The progress in resettlement
of displaced persons from East
Pakistan ang repatriates from
Burma, Ceylon and certain
East African countries has
been painfully slow. To sup-
plement the cfforts made in
this direction by the State
Governments, it is proposed,
subject to some conditions, to
allow industrial units employ-
ing such displaced persons
and repatriates to deduct 50
per cent of ltheir profits in
somputing their taxable in-
“ome.

(f) 1 also propose to provide cer-
tain tax concessions to indus-
tries damaged or destroyed by
cnemy action or by natural

calamities,

In order "o promote scientific
research in our country I pro-
pose to enhance the rate of
development rebate on
machinery and plant installed
for scientific research after
the 31st March 1967, from the
existing general rate of 20 per
cent, to the priority rate of 35
per cent. Further, the whole
of the capital expenditure in-
curred after the 318t March
1967 on assets useq for scien-
tific research will be allowed
as g deduction in the year in
which it is incurred.

61. The conbined effect of the varioug
concessions in direct taxes that I have
listed will be a reduction in revenue
of about Rs. 5 crores in a full year. I
do not propose, however, to take any

1889 (SAKA) General Budget,
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debit for this item as a reduction in
revenue of this order should be made
up by better tax collection assisted
by the proposed extension over a
wider area of deduction of taxes at
source.

950

62. In addition to the changes in
direct taxes which I have described, a
few gther changes are proposed in the
Finance Bill which are intended either
to continue the existing concessions
or to clarify the intentions of the pre-
sent law. I do not propose to descrihe
‘these here as they are set out in detail
in the explanatory memorandum on
thz Finance Bill

63. Some time back Government
appointed Shri S. Bhoothalingam,
formerly Secretary, Ministry of Fin-
ance, as a one-man Committee for
recommending measures for simplify-
ing and rationalising the existing
structure of direct and indirect taxa-

tion. Shri Bhoothalingam recently
submitieq his first interim Report,
which relates exclusively to direct

taxce narticularly income tax. Copies
of this Report will be made availabla
to Honourable Members as soon as
possible. Apart from simplification
and rationalisation, ‘the Report also
suggests g reconsideration of some of
the policy aspects of the present tax
structure. In a sensr, major modifi-
cations in the tax diructure should not
be made in one area, without examin-
ing similar suggestions for application
to other areas. It is also desirable
that on substantive issues, 'this Hono-
urable House, expert public opinion
and people at large should have zn
opportunily to express their views
before Government makes up its mind.
I propose, therefore, to publish also
the subsequent reports of  Shri
Bhoothalingam. It is my intention
that the publication of these reports
will provide an occasion for Parlia-
ment and for others to discuss some of
the basic aspedts of the ‘tax structure
so that it can be put on a sound and
progressive basig as soon as possible
It is for this reason, quite apart froru
the difficult financial situation in the
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currem: year, -that 1 have decided to
restriet my proposals for modification
in tha direct tax structure. to a mini-
mum. 1t ig my intention, however, to
introduce gven in the pressent Budget
some of the measures of rationalisation
and simplification which havg been re.

commended In the interim Report.

64. One of the mein recommenda-
tions is that changes in the tax laws
and rates of taxation should be applied
prospectively to current incomes. The
existing practice of applying the rales
of tax to incomes alresdy earned in
the past year, which has been follow-
ed over a long period of years, ls not
sound In principaie. The annual Fine
ange Acty not only prescribe rates of
tax but often provide incentives ur
disincentives in various directions.
Such incenlives or disincentives can
obviously be meaningful only if they
are applied prospectively. Apart from
this considersion, it stands to resson
Unst ine tax-payer should know be-
fore hang his tax liability for any
given income year. 1 propose, there-
fore, to apply the severa] measures for
making changes in the tax laws as
also in the tax rates, prospectively, to
current Incomes which will fall due

MAY 35, 1067
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donationg, Donations to the

mention here, At
present, tax is withheld at source in
the case o¢f Indian residents out of
their income <onsising only of sala-
ries, interest on securities, or divi-
dends. In order to improve gnd speed
up the rollection of tax, it Is proposed
lo extend, in the oase of residence, the
requirement of deduction of tax st
source L0 interest on gdeposits, loans or
other borrowings as well as to fees
for professional services and brokerage
and commission paysble by banks,
companiey ang other organised entities,
However, in order to avoid hardship,
certain exemptions are being provided.

18 hrs.

Posts and Telegraphs

67. As the House is aware, the Postal
and Telegraph Branchey of the Posts
& Telegraphs Department have been
working st a loss. Most of the ser-
vices we provide on the Postsl side



in the telephone tariffs is expected to
amount Lo Rs. 1,53 crores.

B88. The proposed changes in the
Potal, Telegraph and Telephone rates
will nat come jnto effed: immediately.
The dates from which they will be
operalive will be notified later.
These changes will yleld Rs 4.44
crores in a full year and Ra. 3 crores
in the rest of the rurrent year. As,
however, the Post: and Telegraph Re-
venue is nok now cxpected to ¢o ne
uplo the interim Budget Estimate, [
am iaking credit for an additional Rs.
1 crore vnly on this gocount,

Excise ang Customs

89. I turn now (0 my proposals in
regard to Unlon Excise Duties. The

;i
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economy by any further increases in
import duties. It is, therefore, inevit-
able that I should essentially increase
the Unjon Excise Duties for raising
additional revenues in order ip balance
the Buaget after allowing for the
effect ot Lhe redudlion in export duties.

70. I have, however, endeavoured
to adjust excise duties in such a way
that apart from raising additional re-
sources, these adjustments will be con-
sistent with the requirementy of the
current economic situation. Thus, in
the main, I have endeavoureq to in-
crease duties on those items where (a)
it is Yy 10 exercise some res-
traint on domestic consumgtion in
order to augmen: ¢Xport sarnings. or
{b) where high profits are made by
industry and ‘rade at present or (c)
where some increase ip priceg cannot
be considered socially undesirable. In
particular, | have sought to ensure
that prices of essential consumer goods
are not affected and that the demand
for those indus:ries which are already
saddled with considersble excess capa-
city is not further depressed. Alto-
gether, additional excise duties are
proposed to be levied on only g limited
range ol selected i‘ems so that the
price situation is not disturb:d at many
points. This explains in part the size-
able increases that I propose in a few
cases.

7). 1 propose to raise 1he excise
dutics on coffee and ‘€a o that Lhe
intrrnal consumplion of these is res-
tra:ned and more gquantities are made
available for export. These increeses
will vield a revenue of Rs. 8.40 crores
in g full year without taking into
account the revenue loss from reduc-
vion in the export duties on tea to
neutralise the effect of the higher

higher priced tras from Zones I, IV
and V Similarly, the incresse on ﬂ:
cheaper Robusta or Liberia variety
coffee is less than on superior warle
tieg \ike Arablea
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72. Another export item on which I
propose tp increase tha duty iz jute
manufectures. The existing basic ex-
cise duties on hessians and other jute
manufscturey which are Rs. 250 and
Rs, 133 per tonne respectively are be-
ing raised to Rs. 375 and Rs. 175 per
tonne. The effect of this will be
an additional revenu, of Rs. 3.00
crores annuelly. As usual, the duties
will be rebated on export shipments.

73. As for tea exponis, the effect of
higher excise duties on exports will
be neutralised by 2 reduction in ox-
port duties by 24 paise per kilogram.
While this will fully offset the burden
of th: excise duty incresse on the
higher priced varieties, the inferior
teas from Zones | and II will have a
slight edge over the othery as the ex-
port duty reduction in their case will
exceed the excise duty increases
While making this reduction in the
expor. duty, the rate schedule is also
being simplified and rationalised o
obviate the practical difficulties in the
present sysiem of levy. The effect of
the reduction proposed will be a loss
of Rs. 4.88 crores annually so that in
‘he net Rs. 3.72 crorea would be realis-
ed from tea gnd coffee in a full year.

74. 1 propose 1o re-impose the duty
un footwear and parts which have a
good export poiential. This duty was
withdrawn by an exepmtion 23 a part
of the Budge: proposals of February
1983, As before, footwear made with-
out the aid of power or in smail power
operated nts will continue
Yo be exempted. Thiy proposal will
yvield an additional revenue of Rs 275
croves annually.

78, It is necessary aiso to restrain
the imcreasing consumption of ciga-
reftes which cuts into the exportable
swrplus avsilable of cigaretie tobacco,
1w importan fortign exchange earner.
1. therefors, propase 1o raise substan.
tially -the duties on digarettes which
would ymid A revenus of Hs. 2050
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more than on the chesper wvariethes.
Sorae incresse has been proposed wiso
on cigars and cheroots, tha yield from
which wil] be about one lakh of rupees,
1 1eaiise that the increase proposed is
high. Sut Honourable Members and
otheis cun &t least escape lts incidence
by .educing consumption and thus
perhape prolonging their lives in ithe
bargain,

76. Honourable Members will recall
that at the time of devaluation, ax-
cise and customs duties on petroleum
products were adjusted in such 5 way
as to avoid any increase in thelr price.
This step meant a considerable loss of
revenue for the Government and was
in fact uy par with the subsidies given
on foodgrains and fertilizers at the
timz for the samg purpose. Subsidies
'on fertilisarg have already been reduc-
el 1 see no reason why the prices of
some of the petroieum products also
should not be allowed lo rise, reflectmy
the effea. of devalustion. | propoee,
therefore, 10 increase the basic excise
duty on motor spirit’ from Rs. 451.03
per kilo'itre to Rs 550 per kilolitre
and on reflned diesel and vaporising
vils from Hs 441.05 to Rs. 461.05 per
kilolitre. The excise duty on petro-
leum producis not otherwise specified
15 also proposed to be incr d from
10 per cent ad valorem to 20 per cent
ad valorem. These increases on mine-
~al oil products will yield a revenue
>f Rs, 25.80 crores annually. Honour-
able Members would note that these
changes will not result in any increase

is also marginal—of the
order uf 2 paise per litre.
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ad valorem which will yield an addi-
tionsl revenue of Rs. 45 crores
annually,

T8. Production of rayon and synthe-
tic ibres and yarn has increased and
the margin ot profii on these is also
high. 1, thcrefore, propose to make a
substantial increase in the excise
duties. The increase on celluiosic
fibres and yarn, such as viscose rayon
and scelate rayon will be lower than
the increases proposed on noncellulo-
sic fibres gnd yarn, such as polyester
fibre and nylon yarn. The effect of the
increases proposed will be an aoditio-
na] revenue of Rs, 22 croreg annuaily.

from Rs. 30 to Rs. 950 per tonne, un

axiruded shapes and sections are also
baing ruiseq from 10 per cent to 20 per
cent ad valorem. These changes will
bring in an additional revenue of Ra
10.98 crarey annually,

80. It s my expe tation that in the
case of aluminium, rayon and synthetic
fibres, it should be possible for pro-
ducers 1o absorb the increase in the
ise duties without any increase in
prioes cherged to consumers. In
svent, producers of these products
not be allewed to increase their
prices without prior consulta-
with the Gevernment. If, on exa-
it is found that the pdditiona;
dulies cannot be absorbed by
ucers without a chaage in the price
{0 conswmers, we shalt be pre-
appropriate remedic’
R is our intention 12
to the maximum ex-

of higher
absorbaed in the
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profits made at present by produccrs

and dis:.ributora,

81. The presen: structure of excise
on cotton textiles allowg such = high
margin of prefercnce to powerlooms
that it encourages tax avoidance. This
has been pointed aut by two successive
Committees. 1 propose, therefore, to
raise the excise duty op cotton twist,
yarn and thriad which go into the
production of fine and superfine fabrics
in the powerloom sector. The increase
will be mostly on sized yarn cleared
in the form vuf sized beams required
for weaving in the powerloom facto-
ries. Rates of duty on sized yarn of
fine and superfine counts gre proposed
lo be raised in such a way that the
margin of difference in the excise duty
belween power.oom and mill-made
grey fabrics of fine and superfine
varieties is narrowed sufficiently.
These changes will, however, not affect
the handloom sector as the duty on
hank yarn js not bring raised. The
duty on mill fabrics will also remain
unchanged, as the increase ip the yarn
compounded duty iz being offset by a
ponding reduction in the grey
tabric duty so that the cumulative
effect leaves the duty on fine and
superfine grey fabrics unchanged. The
effect of these changes will be an ad-
ditional revenue of Rs '7.80 crores
annuallty,

COrT

82. The only new item on which
excise duty is proposed to be imposed
this year is rubber plping, tubing and
belting. These arp being added to the
itemm of rubber products like Jlatex
foam sponge and tread rubbzy which
are already excisable. The proposed
basic excise duty on these new rubber
products will be 15 per cent ad valo-
rem which will yield an additional
revenue of Rs. '1.98 crores annually.

83, Special excise duties will eontinus
1o be levied gt the existing rates sub-
ject to modifications consequent on the
cranges proposed in the basic exvize
duties vutlined earlier. The prevision
for levy of reguiatory excies duly: in
the same manner 3 in secfion 8. ot
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the Finance Act, 1966 is being conli-
nued though there will be no levy of
this duty at present.

959

84. The total effect of all the pro-
posed changes in the excise duties
will be an additional revenue of Rs.
115.52 crores in z full year out of
which Rs. 2298 crores will go to the
States,

85. I have not proposed any increase
in the impor: duties. But wherever
excise duties have been increased or
modified, the countervailing duties on
imported goods equivalent to such in-
creases will be%chargeable in addition
to the existing duties. In the case of
imporiied aluminium ingots and wire
bars, the increase in the countervail-
ing duty will not be to the full extent
of the excise duty increases but will
be lower by Rs. 400 per tonne. The
increases in countervailing dulties will
vield an additional revenue of Rs. 7.33
crores annually.

86. I have already discussed earlier
the reductions in export duties. Tak-
ing intp account the loss of Rs. 19.01
crores annually under these items and
the increases on account of counter-
vailing du‘ies 'the net loss of customs
revenue would be Rs 11.68 crores in
the full year. Taking excise quties and
customs duties together, the total
additional revenue in the full year will
be of the order of Rs. 103.84 crores
of which Rs, 2298 crores will go
to the States and balance will accrue
to the Centre. However, during
the current year, the changes in
customs and cxcise duties will apply
not for the full year but only for a
ittle over iten months. During the
current year, therefore, the additicnal
revenue gceruing to the Centre will be
of the order of Rs. 68 crores. Changes
in posts and telegraph rates will bring
in Rs. 1 crores. The additional reve-
nues of abouw: Rs. 69 crores will more
than cover the initial deficit of Rs. 68
crores.  Essentially, therefore the
Budget that 1 am presenting now is a
balanced one. Honourable Members
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would also note that in addition to
the substantially larger resources made
available to the States from the Cen-
tral Budget, the Siate Governments
will benefit substantially to the extent
of almost Rs. 20 crores by the taxation
proposed here,

87. 1 am well aware ithat I have
bzen able to balance the Budget pri-
marily by keeping the Plan outlays
strictly in check. The provision for
the Plan in the Budget, for Central
schemes, assistance to the States and
to the financial institutions taken te-
gether, is not materially differecnt from
the level of the first year of the Fourth
Plan. At 5 time when essential con-
sumer goods are ip short supply and
when it is difficult to reduce subsidies,
I could not have provided more for the
Plan without jeopardising the chances
of restoring price stability. Consider-
able restraint hag also been exercised
in regard to non-Plan outlays at the
Centre, the bulk of which relate to
interest paymenits which are contrac-
tual gbligations and to defence.

88. To those who may have been
looking forward to sizeable reductions
in taxation, I will say only this. As
long as we in this Honourable House
remain responsive to the needs and
aspiraltions of the poor and the down-
trodden, there will always be need for
the Government, no matter what its
persuasion, to command 5 growing
volume of resources from year to year.
Some of the resources available to the
Government at present, such as the
counterpart of PL 480 supplies of food-
grains etc., should not and inaeed can-
not continue for long. Before giving
any tax concessions, therefore, T would
like to be doubly sure that there is at
least a resonable chance of such a step
contributing to larger revenues by
stimulating activity or savings in gen-
eral. Under the present circumstan-
ces, T see no clear prospect of this; but
we will explore all possible avenues
of puliting our tax structure on a
sound, stable and progressive Dbasis.
My main justification for the select-
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ive but sizsible incremses in excise
dudes is thut those are necissary in
the interest of exports and for avoid-
ing too deep a cut in Plan outiaye.
Indeed, even as it s, I do not feel
happy 2bou. nol being able to pro-
vide more for the Plan than we did
last :war. That is why we propoie to
pursue a more positive policy of en-
couraging public and private ‘nves-
ment activity as  soon as tha basie
supply position In the country im-
proves,

89. In the meanwhile, 1 can only
hope that this Budge: will coniribute
to the restoration of g climate of stabi-
lity which is so essential for sound
and sustained growth. We are deter-
mined also 0 redouble our efforts to
provide a clean and efficlent dmin-
Istration. I have every confidenze
that st this eritica]l juncture, al] sec-
tions of the community—farmers, wor-
kers, businessmen and leaders of pub-
lic opinion—will give of their best g0
tha* the snell of stagnation which
has been upsn us for more then two
years now ix lifted and we begn ta
move forward once again to gur cherls
shed goals.

;

FINANCE (No. 2) BILL*
197

financial proposals of
Government for the
1967-88.

Mr. Speaker: The question is:

*That leave ba granted tp intro-
duce a Bill to give effect to the
financial proposaly of the Central
Government for the financial year
1067-88".

The motion was adopted

Shry Morarji Desal: 1 introducet
m.gm.

18.26 hre.

The Lok Sabha then adjourmeq iill
Eleven of the Clock on Fridey May,
26, 1067/Jyaistha B, 1889 (Saka).

“Published 1n Gazette of Indls Ex traordinary, Part II, section 8 dated

23-5-67.
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